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LOK  SABHA

Wednesdayt 2Sth September, 1955

The Lok Sabha met tat Eleven of the Clock 

[Mr. Speaker in the Chcdr]

ORAL ANSWERS TO QUESTIONS

Radio Research Committee

*2266. Shri Krlsfanacharya Joshi -
Will the Minister of Natural Resources 
and Scientific  Research be pleased to 
state :

(a) the nature of the recommendations 
of the Sub-Committee of the Radio Re
search Committee set up to carry out a 
survey of raw materials for the radio indus
try; and

(b) the steps Government propose to 
take thereon ?

The Deputy Minister of Education 
(Dr. K. L. Shrimali): (a) and Cb). A 
statement giving the required information 
is laid on the Table of the House. 
Appendix XI, annexure No. 37.]

Shri Krishnacharya Joshi : Sir, j 
am sorry to say that I could not get the state 
ment so far. I was waiting for about fifteen 
minutes, but I could not get any statement.

Dr. K. L. Shrimalit I am sorry. 
The statement should have been there. 
Would you like me to read it. Sir ?

Mr. Speaker: I should like to know
what happens to the statements. Tlic 
practice is that they are placed at least half 
an hour before in the Notice Office.

Dr. Ram Subhag Singh: I also went 
to enquire.  But the notice regarding the 
statement was not there on the notice board.

Mr. Speaker : All Members  arc 
talking simultaneously.  It is an improper 
procedure of conducting the proceedings.

Shri Krishnacharya Joshi: I was in
the Notice  Office till five minutes to 11, 
but I could not get it.

331 LSD—1

Mr Speaker :  Let the question be
postponed for  the time being.  The 
Secretary is making enquiries and we shall 
see what happens.  But that will apply to 
all questions in which there are statements.

An Hon. Member : Now they have 
been put up.

Mr. Speaker: Then the hon. Member 
may go and look at it, if he likes—or he may 
not.

So it is only restricted to this question 
and that is postponed for the time being.

Revenues from Hyderabad

2̂2̂. Shri Ibrahim: Will the Minis
ter of Finance be pleased to state the 
amount of revenue that was realised  by 
the Central  Government in the State of 
Hyderabad  during the year  I954“55̂ 
separately from each source?

The Minister of Revenue and De
fence Expenditure (Shri A. C. Guha):
The revenue realised  by  the Central 
Government in the State of Hyderabad 
during the financial year 1954-55 from each 
source is as follows:—

Central Excise 
t̂sT 

(in lakhs)
2,43

Inome tax
"RT“

un lakhs) 
i»9i

Total

Rir
(in lakhs 
4>34

TTfWT WFTRT

: WT  TOT

IT?   ̂fTT

n $fhFW ffm 

ftWI#  ̂Pro T1WT T̂T̂lOi  WT 

qi«ir<(<t>  ̂*rf ̂ ?
TUTT Vnrft  (WTWIT nwtftuT);

smfjwf Tt ftiwr

Trnr  y

<rm  nt "A iftr fanr TTRT  if

’ft  I? I
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«sft ; W 4 3IT5T  f

 ̂̂  rm  f fsRftr f?r

«TTT 4K+lf ̂ ({■(W'trT ̂  t ?

fTOTK

 ̂ fspm I jir TT?r

1̂ # ̂ if :  TRVm,

xn̂vf, ?T5if, >fpn̂, f̂f̂TT,
?mmT, jtIw, gfRn?«ir,

|«HK, I

 ̂ TP’T flTVr̂

# «nft 5HT  ̂ «̂nTTT 51̂ ftmr | m 
WM«f) R̂nPTflT  *p1'  ^

i ?

H<ftfe«n f I

Pb   fVtfial «im1 5

 ̂«1+r< ̂ »T5f#-#?r  TTSfw 

^ srraift I

Shri Ramachandra Reddi: May 1
know whether the *22 bore rifles  which 
were promised and expected to be supplied 
have been supplied to the Stale organisa
tions?

Sardar  Ma|ithia: Yes, they have 
been  supplied.

MinW HT  : WT A 5̂TPT
i Pf ftpT xrm 9TVT̂ #
#  Ttf  I ITT sft

?[̂r ̂  ̂    ̂ fTTs f̂lr

q WT JT? ̂  ’TT «<+rO HFmff

sm ̂ttrt 3nw, rnfft̂r

WT̂TT HaiirWT ;.3ft TFHI +K<H< 

TW  TT  y«nft ̂ 1̂3rr 
5 ftp ̂  I ^  # 5’nt ̂JPT

vt 5n|1f  ?*T «n*f  ^

I

Andaman  and Nicobar Islands

*2272. Shri S. C. Samanta t Will the 
Minister of Education  be plwsed to 
refer to the reply given to Starred Question

No. 723 rtn the 3rd December, 1954 and 
state the futrther steps taken by Government 
to recruit Hindi teachers for schools in the 
Andaman and Nicobar Islands?

The Parliamentary Secretary  to 
the Minister of Education (Dr. M. M.
Das): About 50 applications received by the 
Ministry of Education in this connection 
were forwarded to theAndaman and Nicobar 
Islands Administration during the  last 
few months.  Out of these and a few other 
applications received by them  direct, 
five trained teachers have been provisionally 
selected by the Island Administration.

I may add for the satisfaction of the hon. 
Member that in reply to his original ques
tion, which was answered on the floor of 
this House on 3rd December last. Govern
ment replied that in spite of strenuous 
efforts satisfactory results have not been 
obtained regarding the  availabiliiy  of 
Hindi teachers in the Andamans. Now» 
the question of the hon. Member and the 
reply  given by the Government received 
wide publicity in the country, and as a result 
of this publicity 53 applications were re
ceived by the Government of India in the 
Ministry of Education and a few' others 
were received by the Island Administration 
direct.

Shri S. C. Samanta: May I know the 
number of schools and tne number of stu
dents reading in the schools in the Anda
mans and the medium of instruction there?

Dr. M. M. Das: At present there is 
only one Government High School and there 
arc 24 Primary Schools in these  Islands 
with an enrolment of about two thousand 
students.  So far as the medium is concer
ned, it is Hindi and Hindustani.

Shri S. C. Samanta: May I know the 
emoluments of the teachers there and whe
ther there is any difference in the pay of 
indigenous teachers and of teachers taken 
from tne mainland ?

Dr. M. M. Das: So far as the pay
scales  are concerned, they are the same 
as the pay scales approved by the Central 
Government on the recommendation of the 
Central Pay Conunission plus  the usual 
dearness allowance at the Central Govern
ment rates. Besides  these  the  teachers 
recruited from the mainland are given Anda
mans special pay at the rates applicable; and 
then free un-iurnished residential accommo
dation and free sea passage for self and 
family once a year while proceeding on or 
returning from leave.

Shri S. C. Samanta: May I know 
whether the Education Committee that 
viBited the Andaman and Nicobar Islands 
recently have submitted their reports atid 
whether the reports have been considered 
by the Government?
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Dr. M. M. Das: The  Committee 
visited the Andamans in April-May, 1955-
The rcpjrr of the Cî mmirtcc  is still 
awaited-

Oil Ezploradon in Naharkatiya

♦2273. Shri  Gidwani: WiU  the
Minister of Natural Resources  and 
Scientific Research be pleased to state:

(a) whether any agreement has  been 
reached with the Assam Oil Company for 
undertaking operations for oil explorations 
in the Naharkatiya area in Assam;

(b) if so, the proposed share of Govern
ment in that undertaking; and

(c) whether Indians will be associated 
with the operations of explorations?

The Deputy Minister of Education 
(Dr. K. L. Shrimali): (a) Yes, Sir.

(b) Government has no share in this 
undertaking but the agreement provides 
that the Assam Oil Company will form a 
rupee company to work the mining lease 
that may subsequently be gnmted and that 
Indian capiul will be associated with the 
rupee company to the extent of 25 per cent 
of its share capital.

(c) Yes Sir;  to the extent agreed to 
between the company and Government.

Shri Gidwani: What is the extent to
which the agreement has been arrived at ?

Dr. K. L.  Shrimali: The clause 
with regard to the employment of Indian 
citizens is that the licensee shall employ 
Indian citizens at all levels in its organisation 
to such extent as may be agreed upon be
tween it and the Assam Government on the 
advice of the Central Government, and shall 
also arrange for their training in India and 
abroad to enable them to hold these appoint
ments.

Shri Gidwani: What is the totaJ 
capital of the company?

Dr. K. L. Shrimali: I shall require 
notice for that.

Shri Joachim  Alva: Did Govern- 
mcnt make a claim to contribute at least 
fifty per cent of the capital, an̂ was that 
daim accepted or rejected by the  com
pany?

Dr. K. L. Shrimali: Government had 
no intention to have their shares in this 
undertaking at that stage.

Shri S. C. Deb: May I know whether 
the Government is satisfied that the Indian 
personnel that will be associated there will 
be given due facility on the technical side of 
cxTrtoration of oil , and oil refinery etc. ?

Dr. K. L. Shrimali: Yes, Sir. The 
agreement says that Indians will be associa
ted at all stages wjth the organisation and 
arrangements will also be made for the 
training of technical personnel.

Reserve  Bank of India

*2275. Shri S. N. Das: Will the 
Minister of Finance be pleased to state:

(a) whether any decision of making 
the Department of Banking of the Reserve 
Bank of India its permanent  feature has 
been taken; and

(b)  whether the strength and scope of this 
Department have been  expanded?

The Minister  of  Revenue  and 
Defence Expenditure (Shri A. C. Guha):
(a) Yes, Sir. The Department of Banking 
Development of the Reserve Bank of India 
has been made permanent recently.

(b) Arrangements for expanding the 
stren̂h and scope of this Department are 
under way.

Shri S. N. Das: May I know what 
will now be the scope of this Department 
with regard to the  functioning of Rural 
Credit Omnisations and  the  various 
branches of the State Bank of India ?

Shri A. C. Guhai The recommenda
tion of Rural Credit Survey to strengthen 
this department is primarily on acaiunt of 
the expeaed work of the State Bank and 
the operation of rural credit work.  Its 
main work will be to help rural credit work 
and also the State Bank in extending banking 
facilities to rural areas and  scmi-urban

Shri S. N. Das:  May I know whether 
this department has drawn up any pro
gramme, or is it likely to draw up a pro
gramme in the near t̂ure with regard to 
the opening of branches of Sute Banks in 
rural areas, and if so, what are the important 
features?

Shri A. C. Guha: The programme 
has already been stated in this  House. 
400 branches afe to be opened in the next 
5 years. I do not know what further progra
mme the hon. Member wants. It would be 
nuunly the function of the State Bank to 
select  the places and decide when  the 
branches will surt.  The Reserve  Bank 
will always keep contact with the State Bank.

Shri S. N. Das: Msly I know whether 
it will be one of the functions of this depsn- 
ment to co-ordinate  the activities ot the 
State Bank and the rural credit organisa
tions in the country?

Shri A.C. Guha: If the hon. Member 
would like, I shall read out the functions as 
put in the recommendations.  I think that 
work will come if not directly, at least in
directly.  Its main functions will be to help
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the Sutc Bank in expanding its activities 
and providing hanking  facilities to rural 
areas as also in the matter of rural finance. 
That would be the main fimction. So that 
Co-ordination  would come indirectly at 
least, if not directly.

Shrl Matthent  May I know if the 
hon.  Minister and the Government will 
appoint a practical banker as the head of 
this department and not an arm-chair 
banker as they used to?

Shii A. C Guhat It is a suggestion 
for action.

Mr. Speakcrt In a sense, it is.

EChroinite Ore Reserves

*2276. Shri R. N. S. DMt Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state;

(a) whether it is a fact that the Orissa 
Chamber of Commerce have estimated the 
Chromite Ore Reserves of the country at 
200 million tons; and

(b) if so, the action proposed to be taken 
by Government in this connection ?

The Deputy Minister of Education 
(Dr. K. L. Shrimali) (a) Yes, Sir.

(b) The matter is under investigation,

Shri R. N. S« Deo : May I know what 
action has been taken on the recommenda
tion of the First Five Year Plan to have 
mapping and drilling the other areas for 
estimating the chromite ore reserves ?

Dr. K. L« Shrimali : Investigations 
could not  be  carried on  under  the 
First Five Ycai Plan.  But, provision has 
been made in the Second Five Year Plan 
and top priority will be given to survey.

Shri R. N. S. Deo :  Ma> I knou’ 
whether it is a fact that only 800 acres out 
of an estimated area of 1000 square miles 
have so far been surveyed by the N.S-S-F. 
Ministi> ?

Dr. K. L« Shrimali : I ct̂uld  not 
exaaly w how far that information is 
correcr.  But  the estimates which were 
given to us by the Orissa Chamber of Com
merce seem to be 200 million tons where as 
our estimates was only 1-3 million tons. 
From the infoimation that is available at 
the piesent moment, there docs not seem 
to be any justification to believe that they 
arc of the measure of 200 million tons.

Shri R. N. S. Deo j The hon. Minis
ter just now said that the N.F.S.R, Mini
stry’s estimate is i - 3 million tons while the 
day before yesterday the Commerce and 
Industry Ministry replied to the supple
mentary saving that it was  million ions 
and the First Five Year Plan has given the 
figure as 6,02.000 tons.  May! know which 
is the correct figîrc ?

Dr. K. L. Shrimali 1 The figure which 
has been given by me,  rj million tons 
is correct according to my infoimation.

Baroda Kala Bhawan Technical 
Institute

<̂2278. Shri R. N. Singh : Will  the 
Minister  of Education be pleased  to 
state!

(a) whether  Government  recognize 
Diplomas of Aichitectuie awarded by the 
Board Kala Bhc/în Technical Institute;

(b) if so, since what time; and

(c) the  number of diploma holders 
of the above  Institute who have  been 
employed by Government ?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):
(a) to (c). A statement is laid on the Table 
of thsfHouse. [Ser Appendix XI. annexure 
No. 38.]

f fsF

1̂0 iTo  «riTo

WT JT?  51̂1 fip

fv̂fhTT sftr w

I?
Dr. M. M. Das : So far as qutlifica- 

tions in professional and technical matters 
are concerned, it is the Education Ministry 
that deals with this particular matter.  I do 
not know whether the Home Ministry has 
specified the âlifications., Before 1949 
the different Ministries had tlieir own speci
fications regarding these  qualifications. 
After 1949, the Educsiion Ministry has 
been given the responsibility of finding out 
what should be the  qualifications for 
Government employment.  Since 1953, the 
matter is being dealt with by an Assessment 
Board which has been set up in the Ministry' 
of Education in ass(x:ifltion with the U P.
S.C. under the fiegis of the  All India 
Council of Ttchnical Education.

Tt ̂   ? Pf ̂   m fWt

Dr. M. M. Das ! The Union Public 
Service Commission is not responsible for 
determining what should be the qualifica
tions.  That responsibility has been given
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to the Ministry of Education.  The U.P.S.C. 
is guided by the decision taken by the 
Ministry  of Education.  For facility of 
work, we have established an Assessment 
Board in which the Union Public Service 
Commission is represented.

^ WTo  : 2prr

Dr. M. M. Das : This has been ans
wered in detail in the statement. We have 
not only recognised the diplomas of the 
Kala Bhawan,  but already many people 
with these diplomas have been appointed 
in Government service.

Shri R. S. Diwan ; Before the com
mencement of the Delhi Polytechnic, the 
diplomas of the J. J. School of Arts, Bom
bay, were recognised for appearing before 
the Union Public Service Commission. 
But since the commencement of the Delhi 
Polytechnic, those diplomas are not recog
nised even though the courses are the same 
and the knowledge that the students get is 
the same.

Dr. M. M. Das : We have got no in
formation about this.  So far as we know, 
the diploma of the J. J. School of Arts is 
recognised.

Shritnati Jayashri : I would like to 
know whether it is a fact that the/Ca/a 
Bhawan is a part of the Shri Maharaja Sayaji 
Rao University of Baroda ?

Dr. M. M.  Das :  Formerly  this
Kala Bhawan was a Government Institution 
of the Barcxla State.  When the Baroda 
University was set up, it gave affiliation 
to this institution and it is now affiliated 
to the Baicda University.

Mr. Speaker : Next question.

Shri R. N. Singh : One  question. 
Sir.

Mr. Speaker : I have already allowed 
5 questions.

Military Camps

*2280. Thakur Jugal Kishore Slnha:
Will the Minister of Defence be pleased 
to Slate*.

(a) the number of improvised militarv 
camps erected during the last war  in 
Bihar;

(b) the  number  of camps  still in 
use ;

(c) the number of camps with their 
location  abandoned  by  the military; 
and

(d)  the manner in which the aben 
doned camps are or have been disposed ' 
or are being made use of ?

The Deputy Minister of defence 
(SardarMalithia) c (a) 192.

(b) Twenty.

(c) and (d) 172 camps have been iiban- 
doncd by the army.  Theii locations aie 
shown in the statement laid on the Table 
of the House, [Stje Appendix XI. anncxurc 
No. 39].  TTie manner in w hich the camps 
have been disposed of or are being used 
is also indicated in the statement.

 ̂ 5̂TR̂  I ?

 ̂^  ^ ^  fVcTTT

5TRT ?
Sardar Ma|lthia : I have not got 

the figures of what was spent on these 
192 camps.  They were mostly temporary 
buildings put up during the war.

Dr. Ram Subhag Singh : May 1
know whether  the land on which the 
camps were erected has been returned to 
tiie original owners ?

Sardar Majithia : If the hon. mem
ber only sees the statement in reply to the 
question, he will find in it all that he 
wants.

Dr. Ram Subhag Singh : I know
that

Mr. Speaker: Order, order.

Shri G. P. Sinha : May I know 
whether the Government of Bihar have 
demanded some of these camps for public 
purposes ?

Sardar Ma|ithiai As the statement 
shows, quite a lot of these camps have 
been taken over by the Bihar Government 
and they have been handed over to them.

Shri G. P. Sinhat May I know....

Mr. Speaker 2  It is better to go 
through the statement̂

Land in Cantonment Areas

*22Si. Shri H. G. Vaiahnavx Will 
the Mimster of Defence be  pleased to 
state:

(a)  the nature of rights and  title  of 
the agricultural land owned and possess
ed by the land-holders since long m the 
Cantonment areas; and
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(b)  whether  these  rights  vary  in 
different Cantonments?

The Deputy Minister of Defence 
(Sardtf Ma)ithia) i (a)  Whero\c/ any 
land is owned and possessed by a land
holder in a Cantonment, he enjoys full 
proprietary rights.

(b)  These rights are governed by the 
inws of the respective States in which 
the Cantonments arc situated.

Shri H. G. Vaishnav : May I know 
whether in some of the cantonments now 
these owners are turned into tenants and 
their rights are curtailed ?

Sardar Ma|ithia : As I said, thev 
arc governed by the State laws.

Shri H. G. Vaishnav : May I know 
if there is some litigation also in this 
respect and people are fighting and a 
representacion  has  been  made  to  the 
Defence Ministry that the rights of owner
ship should not he changed into tenancies ?

Sardar Majithia : Naturally,  when 
the conditions are changed, people do 
fight, but they have to conform to the laws 
of the State which arc on a socialistic 
basis.

75T5T : SPTT  ?TfJT f

% ̂  ̂ ̂  3TT

t, qYT  # 3TR  I  ?n%fr 

if *nft ?r>T
Smrdu- : Not so far as the

agricultural land is concerned.  Probably 
the Member is referring to the other land 
to which the question does not refer.
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The Deputy Minister of Education 
(Dr. K.  L. Shrimali): (a) No,  Sir. 
It was designed at the Fuel Research 
Institute, Jêgora, and was fabricated at 
the National Physical Laboratory.

(b) Rs. 5,000/- approximately.

(c) and (d) Yes, Sir.  Plants of the 
same capacity working on similar principle 
but  using  different  water-softening 
materials can be obtained from foreign 
firms for about Rs. 20,000/- each.

«5ft Vo »fto ^  ^
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Shri P. C. Boses May I know what 
is the recurring cost per year of this plant 
Ibr softening water ?

Dr. K. L. Shrimali : I am afraid 1 
cannot give the information.  I shall need 
notice for it*

Shri S. C. Samanta : May 1 know 
whether it is a fact that this Fuel Research 
Institute has manufactured a chemicaj 
complex which will lessen the cost, so 
that there will be no necessity for this 
plant?

Dr. K. L. Shrimali: lliey have
developed a material known as **Carbion** 
and it is being used for softening water.

Army Service

•2283. Shri P. L. Kureel s  WUi the
Minister  of Defence be pleased  to 
state:

(a) whether it is a fact that the Army 
Service is not drawing  proper type  of 
candidates to its fold, as it does not offer 
a suitable career ;

(b) if so, the  steps proposed to be 
taken to attract and retain capable career 
personnel;
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(c) whether  Government  have  seen 
the “Womble Committee Report**; and

(d) if 80, the nature of the  action 
proposed ?

The Deputy Minister of Defence 
(Sardar Maji&ia) : (a)  Government 
have no reason to think that the Army 
service is not drawing the proper type of 
candidates.

(b) Does not arise.

(c) Yes, Sir.

(d) No action is considered necessary.

Shri P. L. Kureel t May I know 
whether it is due to the fact that the pay 
scales and allowances of the men and 
officers in the Armed Forces have consi
derably gone down after partition; that 
a great percentage of the officers is badly 
in debt?

Mr. Speaker : I could not understand 
the last part of the question.

Shri P. L. Kureel : Is it not a fact 
that a great number of these officers are 
badly in debt?

The  Minister  of Defence  (Dr. 
Katju) ! I do not think so. I think my 
hon. friend is misinformed.

Shri P. L. Kureel : Do Government 
propose to appoint a commission  to 
enquire into this question which is very 
important ?

Dr. Kat|u: I do not think it is neces
sary.

Shri Nambiar : May I know whether 
the Government are proposing to increase 
the pay scale of the O.Rs. which at present 
is considered to be very low ?

Katju : The  question will be 
considered.

Shri Nambiar : I  want to know 
whether the Government are proposing 
to increase the pay scale of the O.Rs., 
that is, other ranks, which at present is 
considered to be very low.

Dr. Kat|u : The question has been 
raised.  I  would Kke to have notice of 
this question, for the present.

Welfare Extension Project

*2286. Shri  Sanganna  : Will  the 
Minister of Education be pleased to 
8Ute:
(a) Whether  it is a fact  that the 

Central Social Welfare Board has  re
quested the Planning  Commission  to 
establish an independent  organiMtion 
to evaluate the  working of its Welfare 
Extension Projects; and

(b) if so, how the matter stands ?

The Paliamentary Secretary to the 
Minister of Education (Dr. M. M.
Das)s (a) Yes, Sir.

(b)  The  Planning  Commission  has 
accepted  the  proposal  of the  Central 
Social Welfare Board and details are being 
worked out by them.

Shri Sanganna : May I know whether 
the Social Welfare Board has nuide this 
suggestion because it is not able to cope 
with the increased work in the  social 
welfare activity?

Dr. M. M. Das : In the ninth meeting 
of the Central Social Welfare Board, the 
Chairman herself emphasized the need 
for an independent evaluation of the wel
fare extension projects already functioning 
so as to assess the measureTof success that 
has been achieved so far.  So, unanimously 
the proposal was adopted to request the 
Planning Commission to set up an organisa
tion or a committee or something like that 
which will take up this evaluation work.

Shri Sanganna : May I know whe
ther the Adarsh Grameen Mahila Sangl̂
recently formed with its headquarters in 
New Delhi, has made any suggestion for 
the improvement in the working of the 
Social Welfare Board ?

Dr. M. M. Das : We have no informa
tion. ^

Shri S. N. Das : Before this new 
organisation is set up, what is the present 
arrangement  to  supervise  the  work 
that is being done in various parts of the 
country with the funds  given by the 
Central Board ?

Dr. M. M. Das : These extension 
projects are ir̂lemented by implementing 
committees.  Then, there are State Board 
which keep an eye over this implementa
tion, and then the Central Board is there. 
TTiere are inspectors  appointed  who 
occasionally  go to the place and examine 
the work on the spot.

Ordnance Officers (Civilians)

*2287* Shri Ramchandra Reddi :
Will the Minister of Defence be pleased 
to state :

U) Whether  it is  a fact that  many 
Ordnance  Officers (Civilians)  working 
in various Ordnance Depots have been 
retrenched or arc likely to be retrendied
in 1955-5̂;

(b) whether in view of the expansion 
and reorgimisation of Ordnance Factories, 
the question of their retrenchment  has 
been reconsidered; and

(c) the  reasons  for  creating 4 cate
gories  for  retrenchment  in  Ordnance 
Ofltors (Civilians) whereas only 3 categO' 
Ties were provid̂ for  retrenchment by
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the Ministry of Home Afifairs and in 
the Army Instruction 107 of  1950?

The Deputy Mlalater of Defence 
(Sordar Ab)ltlila) t (a) No Ordnance 
Officcr (Civilian) has sofar been retrenched 
during the year 1955 and it is hoped that 
none will have to be retrenched during the 
year 1955-56. '

(b) Docs not arise.

(c) The  four  categories  are ; 
“Outstanding”,  “Above  Average”, 
“Average” and “Below Avê e (not fit 
for permanent  retention)”.  Those gra
ded “Above  Average” & “Average”  to
gether fall in the category “Not outstand
ing but  fit for  permanent retention*’ 
provided in the retrenchment instructions. 
The number of officers who were “Not 
outstanding but  fit for permanent reten
tion*' was large; and they were, therefore 
sub-divided into two broad categories on 
the basis of merit for purposes of confirma
tion.

Shri  Bhagwat Jha  Azad : Can
Government tell us what is the cost price 
at present as computed of the ammunition 
22 bore produced in our ordnance factories 
and may I know if it is not a fact that the 
price of such ammunition is more than 
300 per cent of the cost of ammunition that 
is imported from outside,

Sardar Majithia : As I said, our 
production cost is being worked out. I 
presume the hon.  Member is correct 
that it is a bit higher than what the imported 
stuif costs.

Shri Bhagwat  Jha  Azad : Would 
Government  consider the  question  of 
not banning the import of cheap ammuni
tions from outside, until the price of the 
ammunitions produced in our ordnancc 
factories, which is at present about 300 
per cent higher, is reasonably reduced ?

The Minister of Defence (Dr. Katju):
I do not think the facts arc quite correct. 
But I should like to have notice about the 
question of banning the import.

Price'of Ammunitions

*2289. Shri Bhagwat  Jha  Azad:
Will the Minister r>f Defence be pleased 
to state : ̂

(a) whether  attempts  are  being 
made to reduce the cost of anununition 
which are made  available  for  sale to 
the public; and

(b) the difference between cost  price 
and sale price of such ammunitions ?

The Deputy Minister of Defencc 
(Sardar Majithia) : (a) and (b) No
ammunition product at present in Orde- 
nance Factories is being offerd for sale 
to the public.  Production of a few types 
of ammunition for the civil market is 
under development and due care will be 
taken to fix the price of these types at as 
low a figure as possible having regard to 
the market price of similar types of im
ported ammunitions and our  production 
costs.

Shri Bhagwat Jha Azad:  May I
know whether Government have called 
for the annual requirements of the non
official organisations which are promoting 
rifle training in India, and do Government 
propose to supply their annual require
ments ?

Sardar Majithia : As I said, so far 
we have not been in a position to put ou9 
ammunition on the market, but we are 
developing that ammunition, and when 
it is developed we cenainly will go in for 
the civil market, and that question will 
arise only when we are in a position to 
put the ammunition on the market.

Part ‘C* States

2̂290. Shri Radha Raman : Will 
the Minister of Home Affairs be pleased 
to state :

(a) whether it is a fact that Delhi’s 
Chief Minister has recently submitted 
a memorandum to  Government on be
half of Chief Minister of all the Part ‘C’ 
States;

(b) if so, whether it demands enhanced 
powers or changes in present procedures 
and rules applicable to Part ‘C* States; 
and

(c) what arc the other points  made 
in the  Memorandum and  what action 
has been taken thereon ?

The Deputy Minister of Home
Affairs (Shri Datar): (a) to (c) A letter, 
has been received from the Chief Minister, 
Delhi, on behalf of the Chief Ministers 
of Part ‘C’ States.  This letter contains 
proposals for the delegation of enhanced 
financial and other power on the Part ‘Ĉ 
State Governments.  It is now being 
examined by the Government of India.

Shri Radha Raman : May 1 know 
the number of memoranda or letters so 
far received by the former States Ministry 
or the present Home Ministry from the 
Chief Ministres of Part ‘C* States, and the 
points which tl̂ êy referred to  and v\ hich 
have previously been acceded to, but other 
than those that have been mentioned by 
the hon. Minister just now ?

Shri Datar : Yes.  On a  previous 
occasion, i.e., last year, certain amendments 
were made in the Government of  Part
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"C* States Act itself, in answer to the requests 
made by the various State Governments. 
The last memorandum that we have recei
ved later on contains a number of other 
points as well.

Shri Radha Raman : May I Imow 
whether in view of the genuine difficul
ties pointed out by the Chief Ministers, in 
their previous memoranda as well as in the 
letter which is just now before the Home 
Ministry, Government have made certain 
concessions to them on the basis of these 
memoranda, and if so, what their nature 
is ?

Shri Datar : At present, Govern
ment are considering very carefully  the 
suggestions contained in this letter.

Canteen Stores Department

'*‘2291. Shri Ram Dasa : Will  the 
Minister of Defence be  pleased  to 
refer to the answer given to a supplemen
tary question to Starred Questions No. 
1953 on the 5th April, 1955 and lay on the 
Table of the House a statement showing 
classwise the number of those employees 
of the Canteen Stores Department whose 
salaries have been increased or decreased 
on account of the introduction of new 
scale of pay ?

The Deputy Minister of Defence 
(Sardar Majithia) s A statement is laid 
on the Table of the Lok Sabha. [5<re Appen
dix XI, annexure No. 40.]
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Sardar Ma|ithia : The statement 
says that in the case  of  the  cashiers, 
who are two in number, and in the case 
of the P. A. to the chairman, who is one 
in number, the pay-scales have  been 
reduced; this  had to be done, taking 
into consideration the pay scale of their 
counterparts in other departments.

TW  : SRT  ̂ ̂ *W5TT |
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nt ?

Swdar Majithia : I require notice 
for that question.

Shri Gidwani : What is the average 
profit per year from the running of these 
departments  ?

Sardar Ma)ithia : It is difficult for 
me to give that figure olThand, but I think 
that information was given in reply to one 
of the questions earlier.
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Tobacco

*2295. Shri T. B. Vittal Rao : WiU
the Minister of Finance be pleased to 
stote :

(a) the decision taken  on the re
commendation of  the Indian  Central 
Tobacco Committee to abolish the  pro
duction of various certificates  by the 
producers  for transporting tobacco  to 
godowns; and

(b) the steps taken to minimise  the 
hardships caused to tobacco growers in this 
regard ?

The Minister of  Revenue __
Defence Expenditure (Shri A. C. Guha)t
(a) Government have not received aiw such 
reconmiendation from the Indian Central 
Tobacco Committee.

(b) Does notarise.

I should like to add that the suggestion 
made in this question is not quite correct 
factually.  The producers arc not required 
to carry so many certificates they have 
to carry only one certificate.

Pay of j.C. Os. and O.Rs.

*22̂. Shri H. N. Mukeriee : Will 
the Mmister of Defence be pleased to 
state :

(a) the scale of pay of J.C.Os.  and 
other Ranks ; and

(b) whether it is a fact that a J.C.O. 
êts three increments and an O. R. one 
mcrement during the entire  period of 
service ?

Tiie Deputy Minister of Defence 
(Sardar Majithia) : (a) A statment  is 
laid on the Table of  the  Lok Sabha. 
[5m Appendix XI, annexure No. 41.]
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(b)  As indicated  in  the  statement, 
J.C.Os. are either on fixed basic pay or on 
pay-scales with three or five increments; 
while Other Ranks get two increments for 
length of service and also get higher pay 
on advancement to higher class after 
acquiring technical skill and experience. 
On promotion as Naik  and Havildar) 
they also becomc eligible for further in
crements by way of good service pay.

Shrl HL N. Mukerjec : May I know 
whether the hon. Minister is aware of the 
dissatisfaction in the Army on account of 
the substantial diflference in emoluments 
between the O.R.*s and the lower division 
clerks in civilian service, or between the 
J.C.Os. and the upper division clerks 
in civilian service, even though the cilvilian 
service people arc not very well paid either, 
and if so,what steps he contemplates in this 
direction ?

Sardar Ma)ithia : I am not aware of 
the dissatisfaction, because the O.R.’s get 
quite a lot of other benefits which the 
civilians do not get in their service.

Shrl H. N. Mukerjcc : May I know 
whether it is a fact that there have been 
instances where the Defence Ministry was 
ready for additional expenditure on welfare 
of Army personnel in order to supplement 
their meagre earnings, but the Finance 
Ministry came in the way ?

Sardar Ma|lthias Not to our knowledgê

Shri Namblar : May I know whether 
the recent pension rules would apply satis
factorily to the O.R.’s or they will be against 
their previous pension rates ?

Sardar Ma|ithia :  No.  The  new
pension rules are generally beneficial to 
these employees.  But they were given the 
option ;  in case they thought  that the 
old rules were beneficial , they could opt 
for the old rules. And they were treated 
accordingly.

Shri Nambiar : May 1 know whether 
there has been any  request for reconsider
ation of the pension rules of O.R.’s ?

Sardar Ma)ithia : No.
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Dr. M, M. Das : There are several 
mounds in the Kurukshetra and Thanesar 
areas, which have been excavated more 
than once.  The archaeological  speci
mens that have been found show that this 
place was occupied not earlier (by the 
Kushans) than the 2nd century B.C.

rn̂o ̂
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Dr. M. M. Das : The excavations will 
be token up in due time. There are more 
important sites to be excavated in Punjab 
itself, which relate to as far back as 2000 
and 3000 B.C.  And since on several 
occasions excavations have been done in 
these areas, for the time being, there is no 
programme with the Archaeological  De
partment to carry out excavation work in 
these areas.
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Dr. M. M. Das : There is the Jardine 
Museum which contains several thousands 
of specimens which were strewn around 
the ruined temples.  Since there was no 
Toof over this Museum, the idols there were 
subjected to rain and sun.  Now, they 
are being  treated chemically, and satis
factory results have been obtained.  Now, 
there is a programme for providing a roof 
over half of the Museum.

Shri H. N. Mukcrlee : May 1 know
what steps have been taken to make access 
to Khajuraho and stay near  the temple- 
îte less difficult than it is at present?

Dr. M. M. Dak: I think that question 
■should be addressed to the hon. Minister 
-of Transport.

Seizure of Gold

*22̂ Shri Janardhan Reddy i Will 
the Minister of Finance be pleased to 
state :

(a) whether it is a fact  that Bombay 
Customs seized large quantities of gold 
from a Danish »ailor and two Muslim 
pilgrims on the 7th September, 1955; 
and

(b) if so, the quantity and value  of 
the gold so seized?

The  Minister  of Revenue  and 
Defence  Edpenditnre (Shri  A. d 
Guha): (a) and (b) Gold weî ng 1253 
tolas 44 grains and valued at Rs. 1,19,062 
was seized by the Bombay Customs De
partment on the 6th September 1955 from 
a Danish  sailor  and  two  Muslim 
pilgrims.
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Shri S. N. Das : May 1 know the cir
cumstances in which this gold was being 
taken out by these people?

Shri A. C. Guha: The Danish smug
gler came in a steamer.  I think the 
steamer was coming from Hong Kong. 
From him, 6 packets containing 63 bars 
of bullion weighing loio tolas and 60 
grains were seized.  The marking on the 
gold mdicates that it was smuggled from 
Hong Kong. 7'hc two Muslim pilgrims 
reached Bombay on the same day but by 
another steamer. Some gold  was found 
m a thermos flask and a bigger quantity 
was  concealed in  the  rcarside of a 
wooden box of the  pilgrims  which 
formed part of their baggage.

Shri M. L. Dwivedi : I want to know 
whether the facts revealed by the hon 
Minister mclude an incident in which the 
film star, Naseem, was smuggling gold and 
some jewellery.

Shri A. C. Guha : No, Sir, that was 
another incident.  The name of this piJ-

Q steamer was Islami which started from 
a and reached Bombay on the 6th 

September.

Shri M. L. Dwivedi x My question was 
different.  He has not followed my ques
tion.

Mr. Speaker: Order, order.  It si 
not of importance.

Awards and Decorations

ajOQ. Shri Kamath: Will  the 
Minister of Home Affairs be pleased to 
state the various categories or descriptioof 
of awards and decorations that  arc con
ferred by the President on Indian Citizens ?

The  Deputy  Minister of Home 
Affairs  (Sliri  Datar) : The  various
categories of civilian  decorations that arc
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conferred by the President on Indian 
Qtizens are  'Bharat Ratna*,  Tadma 
Vibhushan*,  Tadma Bhushan’,  Padma 
Shri*, and  ‘Ashoka Chakra* Classes I, 
II, and III.

Shri Kamathx In conferring  these 
awards and decorations, including the high
est,  Bharat Ratna*, of which the Prime 
Minister was himself, happily, a  recipient 
the other day, does the President act on the 
advice  of the Council  of Ministers or 
does he act in his own discretion  and 
judgement ?

Shri Datar: Except in the case of the 
‘Bharat  Ratna* which was conferred on 
the Prime Minister, the President Aas on 
our advice.

Shri Kamath: Considering  thai for 
nearly three years after the promulgation of 
the Constitution  no such awards and de
corations were conferred by the President, 
may  I know what circumstances or con
siderations influenced Government  to 
change their decision and resume the old 
British imperialist  tradition,  which is 
against the  spirit—if not  the  letter 
as well of jirticle 18 of the Constitution? 
What exactly is the dividing line between 
those titles referred to in article 18 and these 
awards and decorations ?

Shri Datar;  Government  consider 
that good services, either in the field of arts, 
science or literature, as well as humani
tarian services or meritorious public ser
vice, should be recognised, and therefore, 
they have instituted these decorations.

Shri Kamath: Is it a fact that last year 
two or three ‘might-have been* recipients 
of these  awards returned these award 
to the President ?  If so, what ûnds 
did they communicate to the President for 
refusing such awards or returning such 
awards?

Shri Datar: I should like to have 
notice.  I am not aware of any decorations 
having been returned.

Shri  Kamath:  He  wants notice.

Shri S. N. Das: May In know whether, 
before a decision was taken with regard to 
the nomenclature of these awards and de
corations, any Sub-Committee was set up 
to suggest names?  If so, who were the 
members of the Committee ?

Shri Datar : Government considered 
the matter fully for nearly two years and 
then they came to this conclusion.

Shri HL N. Mukcr)ee: In the first year 
of the award, we were told that the award 
was being given in three classes; Pahila 
Varg, Dusra Varg,  Tisra Varg and so on

and so forth.  Now, we have three different 
nomenclatures ;  Padma  Vidbhushan> 
Padma Bhustum and  Padma Shri.  Do 
we take it that the classification remains ? 
And do we take it, therefore, that  reci
pients who objected to the principle of 
classification are still being subjected  to 
the imposition of this principle of classi
fication ?

Shri Datar 1 There is no question of 
classification.  Services  of different kinds 
are to be recognised by the award of any 
one or the other. So far as the classes are 
concerned, they are attached  only  to 
Ashoka Chakra.

Degrees Conferred by National 
Institutions

♦2303.  Shri B. K. Das: VfiU  the 
Minister of Home Aifairs be pleased to 
state :

(a) whether for the  purpose of eli
gibility to Government services at  the 
Centre and in •ahc States, the degrees 
conferred by National Institutions  such 
as the Bihar Vidyapith, Kashi Vidya- 
pith, Gujrat Vidyapith during the British 
regime when they  had no Government 
recognition have been or will be recognised; 
and

(b) if so, what have been or will be 
their positions w-a-wj the  equivalent 
degrees conferred  by the  Government 
recognised universities ?

The  Deputy Minister  of Home 
Affairs (Shri Datar) : (a) and (b) The 
degrees and diplomas refer̂ to have been 
recognised as equivalent to Matriculation, 
Intermediate and  B.A.  of  recognised 
Universities from the  dates mentioned in 
the Office Memoranda dated  the  18th 
September, 1951 and 15th March,  1952. 
Copies of these Memoranda are placed on 
the Table of the House  Appendix XI> 
annexure No.  42.]  The question of 
recognising  the  diplomas  and  degrees 
granted on the dates earlier  than those 
mentioned in the Memoranda is still under 
Govenmient's  consideration.

The Memoranda refer to the decisions 
taken by the Government of India.  It is 
for the State Governments to issue appro
priate orders regarding services under their 
control.

Shri B. K. Das: May I know whether 
any appointment has been under the 
Central  Government on the basis of this 
decision ?

Shri Datar :  That means whether 
these degrees had actually been recognised 
in making appointments ?

Shri B. K. Das : Yes.
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Shri Datar i I have not got any in
formation on that point.  Inasmuch as 
they have been recognised, there is no bar 
as such.

Shri S.N. Das: What are the reasons 
why the Government are tak̂ so much 
time to come to a decision with regard to 
the degrees granted before the date which 
has been accepted by Government?

Shr Datar : Government have to find 
out in what way these Universities  were 
ftmctioning before  certain dates, namely 
1948 or 1946.  After all the information 
has been received and the reactions of the 
State Governments arc known. Govern
ment would extend it to even earlier degrees 
of earlier dates.

Shri H. N. Muker|ee: Is there any 
intenti»n on the part of Government to 
develop these institutions with a kind of 
patriotic tradition into Universities  of a
ĉial type ?  I ask this  because  the
Educaion Minister also happens to be here 
at the moment.

Shri Datar : It is for the Education 
Ministry to answer that.

 ̂«'-(I'1 5 ^
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fThe Minister of Education  and
Natural Resources and Scientific Res
earch (Maulana Azad) : What answer 
can be made to this question ?

Social Welfare Courses for 
I.A.S.

*2305. Dr. Ram Subhag Singh : Will 
the Ânister of Home  Affairs be 
pleased to state:

(a) whether  Government propose to 
i ntroduce training in social  welifare in 
the curricula of I.A.S.  I.F.S., and I.P.S. 
trainees; and

(b) if so,  when this will be  intro
duced ?

The Deputy Minister of  Home 
Affairs (Shri Datar) x (a)  and
Government are considering in consulta* 
tion with the Advisory Board of Soda! 
Welfare the desirabilityof introducing a short 
course in social welfare in  the training of 
Indian Administrative Service and Indian 
Foreign Service Probationers.  The Ad
visory Board’s recommendations in  this 
regard areaw aited.

Dr. Ram Subhag Siî  : Is there 
any proposal before the Government to 
introduce some sort of test  to see that 
the I.A.S. and I.P.S. candidates— especi
ally the  I.P.S. candidates are also tested 
in subjects which may enable the U.P.S.C# 
to find out whether they can disditrgs 
their duties well even if they are alone and 
may not feel nervous at the sight of way 
and everything?

Shri Datar: The hon. Member is 
possibly making a confusion.  This is after 

if the probationers have been accepted and 
while they undergo training in the I.A.S. 
Training School here.  Government have 
every intention of introducing a short course 
in social welfare.

Shri S.N. Das : May 1 know whether 
it is a fact that there was an ad hoc committee 
which suggested that this course should be 
included in the coursc of the I.A.S. trainees 
and, if so, why Governmcni has  taken so 
much time and why it has been referred 
to another committee for its opinion ?

Shri Datar : It has not been referred 
to another committee at all.  The Advisory 
Board on Social Welfare prepared an ex
tensive syllabus extending over two years. 
It was not possible for( jovemment to spare 
so much time so far as this training was 
concerned.  Therefore,  Government  re
quested them to prepare a shorter course 
extending over 100 hours during the training. 
We have not yet received that course.

Shri L.N. Mlshra : I want to know 
whether the curriculum of studies for the 
I.P.S. and I.A.S. is the same as was there 
for the I.P.S. and I.C.S. if not , what new 
subjects have been introduced.

Shri Datar : The courses of study are 
before the House.  They are  modelled 
more or less, on the basis of the former 
training for I.C.S. and I.P.S. officers; but 
there are some material departures.

Diamond Mines at Panaa

*2306. Shri Telkikar : Will  the 
M nister of Natural Resources and 
Scientific Research be  pleased  to 
state whether it is a fact that the Diamond 
mines at Panna have potentialities to inc- 
crease the annual production by ten crores ?

The Deputy Minister of Education
(Dr. K. L. Shrimali): Some prelimnary 
investigations have been made, but aauaJ 
reserves have yet to be investigated.  It î 
too early to say what the actual potentiali
ties are.

Shri TeUdkar : May 1 know whethe 
the higher import duty has made the 
smugglers  thrive and  thus  haraperc < 
the progress of the mining  industry?

Dr. K. L. Shrimali : I could n̂ 1 
follow the question.
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Shri Telkikar : May I know whether 
it is a t'aci  ihai the »higher import duty 
has nude the smugglers thrive and  thus 
hampered the progress of the  mining 
industry ?

Dr. K. L. Shrimali : 'Fhere has been 
some smuggling and it has been responsibe 
for hampering the proper development of 
this industry.

Shrl Telkikar : May I know whether 
there are cases of diamond smuggling by ̂ 
foreigners who arc immune from search  
by customs officials ?

Dr. K. L. Shrimali : I shall require 
notice  for ihis question.

Shrl Telkikar : May I know whether 
the Minister will state the various other 
methods by which diamonds arc smuggled 
from this country ?

Dr. K. L. Shrimali : I am afraid I 
cannot answer there are various methods 
of smuggling.

Radio Research Committee

Mr. Speaker : Now> we shall *takc up 
that Question of Shri Krishnacharya Joshi— 
Question No. 2266.

Shri Krishnacharya Joshi : From the 
statement, it appears that the representative 
of the National Physical Laboratory has 
already drawn up a detailed programme. 
May  I know  whether the work on this 
has started and, if so, what is the progress 
of the work?

Dr. K. L. Shrimali : The actual work 
has not started.

Shrl Krishnacharya Joshi : May I
know what are tlic various problems and 
radio materials under study at present in 
the National Physical Laboratory?

Dr.  K.  L.  Shrimali: The  main 
problem before this commiitce was how 
to  develop  the  following  selected 
materials, that is, electrically made graph 
paper, press bent transformer, tissuemade 
permanent magnet, mica products, special 
glass for vacuum tubes, sleeper, aluminium 
foil, melting powder, HFC ceramics for 
bases, dust cores electrical contact materials 
and various others.

Union Public Service CommiMlon

*2307. Shrl Vlswanatha  Reddy :
Will the Minister of Home Affairs be 
pleased  to refer  10 Starred  Question 
No.  1682  answered on the 12th Sep
tember, 1955j regarding  appointment

of persons to Class  I  and Class  II 
Services  without  reference to the 
Union  Public  Service  Commission 
and state whether there is a Selection 
Committee to select persons on a temporary 
basis ?

The Deputy Minister of  Home 
Affairs (Shrl Datar): Temporary ap
pointments not expected to last for more 
than one year which have to be  urgently 
made can be made without the approval of 
the Union Public Service Commission. No. 
particular method has been prescribed for 
the selection of persons for such appoint
ments  and the  appointing authority is 
free to use whatever method is most suitable 
in the circumstances  ot each case.

Shri Vlswanatha Reddy :  May 1
know whether it is a fact that there are an 
increasing number of cases inwhich officers 
arc appointed in temporary posts and then 
confirmed by a prixress of what is called 
regularisalion ?

Shrl Datar: That cannot be  done 
For example, if there is an irregularity, 
the matter is brought to our notice and the 
U.P.S.C. have also to be informed.  We 
have made certain changes in the  rules- 
according to which when Ministries or de
partments make such temporary appoint
ments they have to be brought to the notice 
of the U.P.S.C. That is a check for what tht 
hon. Member apprehends.

Shrl Vlswanatha Reddy : May 1
know whether it is proposed to enlarge the 
strength of the U.P.SiC. in order to cope 
with the increased amount of work  that 
they are called upon to do?

Shrl Datar: That is not  considered 
necessary.

Shrl Raghavachari : Is it a fact ihat 
when later on these posts are made per
manent and applications  are called foi, 
the very fact that they have been temporarily 
appointed goes in their favour for the 
choice ?

Shrl  Datar : In other words, do I 
understand the hon. Member to mean that 
when there is  an  accomplished fact it 
becomes difficult to upset it ?

Shri Raghavachari: My point is this. 
Without reference to other applicants you 
appoint a person tc/iiporarily.  Latter on 
when some permaneni incumbent is to be 
chosen for the post, the very fact that he is 
already working is an important circnms 
tance in his favour and he is chosen Ana

Shri Datart It need nQt t̂e soi it might 
en work the other way.

• Continued from Column No. 5278.
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I.p.s. Officers
*2308. Sardar Iqbal Singh : Will the 

Minister of Home Affairt be pleased 
to state:

(a) whether the provisions  of rule 
5(2) of the Indian  Police Service R̂e- 
cruitment) Rules  regarding  disquali
fication of person who have more than one 
wife living, for appointment to the Service 
are strictly followed;

(b) the  number  of  I.P.S.  crfficers 
who have been given exemption from 
the operation of this rule so far; and

(c; the reasons for these exemptions ?

The  Deputy  Minister  of Home 
Affairs CShri Datar) : â) Yes.

Cb) Nil.

(,c) Docs not arise.

Sardar Iqbal Singh: May I  know 
whether it is a fact that according to these 
rules officers who have more than one wife 
will not be eligible for promotion and may 
I know the number of cases where  there 
have been promotions to the higher rank 
after the application of these rules ?

Shri Datar:  If  any  government
servant or officer who has already more 
than  on; wife before these rules  were 
framed̂ that faci cannot be considered as a 
a disqualification.

Flood Relief for Assam

*2311. Shri Amlad All : Will the 
Minister of Home Affairs be pleased to 
state the amount given to Assam for 
providing relief to flood-victims of 1954 in 
the shape of (i) loans, (ii) gratuitous relief, 
(iii) medicines (iv) and other necessaries?

The Deputy Minister of Home 
Affairs (Shri Datar) : A statement giving 
the required information is placed on the 
Table of the House [See Appendix XI, 
annexure No. 43.]

Shri Amjad Ali 1 In view of the fact 
that thousands of houses were pulled down 
by the floods, may I know why there was no 
sum earmarked for housing ?

Shri Datar : This is help that has been 
given at the request of the State Govem- 
m:iJi and we have tried to accommodate 
the wishes of the State Government to the 
fullest extent possible.

Shri Am|ad Ali : Is it a fact that no 
loan was sanctioned for flood relief tnd 
whether it was  not  thought  necessary 
or whether the State Government did not 
ask for it ?

Shr Datar :  Whatever  the  State
Government asked  was fully taken into 
account before the grant of this aid.

Scheduled Castes and Scheduled 
Tribes

*2312. Shri B.S. Murthy : the
Minister of Home Affairs be pleased 
to state

a)  the amount allotted during  1954
55 and 1955-56  Andhra State towards 
the welfare work for Scheduled Castes 
and Scheduled Tribes respectively with a 
break-up for different items; and

rb) the amount spent so far?

The Deputy Minister of Home 
Affairs (Shri Datar ): (a) A statement 
is laid on  the  Table of the House 
Appendix XI, annexure No. 44]

(b)  The State Government have spent 
sums of Rs. 1.89 and 8*89 lakhs out of the 
Central grants sanctioned during 1954-55 
for the welfare  of  Scheduled  Castes 
(Removal of Untouchability) and the wel
fare of Scheduled Tribes respectively.

Shri B.S. Murthy : May I k̂iow the 
reasons for non-utilisation of grants fully 
by the States?

Shri Datar : In some cases the schemes' 
had not come here in time. The schemes 
have to come \̂ith full details and if they 
did not comc here in time or if some 
further information has to be asked for and 
obtained , some delay occurs and, in some 
cases, this is responsible for not spending 
the grants.

Shri B.S. Murthy : Is it a fact that 
grants are made after scrutinising the 
schemes forwarded by the State Govern
ments and after having got the grant, why 
has the money not been spent ?

Shri Datar : That is for the State 
Governments to say; sometimes they might 
have certain difficulties of which I am- 
not aware at this moment.

Short Notice Question and Answer

Mr.Speaker : Short Notice Question 
No. 12.

Shri M. L. Dwdvedi: Before putting 
the question, may I ask your permission 
to correct it ? In part (a) it is said that 
that b̂ k has been published in America 
whereas  the correct information is that 
it was printed in Great Britain by Messrs 
Butler and Tanner Ltd., I.x)ndon, and 
Published by Chatto and Windus, Londori.

Mr. Speaker : It may be corrected.
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Retold”

XV,  Q- No. 12. Shri M. L. Dwivwli ;
Will the Aiinister of Home Affairs be 
pleased to state:

(a) whether it is a fact that an insinua> 
publication entitled “Rama Retold*'

py Shri Aubrey Menon has been printed 
in  Great Britain by Messrs. Butler and 
Tanner  Ltd., London and published by 
chatto and Windus, London and is selling 
in  India;

(b) whether Government have examined
It;

;(c) whether  the  contents  of  book 
m)ure the feelings of a large section of the 
people of this country;

(d) whether any steps have been taken 
by Government to stop further sale of this 
book in India or to proscribe this publica
tion ; and

(c) whether the attention of the Govern
ment of U.S.A. has been drawn towards this 
publication ?

The Deputy Minister of Home Af
fairs (Shri Datar): (a) to (d).  The im
port into India of this book has been pro
hibited by a notification of the Finance 
Ministry dated the 19th July 1955 and its 
sale and circulation in India has also been 
prohibited by a notification dated the 27th 
July 1955 issued by the Delhi State Govern
ment.

(e) No.

Shri M. L. Dwivedi: In view of the
fact that the contents of the book has been 
found to be very inciting, and so much so 
the Government has proscribed it, has the 
attention of the Government been drawn 
to the fact that an Indian  publication> 
Caravan̂  in its issue of May 1955, reviewed 
this book euologising it?  May I know 
whether any action has been taken against 
the reviewer and, if not, why not ?

Shri Datar: What the hon.  Member 
has stated has come to our notice but it may 
be difficult to take action against a reviewer 
while we can take action against the sale of 
that book.

Shri M. L. Dwivedi: May I know
if any  correspondence has been entered 
into with the Government of the country 
in which it was printed and published and 
if nny attempt has been made so that further 
sale of this book may be proscribed there 
also?

Shri Datar: In such cases, it is not the 
practice to take up this question with the 
Government of the country where the books 
arc published.  It is more than sufficient 
and  effective if action is taken against the 
imporat or the publication of this book in 
India itself.

Shrimati Ammu Swaminahanx Is
the Government aware that this particular 
book has been recognised by the Book 
Society and can the Government take n̂y 
action on that?

Shri Datar: Unfortunately  it is so.
But so far as the Government of India are 
concerned, how can they take any action 
against the Book Society of the United 
States ?

Shri Joachim Alva: Is Government 
aware that Shri Aubrey Menon who has 
maligned India ....

Shri Datar: It is  not Menon,  Sir;
it is Menen.

Shri Joachim Alva: I am sorry,  this 
gentleman while in India sported his name 
as  Menon  and  I  have known him  at 
gatherings.  Excuse  me.

Is the Government aware that Shri Aubrey 
MenOn who has maligned  India enjoyed 
considerable hospitality at the hands of the 
All India Radio once and  do the  Home 
Ministry propose to recommend  to the 
Education Ministry, in order to counteract 
such propaganda, that they should under
take the publication of great and  noble 
classics like Ramayana and Mahabharatha 
in English as had been done by  the former 
Governor-General, Shri Rajagopalachari ?

Shri Datar: I would  recommend
this very laudable suggestion to my collea
gue, the hon. Deputy Minister of Education 
here.

WRITTEN ANSWERS TO QUESTIONS

Hfaidi

*2265.  Shri D. C. Sharma: Will 
the Minister of Education be pleased to 
stote the steps taken so far to introduce 
Hindi  in  the  Various  Branches  of his 
Ministry?

The Parliamentay Secretary to the 
Minister of Education (Dr. M. M. Das):
A statement is placed on the Table of the 
Lok Sabha.  Appendix XI, annexure 
No. 45-1

Kolar Gold Mines

*2269.  Shri  Keshavalengar: Will
the Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) whether it is a fact that the Mysore 
Government have consulted the Govern
ment of India with r r̂d to enhance
ment of rate of royalty in respect of Kolar 
Gold Mines; and

(b) if 80, with what result ?
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The Deputy IVlislster of EdncatioA 
(Dr. K. L* ShrimaU): (a) Yes, Sir.

(b) Tha matter is under consideration.

Military Pertonnel in Jammu 
and Kashmir

•2271.  Shri  Keahavaienfar: Will 
the Minister of Defence be pleased to 
sute:  «

(a) whether  any  additional  allow
ances are paid to the militâ personnel 
serving in Jammu and Kashmir; and

(b) if not, the reasons therefor?

The Deputy Minister of Defence 
<Sarciar Majithia) :  (a) Junior Commis
sioned Officers, other Ranks and Non
Combatants (Enrolled) serving in Jammu 
and Kashmir arc granted Special Compen
satory allowance as under:—

Junior Commissioned Officers Rs. 15  p.m. 
Non-Conmiissioned Officers  Rs. 10  p.m. 
Sepoys. Rs. 8  p.m.
Non-Combatants (Enrolled)  Rs. 6  p.m.

Various concessions have been sanc
tioned to all military personnel serving in 
Jammu and Kashmir.

(b)  The concessions were sanctioned 
in January 1948 on the ground that some 
of the concessions applicable to troops on 
active service should be granted to troops 
on duty in Kashmir.

Settlement of Tribals

*2274,  Shri Biren Dutt: Will the 
Minister of Home Affairs be pleased 
to state:

(a) how many petitions  of  the tri
bal people of Tripura for settlement of 
land arc pending with Government;

(b) how many have been given land 
upto July, 1955; and

(c) what are the difficulties in the 
way of their disposal ?

The Deputy Minister of Home Affairs 
<Shri Datar) : (a) 647.

(b) 22 families.

(c) Applications for settlement of land 
have to be locally enquired into and land 
surveyed.  This requires some time for 
completion.  Most of the areas in  the 
interior are not easi'y accessible, especially 
during monsoon.

Rifle Shooting

♦2277.  Shri Borawat: Will the 
Minister of Defence be pleased to sute:

<a) whether the National Rifle Associa
tion (5f India have submitted a scheme 
for popularising rifle  shooting in  the 
country;

331 LSD—2

(b) if 80, the nature of the scheme;

(c) whether the Association has urf̂ 
for the constitution of a Board for promotion 
of rifle practice in India; and

(d) if 90, on what lines ?
The Deputy Minister of Defence 

(Sardar  Ma|ithia): (a)  and  (b) A
draft plan was received some time ago but 
this is not the final plan.  The (̂yeming 
Body of the National Rifle Association hw 
referred it to a Sub-Committee and it is 
still under  consideration with the Sub
Committee.  The question of determin̂ 
the help which the Planning Commsision 
should give will be known only when the 
final scheme is drawn up.

(c)  and (d).  The draft scheme has 
recommended setting up of  a National 
Board under the Ministry of Defence but 
has not given details of its constitution 
etc.

Sangeet Natak Akad[emi

*2279.  Shri V. P. Nayar: WUl the 
Minister of Education be pleased to 
state:

(a) whether the Sangeet Natak Akadami 
has a well-equipped library to enable 
intending students of Research in Classical 
dancing and music to carry on their work;

(b) if so, the size of the library; and

(c) the steps so far taken to get classical 
works on subjects in dancing and music 
in the various Indian Languages translated 
into English or Hindi?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das)i

(a) No, Sir.

(b) Does not arise.

(c) Nil.
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The Parliamentary Secretary to the 
Mhiister of Education (Dr. M M. Dat)t
(a) There are 24 temples.  They represent 
a brilliant phase in IndoAryan Style of 
temple architecture.

(b) No, Sir.

(c) The date of their construction ranges 
from B, C. 950 to 1050 A. D. and they 
were built by the Chandela Rulers of Bundel- 
l̂and.

(d) No, Sir.

Reservation of Posts for Hill 
Tribes

Shri Rishang Keishing: Will 
the Minister of Home Affairs be ple
ased to refer to the reply given to Starred 
Question No. 1412 on the 28th September
1954  and state the latest position in regard 
to the question of reservation of posu 
for the hill tribes of Manipur in the State 
Government Services?

The  Deputy Minister  of Home 
Affairs (Shri Datar): The reservation 
in the Manipur State services is as follows:

Class I and  5 per cent (for Scheduled 
Class II posts Tribes)

Class III and  20 per cent (Combined for 
Class IV posts Scheduled

Tribes  and
Scheduled
Castes).

Registered Ayurvedic  PractitioMcrs

*2288.  Dr. Satyawadi :  Will  the 
Minister of Home Affairs be pleased to 
state :

(a) whetl'cr  it  is  a  fact  that  in  case 
of  c.̂rtr.in  cMegoric?;  of  Government 
employees,  the  Medical  Cert if cates 
issi-.ed  by  the  Registered  Ayurvedic 
Practitioners are not recognised by Govein- 
mert ;

(b) if so, the reasons therefor  ;

(c) whether  any  representation  has 
been made by the V̂'iids in this rtgard ; 

and

(d") if so,  the  decision  taken  in  the 

Blitter ?

The Deputy  Minister of Home 
Affairs (Shri Datar): (a) and (b\ Medical 
certificates granted by Ayurvedic, XJnani 
or Homeopathic medical practitioneis arc 
accepted in support of applications for

leave on medical grounds made by non
gazetted  Government  servants  under 
Supplementary Rule 229(a); they are also 
accepted as certificates of fitness to return 

to duty from medical leave under Sup
plementary Rule 212.  This is, however, 
subject to the condition that the certificates 
are accepted for similar purposes by the 
Government  of the  State  in  which  the 
employee falls ill or to which  proceeds- 
for treatment.  A copy of the instructions 
issued in this connection is placed on the 
Table. [Ste Appendix XI. annexure No. 
4̂-.) These instrticticns apply equally to* 
all categories of employees to whom the 

rules m?ntioned apply.

(c) No.

(d) Does not arîe.

Military Officials

*2292.  Shri Natesan;  Will the 
Minister of Defence be pleased  to state :

(a) whether ii is a fact that  two top- 
ranking Military  officials  \valked  out  of 

the Incicpi*ndcce Day celebrations on the 
15th August, last in Bangalore ; and

(b) it  so,  the  reasons  therefore ?

The Deputy  Minister of Defence 
(Sardar Me)ithia) : (a) No, Sir.

(b) Does not aripe.

Manning of Sqoadroiis

*2293. Shri V. Muniswamy : Will
the Minister of Defence be pleased to 
state :

Ta) whether it is a fact that since the 
15th  August,  1947  the  manning  of 15 
squadrons could not be wmpleted ;

(b) if so,  the  reasons  therefor ; and

(c) wh'ther  there  is  a  proposal  of 
withdiavving  extension  of  service  to 
airmen ?

The Deputy Minister of DefeiKe 
(Sardar Mafithia);  (a) and  (b)  It  is
not in the pul ’.ic interest to disclose the 
state  of development  of the  Air  Foice 
or future plan.  1 may however add that 
no  difficulty  has  been  experienced  itt 
finding the requisite perscnnel,

(c) No.

Historic Finds in Farrukhabatf 
District

*2294. Shri Bishfia Nath Roy : Wilf 
the Minister of Education be pleased 
to state whether it is a fact that  some 
materials  of  historic  imroî prce.  werer 
discovered  recently  in  Farru khaba 
district (U.P.) ?
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The Parllamentai'y Secretary to 
the Minister of liducation (Df. M. M. 
Das) I This Ministry have no information 
in the mattci.

Social Sciences Research Centre

*2301* Shrl K. K. Das:  Will the
Minister of Education be pleased to 
state :

(a) whether it fs a fact that a nev9 
research centre  for  social sciences  is 
proposed to be established in Calcutta 
jointly sponsored by UNESCO and the 
the Government of India ;

(b) if so, the details of the scheme ;

(c) the contribution made, if  any 
by the Government of West Bengal ; 
and

(d) the total expenditure  and the 
proportion of it to be borne  by  (i) 
UNESCO (ii) the Government of India 
and (iii) the Government of West Bengal?

The Parliamentary  Secretary to 
the Minister of Education (Dr. M. M.
Das) t * (a) to (o').  A Statement is laid on 
the Table of the House.  Appendix
XI, annexure No. 47.]

Knnsru Committee's Report

rShri Dhuiekar.
2302.4̂ Shri Radhelal Vyas :

Will the Minister of Dcfcncc be 
pleased 10 refer to the reply givqn to 
Starred Question No. 1274 on the 31st 
August,  1955  and  supplementaries 
raised thereon and  state whether the 
Kunziu  Committee’s  report  will  be 
ciiculated  amorg  the  Members  of 
Parliament or placed on the Table  of 
the House ?

The Deputy Minister of Defence 
(Sardar Maiithia) t It will not be in 
the public inteiest to do so.

Settlement of Displaced Persons 
in Andaman Islands

*2304. Shrimati Ila Palchoudhury:
Will the Minister of Home Aflairs be 
pleased to state :

(a)  wheiher  the  Govermiient  of 
India  have received  any  representation 
from an association  in  the Andaman 
Islands known as  ‘Andamanian Asso
ciation’ in regard to the settlement  of 
displaced  persons  from  East  Pakistan 
in the Andaman Islands ; and

(b) if so, natuie of the representa
tion ?

The Deputy Minister of Hosne 
AfTairs (Shri Datar): (a) and (b) Some 
general representations have been received

fiom the Asscciation recently containing 
among other things the request that in 
settling displaced pezsons fiom the main
land, regard should be paid to the require
ments of the local people and land should 
be reserved for them in South Andamans.

Worjtt Committae

*2309. Shrl A. K. Gopalan: Will 
the Minister of Natural  Resources 
and Scientific Research be  pleased 
to state : *

(a) whether  Works  Committee hit 
been  constituted  under  the Survey of 
India as required by the  Industrial Dis
putes Act, 1947 ; and

(b) if so, whether the Survey of India 
Karamchari Class IV Union v̂as consuhad?

The Deputy Minister of Education 
(Dr. K. L. Shrimali): (a) Yes, Sir.

(b) No, Sir.

Inter-University Youth Festival

*23x0.  Shri M. Islamuddin t  Will
the Minister of Education be  pleased 
to state :

ra) whether  Government  propose 
holding  an  inter-University  Youth 
Festival this year also in Delhi ;

(b) if so, when it will be held ; and

(c) the estimated  expenditure  to 
be incurred  this year as compared to 
the last year ?

The Parliamentaiy  Secretary ta 
the Minister of Education (Dr. M. M. 
Das):  (a) Yes.

(b) From 23rd to 30th October, 1955.

(c) An expenditure of about Rs. 1*35 
lakhs was incurred last year.  Sanction of 
Rs. 2 - 7 lakhs has been made for the coming 
Festival.

Dramatic Art in Schools

*33x3. Shri M.D.Joshit Will the 
Minister of Education be pleated to 
state :

v̂a) whether it is a fact that instructions 
have been sent to the State Government 
that dramatic performances shouid be 
staged by students in Secondary Schools 
as a part of school activities ;

(b)  if so, when 
were issued ; and

these  instructions

ĉ) the  amount  of grants  if any, 
sanctioned for this purpose to cach Sute ?

The Parliamentary Secretary to 
the Minister of Education (Dr. M M*
Das) I (a) Yes, Sir.
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(b) In April, 1955.

(c) Nil.

Floods

'̂2314.  Shri Gadilingana  Gowd: 
Will the Minister of Home Affairs be 
pleased to state ;

(a) whether it is a fact that  owing 
to heavy rains in Andhra and Hyderabad 
States the river Godavary is in floods 
and has rendered many people homeless 
and damaged crops ;
(b) whether it is also a fact  that one 

village Bapuram in Allur Taluk of Kurnool 
District inAndhra State has been complitely 
washed off on account of the breach in 
the Tungabhadra Project Channel and 
thousands of people have been rendered 
homeless ;

\̂c) whether it is also a fact that 1,500 
houses in Latpur in Hyderabad State 
have collapsed ; and

(d) what action Government have taken 
giving relief ?

The  Deputy  Minister of Home 
Affairs  (Shri Datar) :  (.a) to (d)  A
statement  containing  such  information 
as has been received from the State Govern
ments is laid on the Table of the House 

Appendix XI, annexure No. 48.]

Indian Students Overseas

*2315.  Shri D. C. Sharma ! Will the 
Minister of Education be pleased  to 
state ;

(a) the number of Indian  students 
in West Germany ;

(b) whether any conditions are im
posed upon them by the West  German 
authorities ; and

(c) what  are the subjects of their 
study there ?

The Parliamentary Secretary to 
the Minister of Education (Dr. M. M. 
Das):  (a) 129 on 1-1-1955.

(b) None so far as we are aware.

(c) Humanities, Sciences, Engineering, 
Technology and Medicine.

Scheduled Castes and Scheduled 
Tribes

*̂2316. r Shri Ibrahim.
\ Shri Naval Prabhakar :

Will the Minister of Home Affairs 
be pleased to stale the total expendi
ture incurred on  Scheduled  Tribes out 
of the grants-in-aid sanctioned  by the 
Central Government during 1954-55 ?

The Deputy Minister of Home
Affairs (Shri Datar) :  A  statement
showing the information in respect of the 
States for which it is available is placed 
on the Table of the House  Appendix 
XI, Annexure No. 49].  Information in 
respect of other States will be laid on the 
Table of the House in due course.

Burma Debt

*2317.  Shri  Gidwani:  Will the
Minister of Finance be pleased to refer 
to the reply given to Starred Question 
No. 127 on the 17th November, 1954 and 
state the amount of debt outstanding 
aganist the Government of Burma at 
present ?

The  IVlinister  of  Finance 
(Shri C. D. Deshmukh) :  The amount 
now is Rs. 4*56 crores.
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The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):
(a) Yes, Sir.

(b) Rs. 75>ooo/- have been provided 
both for promotion of education and 
Hindi.

(c) Rs. i3»i4o/- have been sanctioned 
so far.

(d) A sutement is laid oa Che Table 
of the House [50̂ Appendix XÎ annesur.
No. -iol. *
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ladia*t Flora and Fauna

*3319. Shri V. P. Nayar : Will the 
Minister of Natural Resources  and 
Scientific  Research be  pleased to 
8Ute :
(a) whether  Government  have any 

proposal to publish  a  comprehensive 
account of India’s flora and  fauna in the 
near future ; and

Cb) if to, what are the broad details 
of the proposal ?

The Deputy Minister of Education 
(Dr. K. L. Shrimali): (a)  Yes, Sir,
during the period of the second Five Year 
Plan.

(b) The broad details arc :  (1) Fauna
of India is to be published as monographs 
on particular groups of animals.

(2) Flore of India will be revised accor
ding to the families of plants and published 
as and when the revision is complete.  The 
floras of various States will also be revised 
for publication.

Indiscipline among Civilian  Staff

*2W.  Shri Ramachandra Reddi:
Will the Minister of Defence be pleased 
to state :

(a) the number of cases of indiscip
line and defiance shown to their imme
diate superiors by  the Civilians  paid 
from the  Defence  Services  Estimates 
wh*ch were reported to  Government 
or the Heads  of  Departmeilts  after 
Independence ; and

(b) whether suitable action was taken 
by the authorities concerned ?

The Deputy Minister of Defence 
(Sardar Majithia);  (a) and (b). The
information is being collccted and wiU 
be laid on the Table of the House.

Rifle Associations

*3321. Shri BhapFat Jha Azad:
Will the Minister of Home Affairs be 
pleased to state :

(a) whether it is a fact that  Rifle 
Associations  have  asked  for  financial 
assistance from the States and Central 
Government ; and

b)  if so, what is the  total amount 
given by the States and the Centre in 
the curient year ?

The Deputy Minister of Home 
Affairs (Shri Datar): (a)  Yes.

(b) Rs. 10,300/-, Bhopal Rs. 6,000/-, 
Assam Rs. 3,500 and West Benml Rs. 800/-. 
The Central Government and the remaining

State Governments who have been approt 
ched in the maner are still considering th 
requests for such assistance.

Explosion in Connaught Place

*2322.  Shri Radha Raman t  Will
the Minister of Defence be pleased to 
state :

(a) whether it is a fact  that a chargf 
was exploded in Connaught Place, New 
Delhi in August, 1955 ; and

vb) if so, the nature and cause of the 
explosion ?

The Deputy Minister of Defence 
(Sardar Majithia):  (a) Yes.

(b) An experiment was carried out by 
exploding a small charge in order to 
determine its utility as a time signal for 
observing two minutes silence on certain 
occasions.

Voting FaciUties

*2323.  Shri Krishnacharya Joshi :
Will the Minister of Law be  pleased 
to state :

(a) the  total  number  of  ladiin 
voters who are abroad ;

(b) the facilities  given to them to 
vote at the time of the last general elections; 
and

(c) whether  revision of the  list  of 
voters has been made for the  coming 
general elections ?

The Minister of Law and Minority 
Affairs (Shri Biswas): (a) Not known.
It is not possible to find out readily how 
many Incfian voters are abroad at a given 
time.

(b) Facility of postal ballot was given 
to the persons employed under the Gov
ernment of India in posts outside India 
and to their wives.

(c) Electoral rolls are revised every year. 
The last revision before the next general 
elections will be made in the year preceding 
the one in which the elections arc held.

National Income

*2324.  Shri S. N. Dast Will the 
Minister of Finance be pleased  to refer 
to the reply given to starred question 
No. 1108 on the 20th September, 1954 
and state :

(a)  the outcome of the steps  taken 
to ascertain the position from the non
official institutions and universities with 
regard to the research work on NatiowU 
Income ;
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(b) whether any scheme and programme 
in this respect have been formulated 
by Government ; and

(c) if 80, the salient features thereof ?

The Minister of  Finance  (Shri 
C. D. Deshmukh) (â to (c).  Replies 
have since been receivea from most of the 
35  universities and  institutions  ĥich 
were addressed in the matter by  the 
Central Statistical Organisation.  As many 
as ten of them have reported to be doing 
have done some research work directly 
or indirectly related to national income. 
Three more have expressed their willing
ness to start similar work if Government 
grants are forthcoming.  In view of the 
encouraging nature of the replies, it is 
now proposed to convene, as early as 
possible, a National Income Conference 
on the lines recommended by the National 
Income Committee with a view to finalising 
a prop̂ mme  of research.  Necessanr 
prehminaries are being worked out in 
this connection.

Buddhiat Relics at Salihundam

*2325. Shri Sanganna: Will the 
Minister of Education be pleased to 
Slate as to where the relics of the Buddhist 
Culture recently found at Salihundam 
in the Srikakulam District of Andhra 
State are being kept ?

The Parliamentary Secretary to 
the Minister of Education (Dr. M. M.
Das) I  At Nagarjunakonda.

U. S. Research ProJecU

*2326. Shri HL N. Mukerjee : Will 
the  Minister  of Home  Affairs be 
pleased to state :

(a) whether the  attention of Gov
ernment has been drawn to the pub
lished opinion of distinguished socialogists 
in Uttar Pradesh regarding the dangers 
of certain United States research projects 
in India ; and

(b) if so, what action they  propose 
to take in the matter ?

The Deputy Minister of Home 
Affairs (Shri Datar) i (a) Yes, from the 
booklet furnished by the Hon*ble Member.

(b) the matter is under investigation.
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Commonwealth Army Chiefs 
Conference

*2328.  Shri  Janardhan  Reddy t
Will the Minister of Defence be pleased to 
refer to the reply given to Starred Question 
No. 1418 on the 3rd September, 1955 
and state :

(a) whether the Report on the Com
monwealth Army Chîs Conference hat 
been received ; and

(b) if so, whether a copy of it  will 
be laid on the Table of the House }
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The Deputy Mlnitter of Defence 
(Sardar MaUthia) t (t) (t) and (b). No. 
Government do not expect to receive 
any formal report as these Conferences 
generally discuss matters only of profes- 
«io..al interest.

Rescue Operations by Defence Forces

*2329. Shri K. K. Das: Will the
Minister of Defence be pleased to lay 
on the Table of the House a statement 
giving:

(i) the details of rescue work carried 
out by the Defence Forces during 
the reccnt Hoods in different parts 
of India;

(ii) the extra expenditure  incurred, 
in carrying out these rescue opera
tions; and

(iii) the number of people benefited 
thereby ?

The Deputy Minister of Defence 
<Sardar Ma|ithia): A statement is laid on 
the Table of the House.  Appendix
XI, amiexure Ncn 51.]

Recruitment to LA.S. and LP.S.

*2330. Sardar Iqbal Singh: Will the 
Minister of Home Affairs be pleased 
to state:

(a) whether a Special Board  for re
cruitment  to the I.A.S.  and the I.P.S. 
•Cadres for PEPSU was formed recently;

(b) the composition of the  Board;

(c) the number of persons who appea
red before the Board; and

(d) the number of persons who were 
taken in these Services on the recom
mendation of this Board ?

The Deputy Minister of Home Af
fairs (Shri Datar)x (a) No Special Board 
for recruitment to the Indian Administra
tive Service and the Indian Police Service 
in Patiala and East Punjab States Union 
-was formed recently.  However, in accor
dance with regulation̂ 3 of the Indian 
Administrative  Servlcc/Indian  Police 
Service  (Appointment by  Promotion) 
Regulations, I955> Committees for selec
tion of State Civil/Police Service Officers 
for promotion to the Indian Administra
tive Service/Indian Police Service against 
the promotion  quota vacancies in the 
State Cadre were convened in Patiala and 
East Punjab States Union recently.

(b)  The composition of these  Com
mittees is given in the Schedules to the 
Indian  Administrative  Service/Indian 
Police Service  (Appointment by Promo
tion) Regulations, 1955, which haTC been 
published in June 1955.

(c) The Indian Administrative Service/ 
Indian Police Service Promotion Regula
tions do not prescribe interview by the 
Selection Committee before drawiî up a 
telea panel.  Where the Committee so 
desires it can interview all or a few of the 
eligible officers.  In the case of Patiala and 
East Punjab States Union, interview was 
not considered necessary.  However the 
cases of all eligible officers were considered 
by these Committees on the basis of the 
service records of the officers.

(d) The recommendations are under 
consideration.
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Lord Buddha’s Monument In New 
Delhi

*3332. Dr. Ram Subhag Singh: Will 
the Ĵnistcr of Education be pleased 
to state:

(a) whether  there  is  any  proposal 
to ercct a monument of Lord Buddha 
in New Delhi;

(b) if so, whether the site of that 
monument has been selected;

(c) the estimated cost of constructing 
it; and

(d) how and when the design of that 
monument will be selected?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. 
Das) I (a) There is a proposal to erect a 
monument in commemoration of the 2500th 
year of Buddhism,

(b) Yes, a site ha* been seleaed pro
visionally.

(c) The cost of the monument will be 
estimated after the design has been deci
ded.

(d) The matter is under considera
tion.

Kolar Gold Helds

*2333. Shri T. B. Vittal Rao : Will 
the Minister of Natural Resources and 
Scientific Research be pleased to state:

(a) w'hether it is a fact that a Research 
Team from the Centre has been deputed 
to Kolar Gold Fields;

(b) if so, the names of its personnel 
and terms of reference; and

(c)  whether any time limit hts beea 
fixed for the submission of its report?

The Deputy Minister of Educatiom 
(Dr. K. L. Shrimali): (a) to (c).  A atitc- 
ment giving the required inJformation is. 
laid on the Table of the House. 
Appendix XI, annexure No. 52].

Scholarships for the Blind

*2334. Shri Radha Raman: Will the 
Minister of Education be pleased to 
state:

(a) the number of post-school scholar
ships given or proposed to be given to the 
blind students during 1955-56; and

(b) by what time all these scholarships, 
will actually be awarded ?

The Parliamentary SecreUry to the 
Minister of Education (Dr. M. M« 
Das): (a) About 15.

(b) Six to eight  weeks.

AU-lndia  Co-operative  Insurance 
Societies* Conference

*2335. Thakur Jugal Kishore Sinhar
Will the Minister of Finance be pleased 
to state whether any decision has been 
taken on the Resolution adopted by the 
All India Co-operative Insurance Societies 
Conference held on the 26th and 27th 
August, 1955 at New Delhi with regard to- 
relief fram income-tax?

The IVlinister of Revenue and Civil 
Expenditure (Shri M. C. Shah): No>.
Sir.  The representatives of the All India 
Co-operative  Insurance  Societies  were 
asked to furnish specific facts and figures 
to show how co-operative  Insurance So
cieties arc adversely aflfected and their 
further representation in this behalf is 
awaited.

Accounting and Treasury Reforma

*2336. Shri S. N. Das : Will the 
Minister of Finance be pleased to state:

(a) whether the officers deputed on 
Special Duty by the Comptroller and 
Auditor General to examine the  system 
of Exchequer  Issues and  Control and 
other allied reforms in the existing ac
counting and treasury procedure have 
submitted their report;

(b) if so, the nature of the recom
mendations made by them; and

(c) the  action  taken  to  implement 
them?

The Parliamentary Secretary to the 
Minister of Finance (Shri B. R. Bhagat)r
(a) to (c).  The officers deputed on Special 
Duty were to report to the Comptroller
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•nd Auditor General and not to the Govern
ment.  The  Comptroller  and  Auditor 
General has, however, been in consultation 
with the Government and the main con
clusions arrived at are as follows:—

(i)  The introduction of a complete sys
tem of Exchequer Control involves 
drastic changes in the present treasury 
and accounting system and is bound 
to take some time.  Meanwhile the 
Comptroller and Auditor General 
and the Government are agreed that 
the separation of audit from accounts 
contains the essential features of 
Exchequer Control which should be 
extended to as wide an area and as 
soon as possible.

(ii) Till such time as separate Pay and 
Accounts  Offices  are  established 
for  all  departments,  the transac
tions that have to be adjusted through 
exchange accounts,  which delay the 
closing of accounts and make the 
control of expenditure against appro
priation difficult should be rcduced 
as  far  as  possible.

(iii) With the setting up of separate 
Pay and Accounts Offices for each 
department, adjustments through ex
change accounts should be eliminated 
and all payments made by cheques 
or bank drafts.  This would enable 
the Pay and Accounts Officer to 
ensure that no payment is made in 
excess of appropriation.

Football Stadium

♦aj37. Shri H. N. Mukerjee: Will
the Minister of Dcfcnce be pleased to 
atate:

(a) whether there is a certain regu
lation banning the construction of perma
nent structures on the Calcutta maidan 
on account of contiguity to Fort William; 
and

(b) whether it is a fact that for the 
reasons noted above, the West Bengal 
Government have been asked by the 
Central Government not to  construct 
a football stadium anywhere on the Calcutta 
maidan and within a certain distance of 
Fort William ?

The Deputy Minister of Defence 
(Sardmr Ma|ithia)t (a) Yes.  The cons
truction of buildings within a distance of
2,000 yards of the Defence Zone Area of 
Fort William is at present restricted under 
the Indian Works of the Defence Act,
1903-

(b)  No.  A proposal regarding cons
truction of a football stadium of an area 
which falls within this  prohibited zone 
has recently been received from the West 
Bengal Government and is under examina- 
nation of the Government of India.
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Nickel Coinage

1216.  Shri Ibrahim: Will the Minit̂ 
ter of Finance be pleased to state;

(a) whether India  is self-sufficient 
in nickel for coinage purposes;

(b) if not, the countries from which 
the nickel is imported; and

(c) the quantity  and value of import 
of such nickel during 1953-54 and 1954
55?
The Minister of Revenue and De

fence Ejqienditure (Shri A. C. Guha):
(a) No, Sir, as there is no indigenous 
supply of nickel in India.

(b) Nickel is imported from England 
through the Director General, India Stores 
Department, London.

(c) The quantity and value of nickel 
imported during the periods are as be
low:

Year Quantity Value

1953-54
1954-55

(tons)
217
Nil.

(Rs.)
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loint Stock Companios

1217.  Shri Hem Raj: Will the Minis
ter of Finance be pleased to state:

(a) whether it is a fact that Rajpuri
Biscuit Factory  (PEPSU)  and  the 
Starch Chemical Works Rajpura (PEPSU) 
issued notices to their shareholders  for 
-voluntary winding up of the two companies 
in 1953;  ^

(b) whether the shareholders of the 
above two companies have sent represen
tations to the Central Government for 
investigation into the affairs of these com
panies; and

(c) if so, the steps taken thereon ?

The Minister of Revenue and ClvU 
Ezpenditui'e (Shrl M. C* Shah): (a) to
(̂c). A meeting of the RAJPURA BISCUIT 
MANUFACTURERS  LIMITED  was 
held on the  nth September, 1953 for 
considering the question of winding up 
the company  voluntarily but it was ad
journed for want of detailed information 
asked for by  the shareholders, and the 
. company has now been carrying on business 
as usual.  A representation was also made 
to the Central Government by some share
holders for holding an investigation into the 
affairs of the company and the preliminary 
enquiries in that respect are now being 
carried on by the Registrar of Companies, 
Pepsu.  A final decision in the matter will 
be taken on receipt of the  Registrar’s 
Report.

A notice for holding an extraordinary ge
neral meeting of the P ATI ALIA STARCH 
AND CHEMICAL WORKS LIMITED 
on the 31st October, 1953 was served 
on the shareholders for  considering  the 
question of winding up the company volun
tarily.  The meeting was held and it was 
.decided at the meeting to run the company 
by raising a debenture loan for Rs. lo lakhs. 
The resolution for winding up was dropped. 
A representation  was  made  by  some 
shareholders to the Government of Pepsu 
'for an investigation into the alTairs of the 
company.  The Registrar held a prelimi
nary enquiry  into  the  matter and his 
report is under consideration.

Juvenile Delinquency in Delhi

X2i8. Shri Kamath: Will the Minis- 
;ter of Home Affairs be pleased to state:

(a) whether  juvenile  delinquency 
and crime in Delhi  has aggravated in
1954-55 as compared lo the preceding 
year;

(b) if 80, the causes thereof; and

(c) the measures taken  or proposed 
to be taken by Government to check 
ilhc evil?

The Deputy Minister of Hom0 
Affairs (Shri Datar)t (a) No.

(b) and (c).  Do not arise.

Double Taxation Relief

1219. Shri B. S. Murthy: Will the 
Minister of Finance be pleased to state:

(a) the arrangements made so far to 
avoid  double taxation of the income of 
Indian merchants in Burma;

(b) the nature of representation, if 
any, received from the Indian merchant 
community of Burma?

The Minister of Revenue and CItH 
Expenditure (Shri M. C. Shah): (a)
The Government of Indian are negotiating 
with the Government of Burma for con
cluding  a  double  taxation  avoidance 
agreement.  Meanwhile, instructions have 
been issued to Income-tax authorities in 
India to stay the recovery of a part of the 
tax due on Burma income, doubly taxed 
in the two countries.

(b) A representation was received in
1953  from certain Indian merchants in 
Burma.  A copy of the Central Board of 
Revenue’s letter No. 25(40)-!.l’./53, dated 
the 9th September, 1953, which contains 
both the points raised in the representation 
and the replies thereto, has already been 
placed on the table of the House in connec
tion with the reply  to Starred Question 
No. 1342 for the i6th September, 1953.

Upper Division Clerks

1220. Shri Kamath: Will the Minis
ter of Defence be pleased to state:

(a) the total number of Upper Division 
Clerks under the Directorate of Ordnance 
Services as on the 31st August, 1955;

(b) the number among them, of those 
that belong to Scheduled Castes  and 
Scheduled Tribes on the same date; 
and

(c) how many of those referred to in 
part (b) above are direct rccruits to that 
grade ?

The Deputy Minister of Defence 
(Sardar Majithia): (a) 1239.

(b) Three.

(c) Nil.

Customs Collectorate Bombay

1221. Shri Kamath: Will the Minis
ter of Finance be pleased to refer to 
the reply given to Starred  Question
No. 554 on the 4th March, 1955 and 
state:

(a)  whether the question of granting 
of exemption from passing the depart
mental examination in the case of displaced 
Government servants employed in Customs 
Collectorate, Bombay has been considered;
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(b) if so, whether orders have been 

passed and implemented; and

(c) if not, reasons therefor?

The Minister of Revenue and De
fence Expenditure (Shri A, C. Guha):
(a) The matter is still under examination 
as a variety of cases have to be provided 
for but in the meantime concessions in the 
shape of exemptions from and additional 
chances to appear in Departmfental Exami
nations are being granted in deserving cases.

(b) As explained above no general 
orders have yel been passed.

(c) The delay has been due to a detailed 
examination of the nature of the cases and 
the extent to which these could be classi
fied for different kinds of concessions.  It 
18 hoped orders will be passed soon now.

Estate Duty

Shri D. C. Sharma: 
Shri S. C. Samanta: 
 ̂Shri Tulsi Das: 
t.Shri Jethalal Josni:

1222.

Will the Minister of Finance be 
pleased to state:

(a) the number of cases of  Estate 
Duty registered during the period January- 
July, 1953; and

(b) the number  of  cases disposed 
of and the revenue realized  during the 
sauvc period?

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah:) (a)
2.149 estate duty cases were registered during 
the period from ist January to 31st July, 
1955-
(b) 1374 cases were disposed of and an 

amount of Rs.  78,96,510 was collected 
durinĝ he same period towards payment 
of estate duty.

(«•)  ?r,  ^
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Working of Supreme Court A 
High Courts

1225. Shri Ibrahim: Will the Minis
ter of Home Affairs be pleased to state 
the number of days the Supreme Court 
of India and the various High Courts worked 
during 1953 and 1954?

The Deputy Minister of Home Af
fairs (Shri Datar): A statement is laid on 
the Table of the House.  Appendix
XI,  annexure No. 54].

Income-Tax

1226. Shri Sivamurthi Swamii Will 
the Minister of Finance be pleased to 
state:

(a) the number of income-tax  cases 
pending in Hyderabad State; and

(b) the amount involved in those cases ?

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): (a)
The number of income-tax cases pending 
in Hyderabad State on ist April 1955 was 
11.395-
(b)  The  approximate amount of tax 

involved in these eases is about Rs. 76 
lakhs.

:  WT

TUT iptt   ̂ :

(̂ ) WT #

?̂rTsraT 5nfJ<r v 9rr ?TT»ipjr sro aIt 

«r ?nf? 

«flT

Tribals in Manipur

1227.  Shri
the Mimster of Home 
to state :

_ t Will 
be pleased

(a) the number of villages  mainly 
inhabited by the* Scheduled  Tribes  in 
Manipur ; and

(b)  the  nature of the development 
schemes  implemented  during  1954-55 
for the tribal people in Manipur?

The Deputy Minister of  Home 
AfiDdrt cShri Datar) : (a) 1271.

Cb) The main schemes implemented 
during 1954-55 were
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(i)  Construction  of  school buildings 
and supply of school furniture,

(ii) Improvcmenl of water supply and 
free  distnbution of mcdicines,

(iii) Construction of roads and bridle
paths,

(iv) Construction of irrigation channels 
for terrace cultivation,

(v) Fruit farm at Ukhrul,

(vi) Training in weaving and carpentry;
and

(vii) Construction of Tribal Rest Camp 
at ImphaL

/iJf-SBRYICEMEN

laaS.  Shri Biren Dutt :  Will the 
Minister of Defence be pleased to state:

(a) the number of ex-servicemen of
Tripura  who  applied  to  Government 
for rehabilitation in  1955  ;

(b) the number of those who ap- 
lied for employment ; and

(c) the number of such persons re
habilitated or re-employed?

The Deputy Minister of Defence 
(Sardar Majithia) : (a) 217

(b) Eighty-nine.

(c) Nineteen.

Teachers’ Training School, Imphal

1229.  Shri Rishang Keishing : Will 
the Minister of Education be pleased to 
state:

(a) whether all the teachers of the 
Teachers* Training Institute, Imphal are 
trained graduates;

(b) if so, whether the scale of pay now 
paid to them is the same as that of the trained 
graduates employed in Government High 
Schools; and

(c) if not, the reasons therefor?

The Parliamentary Secretary to 
the Minister of Education (Dr. M. M.
Das) : (a) Yes.

(b) No.

(c) The rates of pay of the Instructors 
at the Teachers* Training Institute, Imphal, 
were fixed on the basis of the rates pros
cribed by the Assam  Primary Education 
Board for the Primary School Teachers’ 
Training School in Assam, as the Institute 
when surted in 1952 was intended to train 
Primary School teachers.

Konarak Temple

1230. Shri Sanganna 2 Will the Min
ister of Education be pleased to state:

(a) whether repairs to the Konarak 
Temple in Orissa have been completed;

(b) if so, when; and

(c) the expenditure incurred on it?

The Parliamentary Secretary to the 
Minister of Education (Dr. M.  M. 
Das) : (a) No, Sir.

(b) Does not arise.

(c) Rs. 43»M0.
Foreign Students in Delhi

1231. Shri M. Islamuddin : Will the 
Minister of Education be pleased to 
state:

(a) the number of foreign students
(males  and females) studying  in  each
college  of Delhi  University; and

(b)  the number  among them  who
are getting scholarships under the  CuJ"
tural Scholarships Scheme?

The Parliamenury  Secretary  to 
the Minister of Education (Dr. M. M.
Das) : (a; and (b).  A statement is laid on 
the Table of the House.  [.See Appendix 
XI, annexure No. 55.]

Scholarships to Manipur Students

1232.  Shri Rishang Keishing : Will 
the Minister of Education be pleased to 
tute:

(a) the number of scholarships award
ed  by the Government of Manipur to 
students belonging to the plains for post- 
matric  and post-graduate studies during
1955-56; and

(b) the amount of each scholarship?

The Parliamentary Secretary to 
the Minister of Education (Dr. M. M. 
Das) :  (a) • and (b).  A statement is
laid on the Table of the House.  [5ee 
Appendix XI, annexure No. 56.]

Scholarships to Manipur Students

1233.  Shri Rishang Keishing : Will 
the Minister of Education be pleased 
to sute :

(a) the comparative figure of the scho
larships  awarded  to the tribal students 
by the Sute Government of Manipur 
before and after the integration of the Sutes 
with the Indian Union for their education 
in high schools; and

(b) the basis on which and the manner 
in which the scholarships are awarded?
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The Parliamcnuury Secretary to 
the Minister of Education (Dr. M. 
 ̂ Das) : (a) and (b).  The requisite 
information has been called for from the 
Manipur Government and will be placed 
on the Table of the House when received.

Closure of Public Roads

/Shri  C  D. Pande  :
M. L. Dwlvedi :

Will the Minister of Defence be pleased 
to  state:

(,a; whether it is a fact that a number 
of public and District Board roads  and 
other paths between Ranikhet and Chili- 
yanakla have been closed for use by the public 
with effect  from the 24th August, 1955 
by the Cantonment and miliury  autho
rities ;

(b) if so, [the  reasons'  therefor; and

(c) whether steps are being uken  to 
reopen them?

The Deputy Minister of Defence 
<Sardar Majithia) : (a) and (b).  No 
District Board road has been closed between 
Ranikhet and Chiliyanakla.  However, 
a tract running over the Alma Rifle Range 
which was unauthorisedly used by the pub
lic and the bus service was closed from the 
24th to 26th August 1955.

(c)  The unauthorised use of the  tract 
running over the Alma Rifle Range has been 
permitted on the understanding  that al
ternative Communication to  Chiliyanakla 
Village will be  completed  within  two 
months,

Trappingfof Dacoit Man Singh

fShri B. N. Mishra:
1*35-< Shri Amar Singh  Daman 

Shri B. S. Murthy:

Will the Minister of Home Affairs 
be pleased to state:

(a) the names of the States that were 
directly in action to trap dacoit man Singh; 
and

Cb) how many years it took for the State 
Oovemments to bring  this campaign to 
a successful end and what has been the 
total expenditure till this day?

TheDeputyM fair
(Shri Datar) : (a
Pradesh,  Uttar  Pradesh  nd  Mad  va 
Bharat.

(b) Rajasthan and Vindhya Pradesh 
were involved for short periods when Man 
Singh’s gang was known to have entered 
their territories.  Uttar Pradesh  and 
Madhya Bharat were directly in  action 
from  ; Kfj when a joint  command

of these  States was established.  It is 
not possible to give the cost of the cam
paign against Man Singh as anti-dacoity 
operations were not directed against his 
gang lone.

High Court Judges

1236. Shri Wodeyar : Will the Mi
nister of Home Affairs be pleased to state 
the sanctioned strenph of judges for the 
Mysore High Court ?

The Deputy Minister of Home Af
fairs (Shri Datar) : Five.

Servicemen's Rehabilitation

1237.  Shripiati  Kamlendu  Mati
Shah :  Will the Minister of Defence
be pleased to state:

(a) whether Hx-Servicemcn have been 
rehabilitated in the hilly districts of Utta. 
Pradesh ; and

(b) if not,uhrther Government  con- 
templitc to do so ?

The Deputy Minister of  Defence 
(Sardar Majithia) : (a) Yes.

(b) Does not arise.

Flags

1238. Thakur Jugal Kishore Sinha !
Will the Minister of Home Affairs be 
pleased to state the reasons and signi
ficance of having three kinds of flags namely 
National Flap, President*s<̂Iagand Govern- 
nor̂ Flag ?

The  Deputy  Minister of Home 
Affairs. (Shri Datar) ; National Flag 
represents the country as a whole.  The 
President, as the Head of the State, has 
his own distinctive personal flag as is the 
case in some other democratic countries. 
Similarly, Governors as Heads of their 
States have their own distinctive  flags 
which they can fly within their respective 
States.  This makes for  administrative 
convenience.

German Team’s Research on 
Fauna  and  Flora

1239. Shri S. N. Das : Will the Mi
nister of Natural Resources and Scienti
fic Research be pleased to state:

U) whether any German team of ex
perts has been allowed to work in India 
to carry on research on rare Indian fauna 
and flora for German Museums and Scienti
fic Institutes ; and '

(b)  if so\ whether any terms and con
ditions have been settled?

'̂ ê Deputy Minister of Education 
(Dr. _  .  shrimali) : (a) and (b).  Yc
Sir.
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Practical Indattrial Training

1240.  Dr, Satyawadi : Will the Mi
nister of Education be pleased to state;

(a)  number  of  engineering  students 
selected subject-wise for practical induŝ 
trial training in various factories  at  the 
Government expenses for the year 1955-56;

(b) the names of  the  centres where 
those students will be sent for training;

(c) the total amount to be paid as  sti
pends  to  those  students;  and

(d) the number of Scheduled  Castes 
•tudents, if any, among them ?

The Parliamentary Secretary to 
the Minister of Education (Dr. M. M. 
Das) j (a) to (d).  A statement giving the 
required information is laid on the Table 
of the House  Appendix XI annexure 
No.  57].

iTR®IVT

The Deputy Minister « 
(Dr. K. L. Shrimali) : No.

of Education
Sir.

Cost Accountants Diplomas

1244. Shri P. Ramaswamy t Wil
the Minister of Education be pleased to 
state:

(a) whether the Diplomas given by the 

Incorporated Association of Cost Accoun
tants, Sydney  (Australia) are recognised 
by  Government; and

(b) whether it is a fact that the  In
dian Federal (now Union) Public Servic- 
Commission  gave  an  assurance  on  the 
subject to the High Commissioner of Aus
tralia in  India?

The  Parliamentary Secretary  to 
the Minister of Education (Dr, M,.
M. Das): (a) The Diplomas are not recog
nised  by  Government.

(b) No,  Sir.
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Life in a test Tube

1242. Shri M. L. Agrawal i  Will the 
Minister of Natural Resources and Scien
tific Research be pleased to si ate whether 
any research has been  made in  India for 
creating simple form of life in a test tube?

The Deputy Minister of Education 
(Dr. K. L. Shrimali) :  No, Sir.

Kolar Gold  Fields

1243. Shri T. B. Vittal Rao : Will
the  Minister of Natural Resources and 
Scientific Research be pleased  to  state 
whether  Government  of  Mysore  have 
approached  the  Central Government  for 
financial aid  for  nationalising  the  Kolar 
Gjd ?

Army School of Education, 
Pachmarlii

12 .̂ Shri Kamath :  Will the Minis
ter of l3efence be pleased to state :
(a) the  ninthly  wages  of  sweeperŝ 

men and women separately at the Army 
School of Education, Pachmarhi, Madhya 
Pradesh ; and

(b) the reasons for disparity, if any?

The Deputy Minister of Defence 
(Sardar Ma)ithia) : (a) There is no insti
tution called the Army School of Education̂ 
Pachmarhi. Presumably, the reference is to 
the Army Educational Corps Centre and 
School, Pachmarhi.  No female sweejpers 
are employed in that school. The scale of 
pay prescribed for sweepers (both men and 
women)  under  the' Civilians  in  Defence 
Services (Revision of Pay) Rules, 1947 in 
all Defence estabhshments (including the 
Army Educational Corps Centre and S ôol, 
Pachmarhi)  is  Rs. 30-i-35-  In addition, 
they are eligible for deamess allowance at 
Rs. 40/- per month, half of which is treated 
as pay.  The sweepers employed in Pach
marhi  in the above-mentioned scale of p)ay 
are also entitled to house rent and com
pensatory (city) allowances at the following 
rates subject to the fulfilment of the pres
cribed conditions :—

Compensatory  House

(City)  Rent

allowance  allowance

Below Rs. 55 
Ri. 55—60

Rs.

3
5

Rs.
5
7
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K.B. For purposes of the grant of the 
above allowances, half of dearness allowance 
tfiz,, Rs. 2o/- in this case, is treated as pay.
(b) Does not arise.
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Glossary of Indian Medicinal 
Plant

1247. Dr. Satyawadi t Will the Minis
ter of Natural Resources and Scientific
Research be pleased to state whether the 
book entitled “Glossary of Indian Medicinal 
Plant*’ has sincc been published ?

The Deputy Minister of Education 
(Dr. K. L. Shrimali) t Not yet.

Central Secretariat

rShri Achuthan :
P̂andit C. N. Malviya e

Will the Minister of Home Affairs be 
pleased to state :

(a) whether sanction of the Ministry 
of Home Affairs is necessary for inter- 
ministerial appointments ;

(b) if so, whether this rule is also appli
cable in the case of peons who are tem
porary hands ; and

(c) the general criterion for giving such 
sanctions ?

The Deputy Minister of  Home 
Affairs (Shri Datar) t (a) I presume the 
Hon’blc Member has in mind the transfers 
of different classes of officers from one 
Ministry to another.  These do not require 
the sanction of the Ministry of Home Affairs 
except where the person concerned belongs 
to a service controlled by the Ministry of

Home Affairs and it is proposed to transfer 
him from that service to some other service 
or to a post not included in the service to 
which the officer belongs.

(b)  and (c). Class IV employees m  
wholly under the control of the Minispries 
in which they are employed and the Ministry 
of Home Affairs would not ordinarily be 
concerned with transfers of such employeet 
from one Ministry to another.  However, 
in 1953 the standards of Class IV staff ad
missible were revised and several Ministries 
had a surplus of such personnel on their 
hands. In order to prevent hardship which 
might be caused by their immediate retrench*̂ 
ment, a special order was issued banning 
recruitment of Class IV staff in all the 
Ministries until eixsting surplus employees 
had been accommodated in the existing and; 
future vacancies.  All Ministries requiringr 
Class IV personnel to fill such vacancies 
were required to ascertain from the Home" 
Ministry whether any surplus Class IV 
employees in any other Ministry were still 
available.  All surplus staff of this category 
has since been absorbed in this manner and 
since July 1955 the Ministries have been* 
free to make their own appointment of Clasa 
IV staff up to the prescribed standards with
out prior reference to the Ministry  of 
Home Affairs.

Companies

Will the Minister of Finance be pleasecf 
to lay on the Table of the House statement 
showing the names of the companies whosr 
managements have changed since the en
forcement of the Companies Amendment 
Act of 1951, also giving the names of per
sons to whom the management has been* 
transferred ?

llie Minister of Revenue and Civif 
Expenditure (Shri M. C. Shah) : The
hon. Member presumably requires informa
tion regarding the companies, the Manag
ing Agencies of which have been trans
ferred with the approval of the Central 
Government under Section 878(c) of the 
Indian Companies Act, 1913.  A statement 
giving the required information is placed 
on the Tabic of the House.  [.SVf Appendiic 
XI, annexure No. 59.J

Officers on Special Duty

/Shri R. N. Singht 
I 50.  Sinhasan Singh:

Will the Minister of Home Affairs be 
pleased to state :

(a)  how many Officers on Special Duty 
and Advisers to the different Ministries 
were appointed in 1954-55 and what are 
their rcspecflve ualifiĉitions and age at the 
time of appointment; and
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(b)  whether the Advisers so appointed 

were recruited directly or through the Union 
Public Service Commission ?

The Deputy Minister of  Horn# 
Affairs (Shri Datar) t (a) and (b). In
formation is being collected and will be 
placed on the Table of the House as soon as 
4iTailable.

Hindi Teachers

1251. Shri Radha Raman : Will the 
Minister of Education be pleased to sute :

(a) whether it is a fact that Government 
have decided to provide non-Hindi speak
ing areas of the country with Hindi teachers 
at the cost of Central Government ; and

(b) if so, the names of those areas and the 
numbers of teachers for each such area ?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das):
(a) and (b). The matter is under considera
tion.

Gandliian Philosophy

1252. Shri Radha Raman : Will the 
Minister of Education be pleased to state:

(a) whether it is a fact that a com
mittee has been set up by Government for 
examining the question of introducing 
Gandhian Philosophy in schools and that it 
held its meetings in Delhi in August, 1955; 
and

(b) if so, its recommendations if any ?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das) :
(a) Yes, Sir.

(b)  The proceedings of the Committee 
have yet to be finalised.

Bhopal Apex Bank

1254. Pandit C. N. MalvJya :  Will
die Mmister of Finance be pleased to stare :

(a) whether the Reserve Bank of India 
granted any amount for establishing an 
Apex Bank in the Bhopal State ; and

(b) if so, how much and when it wag 
given ?

The Minister 'of Revenue and Civil 
Expenditure (Shri A. C. Guha) i (a) and
<b). It is not permissible for the Reserve 
Bank to give any monetary assistance direct 
ti> an apex co-operative bank for its estab
lishment and only recently they have been 
empowered to lend to the State Govern
ments for subscribing direcdy or indirectly 
to the share capital of Co-operative Insti
tutions.  The State Government of Bhopal 
has not asked for any such loan from the 
Reserve Bank.

Survey of India Class IV Employees

xas5. Shri T. B. Vittal Rao : WiU the 
Minister of Natural Resources and 
Scientific Research be pleased to sute:

(a) whether the Surveyor General of 
India has issued any order prohibiting class 
IV employees from sending copies of their 
representations to their registered Trade 
Union ;and

(b) if 80, reasons therefor ?

The Deputy Minister of Education 
(Dr. K. L. Shrimali): (a) No, Sir.

(b) Does not arise.

Survey of India Employees

I2<6. Shri T. B. Vittal Rao t WUl 
the Minister of Natur;U Resources and 
Scientific Research be pleased to state :

(a) whether it is a fact that certain 
categories of staff in the Reproduction 
Sections of the Survey of India have recently 
been classified as ‘War Reserve’; and

(b) if so, the reasons for doing so in
1955 ?

The Deputy Minister of Education 
(Dr. K. L. ShrimaU) ; (a) and (b) An
office order to this effect was erroneously 
issued recently by a subordinate official 
in the Map Publication Directorate.  This 
order has since been cancelled.

Survey of India Class IV Employees

/Shri T. B. Vittal Rao ;
i257.̂ Dr. Rama Rao ;

Will the Minister of Natural Resouî  
ces and Scientific Research be pleased to 
state :

(a) whether it is a fact that Class IV 
staff of Survey of India, Eastern Circle 
stationed at Shillong were paid Rs. 3/- as 
temporary increase in lieu of Assam Com
pensatory Allowance prior to May, 1954 >

(b) whether it is a fact that the tem
porary increase paid after the 1st January, 
1947 is being recovered from their pay while 
the Assam Compensatory Allowance at 
old rates of Rs. 10/8/- has not so far been 
paid to them ; and

(c) if so, the reasons therefor ?

The Deputy Minister of Education 
(Dr. K. L. Shrimali) 1 (a) to (c). A 
statement giving the required information 
is attached.  Appendix XI, annexurc
No. 60.]

Directorate of Map Publication 
Employees

1258.  Dr. Rama Rao : Will the Minis
ter of Natural Resources and Scientific
Research be pleased to state whether the
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staff paid from ccniingencies of the Direc
torate of Map îublication, Survey of India, 
prior to the i5rh August, 1947 who have 
been  brougln  on  to  the  Regular 
Hstablishment, have been paid the enhanced 
rate of Dearness Allowance with effcct 
from the 1st January, 1947 ?
The Deputy Minister of Education 

(Dr. K. L. Slirimaii): Orders for pay
ment arc  cxpccted to be issued shortly.

Survey of India Karamchari Class
IV Union

1259. Shrimati Renu Chakravartty:
Will the Minister of Natural Resourô 
and Scientilic Research be pleased 10 
state :

(a) whcihcr a copy of the resolution and 
charter ot demands passed at  the sixth 
Annual Conterence of the Survey of India 
Karamchari Class  IV Union  has been 
received and

(b) if so the action taken thereon ?

The Deputy Minister of Education 
(Dr. K. L. Shrimati) : (a) and (b). Al
though the Survey of India Karamchari 
Class IV Union is not a body recognised by 
Government, the resolution and charter 
of demands passed at its sixth Annual 
Confercncc held in January, 1955, were 
examined by Government, but no action 
was considered necessary.

Survey of India Class IV Employees

1260. Shrimati Renu Chakravartty:
Will the Minister of Natural Resources 
and Scientific Research be pleased to
sute :

(a) whether it is a fact that Class IV 
staff of India, Easter Circle, Shillong, have 
to perform guard duty at night after regular 
8 hours duty in office during the day ;

(b) if so, whether it is in accordance 
with the Rules, and

(c) if not, reasons therefor ?

llie Deputy Minister of Education 
(Dr. K. L. ShrimaU) : (a) No, Sir.
(b) and (c). Do not arise.
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Will the Minister of Financc be t̂leated 
to state:

(a) the total amount drawn  by the 
Ministers and officers of the Central Govern
ment towards their salaries, when they 
were on tour outside India during the 
years, 1953-54. J954-55 ■nd «955*56. 
80 far;

(b) whether such amounts  art ex
empted from taxation; and

(c) if so, the loss of income to the 
Central exchequer by such an exemp
tion?

The Minister of Revenue and Civil 
Expenditure (ShĤ M. C. Shah):  (a)
The information rêrding the total amount 
drawn by the Ministers and officers of 
the Central Government when on tour 
outside India is being collected and will 
be laid on the Table of the House when 
available.

(b)  The question whether the amounts 
drawn by the Ministers and officers of the 
Central Government while on tour out
side India arc exempt from taxation or 
not will on their residential status determined 
with reference to Section 4A and 4B of 
the Indian Income Tax Act.  If the Minis
ter or the officcr is not resident in India, 
he will not be liable to tax in respcct of the 
salaries for the period of tour unless they 
are received in India.  If he is resident 
but not ordinarily resident, he will not 
be hable to tax on such salaries unless 
they are received in or brought into India. 
If, however, he is resident and ordinarily 
resident, he will be liable to pay ux on his 
world income (i.e. including salaries for 
the period of tour received outside India) 
subject to a maximum deduction of Rs. 
4500 in respect of income earned outside 
India but not brought into India,
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f:j) I iirormation regarding loss of in- 
co ir: lo the Central (exchequer is not avail- 
a'oi.' an r caaaot be compiled without a 
sjuany of cach case with rderence to the 
rc .iiciu iul status otHie Ministers or officers 
>̂v̂.  am ,'uats received in or outside India, 
rbeir ro.al inahnc and total woiid income,' 
wlucii will Lak'j Jiuch time and labour as 
will uot be commensurate with the  result.

Diamonds

Shri Lakshinayya:  Will the
c)l* Natural  Resources  and 

ScVoatiac Research be pleased to state:

\v'i:ihjr any g.‘olo5ic:il survey has 
b'‘iL ru. ij Ibr diamjads in the village 
of V.ijial̂aror, and its surroundings in 
An-iiupai- District, Andhra State; and

(b) if so, with what result?

Tlie Deputy Minister of Education
K. L. ShrimaU):  (a) and (b).  A

swL-.n̂iii giving the required information 
is Uttached. [See Appendix XI, annexure 
No. bij.

National Mining Research Institute

Y-64.  Shri C, R. Narasimhan: Will 
the Mimsicr of Natiyral Resources and
Scieatitic Research be pleased to state:

.a) wlU'ihcr it is a fact that Govern
ment  propose  to  establish a  National 
Mining Research Institute; and

(b) if so, what are the main faatures
of tlic proposal ?

The Deputy Minister of Education 
(Dr. K. L. Shfimali}:  (a) Yes,  Sir. 
The Council of Scientific and Indust̂ 
Research propose to set up a Mmmg 
Research Station at Dhanbad.

(b)  Th-‘ main functions of the Research 
Station wiU be :

(i) to carry out research in the mining
of coal and other minerals in 
India with a view to effecting 
improvements in  respect  of 
safety, health and efficiency; and

(ii) to investigate problems of explo
sions, tires, spontaneous com
bustions, ventilation and hghtmg, 
roof, supports, behaviour of the

Strata, rock drills,  blasting, 
winding,  haulage  and  dust 
suppression with reference to 
both danger to health and the 
danger from explosions and to 

'  provide for testing and improving
equipm. nt used in mines.

The work of the Ŝ><tion will cover all type* 
of mines and minify in Iildia.

A Governing Body has been constituted 
for the proposed Mining Research Station 
consisting of representatives of the Coal 
Board and tlie Council of Sceintific and 
Industrial Research and other interests 
<40 that full coordination, may be achieved 
and duplication and overlappiî in work 
may be avoided.  The establisliment of 
the Station is estimated to involve an ex
penditure of Rs. 40 lakhs non-recurring 
and Rs. 27 lakhs recurring spread over a 
period of 5 years.

Youth Hostels

1265. Thakur Jugal Kishore Sinha:
Will the Minister of Education be pleased 
to state the responsibility of Government 
in running the youtli hostels?

The Parliamentary Secretary to the 
Minister of Education (Dr. M. M. Das)s
The Youth Hostels are run by a non-officitd 
organisauon tlie Youth Hostels Association 
of India and Government have no respon
sibility in tliis matter.

no erative Banks

1266. Thakur Jugal Kishore Sinha: '
Will the Minister of Finance be pleased 
to state:

(a) the amount that has been advanced 
to the various State Cooperative Banks 
by the Reserve Bank of Ind a in i954-55> 
i State-wise; and

(b) the rate of interest ?

The Minister of Revenue and Defence 
Expenditure (Shri A. C. Guha): (a)
and (b).  A statement is attached showing \ 
the loans and advances made by the Reserve 
Bank of India to State C< operative  Banks 
during 1954-55 for various purposes  and 
the rate 01 int̂ r̂esr cliarged thereon.  (5e# 
Ap’̂ ̂ ̂ exure No. 62.
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LOK  SABHA

Wednesday, 28th September, 1955

The Lok Sabha met at Eleven of the 
Clock

[Mr. Speaker in the Chair̂ 

QUESTIONS AND ANSWERS 

(See Part I)

12-04 P.M.

PAPERS LAID ON THE TABLE

Seventh Annual Report with State

ment OF Accounts op Industrial 

Finance Corporation

The Minister of Bevenne and Def
ence Expenditure (Shri A. C. Gnba):
I beg to lay on the Table, under sub
section (3) of section 35 of the Indus
trial Finance Corporation Act, 1948, a 
copy of the Seventh Annual Report 
of the Board of Directors of the Indus
trial Finance Corporation of India for 
the year ended 30th June 1955, along 
with a Statement showing the assets 
and liabilities and Profit  and  Loss 
Account of the Corporation for  the 
year. [Placed in Library, See No. S- 
347/55.]

Shri T. B. Vittal Rao (Khammam)-; 
Immediately a statement is laid on the 
Table, it should be sent to the Library 
for reference.  Sometimes it takes a 
day or two. Last time it happened in 
the same case, viz, the balance-sheet 
of the Industrial Finance Corporation.

Mr. Speaker: I do not know exactly 
what is happening; I will examine the 
procedure. But I know one  thing. 
When a request is made for a state
ment, speech or other thing laid on 
the Table of the House, they are cir
culated to the Members the very next 

367 LSD.
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day if so desired by Members.  So, 
we will examine the procedure now. 
and see.

SPIRITUOUS  PREPARATIONS
(INTER-STATE  TRADE  AND
COMMERCE) CONTROL BILL.

Mr. Speaker: The House will now 
resume further consideration of Rajya 
Sabha amendment to the Spirituous 
Preparations (Inter-State Trade  and 
Commerce) Control Bill,  1955,  for 
which half an hour has been sdlotted. 
The House will, thereafter, take up 
the  consideration  of  the  motion 
regarding  Floods  Ck>ntrol  Projects 
which will continue upto 3-30 pj«. 

when the discussion on the Railway 
Transport Situation will be taken up. 
Mr. Kamath.

Shri G. H. Deshpande (Nasik Cen
tral): Yesterday, when this  amend
ment was placed before the House, 
then itself, I wanted to raise  some 
questions.

Mr. Speaker: I could not hear.

Shri G. H. Desl̂ de: When the 
hon. Minister placed this amendment 
from the Rajya Sabha  before  this 
House, I wanted to make certain quer- 
ries and I was told that I could do so 
today. "

Mr. Speaker: 
stands.

Then that position

Shri G. H. Deshpande: That is why 
I have risen.

Mr. Speyer: The hon. Member will 
see that I have already called  Shri 
Kamath under the impression that he 
had begun yesterday.  I have called 
him and ĥ ̂will be as short as pos
sible and iake j&ve minutes and then 
I shall call the hon. Member.
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Shri Kamath (Hoshangabad):  The
Chairman said that he would call me 
today.

Shri Pmmoose  (AUeppey):  How
much more time remains?

Mr. Speaker: I have already anno
unced it.

.  Shri Kamath:  The  Bill has come
back from the Rajya Sabha with this 
amendment.  In this  House  also  a 
number of my colleagues and myself 
made  this  suggestion  that  certain 
safeguards should  be  provided  to 
obviate or aUeviate the hardships that 
might ensure as a result of passing of 
this Bill as regards  medicinal  and 
toilet and such like preparations. But 
unfortunately,  the  Minister,  Shri 
Kanungo, who piloted the Bill  was 
very allergic to our suggestions of that 
character and the  Bill  was  passed 
without such modification or amend* 
ment. I am glad that this new clause 
has been inserted by the Rajya Sabha 
and I seek to further modify it so that 
all loopholes that might harass inno
cent citizens who  may  carry  such 
things with them from one State to 
another may not be there;  so that 
when they go from one State to an
other  where Prohibition is in force, 
such hardship or harassment may be 
obviated or avoided. The first amend
ment seeks to include toilet prepara
tions along with  medicinal  prepa
rations.

Here is  a  the  Supreme  Court’s 
Judgment—SCR 1951 on pages  716
717.

[Mr. Deputy-Speaker in the ChairH

It was a case—State of Bombay and 
another versus Bulsara. The Supreme 
Court held in that case thus:

“Therefore, we hold that to the 
extent to which  the Prohibition 
Act prevents the possession,  use 
and consumption of non-beverages 
and medicinal and toilet prepara
tions containing alcohol for legiti
mate purposes the provisions (of 
the Bombay Act) are  void  as 
offending against article 19(1) of 
the Constitution even if thty may

be within the legislative compe
tence of the Provincial Legisla
ture.”

You will find from the judgment of 
the Supreme Court, the highest judi
cial authority in the land, that it is 
not sufficient if exemption is granted 
only to medicinal preparations. Along 
with these we must have exemption 
for genuine toilet preparations where
in there is alcohol. I will only men
tion one or two, or only one is enough, 
of such preparations.  Most of us do 
not use it, but there may be some, and 
I suppose it is the women who use it 
more than men.

Mr. Deputy-Speaker: Is there any
thing preventing men also using it?

Shri Kamath: I wonder if you use it, 
but I donX It is Eau de Cologne. It 
is pronounced ‘Ode Colon’.  It is at 
times mispronounced as ‘Ude Colon*— 
perhaps not here, but some outside the 
House mispronounce it like that.  It 
contains alcohol but it is a genuine 
toilet preparation which is in wide use 
among the educated,  or  what  are 
called the upper strata of society in 
this country.

Shri  U.  M.  Trivedi  (Chittor): 
Fashionable ladies.

Shri Kamath: If you want to put it 
that way, you may do so. So also some 
hair oils or lotions.

Mr. Depoty-Speaker:  Why  should 
the hon. Member refer to things which 
he does not use?

Shri Kamath: May I, on a point of 
clarification, ask you, Sir, whether we 
should talk of things which we our
selves personally know and not  of 
things which we have  heard from 
wise elders like you?

Mr.  Deputy-Speaker:  There  are
other persons who are using them and 
let them have an opportunity.

Shri Kamath: They may not be able 
to speak; therefore I speak for them 
lest they should not get a chance to 
speak.  So, I say, not merely on th« 
experience of several friends here and 
outside but on the authority of the

(Inter-State Trade 15534
and Commerce)

Control Bill
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Supreme Court judgment, that toilet 
preparations must have no restriction 
as regards use in the same  way as 
medicinal preparations. Medicines and 
toilet are clubbed or lumped—what
ever word you prefer—̂together so far 
as constitutional rights and privileges 
are concerned.  Here is SCR 1951 at 
pages 1716 and 1717—Bombay State 
versus Bulsara.

Coming to my second amendment, I 
may, by your leave, make a  slight 
change—a minor verbal  change—in 
the amendment.  Amendment  No. 3 
reads like this:

That in the proposed new clause 
12A—add at the end:

“and such notification shall issue 
on the very day on which this Act 
shall come into force, in respect 
of.........”

Here I want to add the word “such” 
and it will read:

“.........such spirituous prepara
tions as are already in use,”

During the debate on the BiU in 
this House on the 1st of  August  I 
believe Shri A. K. Gopalan and myself 
referred to certain preparations, indi
genous as  well  as  non-indigenous, 
drugs, (isavas  and arishtas, B. G. 
PHOS and  other  medicines  which 
were referred to in a Supreme Court 
case.  We tried to make it clear that 
exemption should be given to these 
drugs, asavas, arishtas and such like 
preparations which contain alcohol— 
might be 4 per cent, 6 per cent, or 8 
per cent—̂but they have been held to 
be not deleterious to  health.  Even 
the Constitution under the Directive 
Principles of State Policy under Arti
cle 47 seeks to prohibit the consump
tion of only those intoxicating drinks 
and drugs which  are  injurious  to 
health.  I would say, Sir, that with
out such a safeguard, a Bill of this 
nature is contrary to the spirit and 
letter of the Constitution and may be 
held to be ultra vires later. I do not 
like to go into that now because the 
Supreme Court is there to adjudicate 
upon that issue. But, I would suggest

(Inter-State Trade 15536 
and Commerce) 
Control Bill 

here that on the day the Act comes 
into force, whatever that date may be, 
on the same day a Gazette notification 
must issue specifying or stating what 
spirituous  preparations—medicinal, 
toilet, scientific,  industrial and sudi 
like—should be exempted imder this 
new clause.  Otherwise what  might 
happen is, let us say that  the  Act 
comes into force on the 1st of Janu
ary, 1956, and if no  notification  is 
issued by the Central Government or 
the State Governments—̂there is  an 
amendment seeking to empower the 
State Governments to issue such noti
fications; I do not know whether that 
will be accepted, but if that is accept
ed, some State Governments will issue 
notifications under this new clause— 
on the 1st of January and instead it is 
issued on the 1st of February, or, say
10 days after 1st of January,  then 
during this interregnum of 10 days, 15 
days, one month or 2  months, the 
citizens who may carry these asavas, 
arishtas, drugs and medicines of that 
kind and spirituous preparations re
quired for medicinal, scientific, indus
trial purposes, from say,  Delhi  to 
Bombay where prohibition is in force 
might be hauled up at Dadar or some 
other prohibition outpost by the pro
hibition police.  They  may  search 
these citizens and harass them which 
would be against the spirit  of  this 
law—not only against the spirit of our 
Constitution but also against the spirit 
of this law—̂because the Government 
seeks to exempt certain preparations 
but unfortunately because the notifi
cation is not there in time,  because 
there is delay in the issue of notifica
tion citizens are liable to be harassed. 
There would also be room for corrup
tion which we seek to avoid.

Therefore, Sir, I would only request 
the hon. Minister, the House and my 
hon. colleagues to appreciate the con
tent of this  amendment  which  is 
entirely in Une with the amendment 
which has been made by the Rajya 
Sabha,  Unfortunately  there  is a 
lacuna and due to a little forgetful
ness or by oversight this point did not 
strike the other House but this hiatus 
must be made up here; because, other
wise, without this notification being
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there if the Act comes into force on 
a particular date, between the date of 
the enforcement of the Act and the 
date of the notification  which  may 
come later, inmimerable citizens may 
be harassed, arrested by the  police 
and also detained because they carried 
spirituous preparations like asavas, 
arishtas and other medicines which 
are not injurious to health, which are 
required for medicinal purposes and 
which have been sought to be exempt
ed by this amendment.  Because  of 
delay, because of procastination if the 
notification is not issued on the same 
date on which the Act  comes  into 
force, citizens are likely to be haras
sed and put to a great deal of trouble 
and inconvenience.  I, therefore, sug
gest that on the date the Act comes 
into force a  notification  exempting 
such preparations already in use must 
also issue.  Subsequently, if new pre
parations are put in the market, that 
can take its own time, but with regard 
to those preparations which are al
ready in the market, which are already 
in use by the people here or in any 
part of India, the notification  must 
issue on the very day the Act comes 
into force lest  citizens  should  be 
harassed,  troubled,  inconvenienced, 
arrested and detained by the police in 
those States where prohibition is  in 
force.

I commend my amendments to the 
acceptance of the House,

Shri G. H. Deshpande: I was not
very happy to learn that in the Rajya 
Sabha this amendment was accepted. 
In my opinion, this amendment would 
put difficulties in the way of success
ful implementation of the prohibition 
policy.  I hope the hon. Minister who 
has moved this has looked into  the 
report published by  the  Committee 
which went into the question of pro
hibition and which was set up by the 
Planning Commission.  ^

I would request the hon. Minister 
to take into consideration a few facts. 
For instance, in Bombay there  are 
many cases in which under the name 
of medicines so many things were im

ported.  Just now  my  hon.  friend 
Shri Kamath who comes from Madhya 
Pradesh spoke on the subject. I would 
like to give him one information with 
regard to Madhya Pradesh. In Madhya 
Pradesh, very recently, a thing hap
pened like this. The Medical Council 
has removed the name of Dr. Virdi, a 
leading medical practioner of Raipur 
from the list  of  approved  medical 
practitioners for a period of 12 years 
for the alleged sale of 12,000 pounds 
of unrestricted and 6,000  pounds of 
tricted tinctures.

Shri Kaîth: I know it. It was not
for selling asavas and arishtas.

Shri G. H. Deshpande: These things 
are going on in many States and if we 
will amend the Bill to this effect then 
under that pretext there will be  a 
great scope for mischief and it will be 
a handle in the hands of those who 
want to  undo prohibition.  I would 
request the hon.  Minister  to  make 
three things clear.  One is,  whether 
Government are prepared to  under
take that this will be allowed only in 
very, very exceptional cases. The next 
point is, this thing  should  not  be 
allowed to be imported into a State 
when the State does not want its im
portation. Before allowing this parti
cular medicine to be taken over to a 
particular State, the views  of  that 
State should be taken into considera
tion, and the views of the State con
cerned  should  prevail.  The  third 
point is, only in very, very exceptional 
cases this will be done and when it is 
done, it should be immediately placed 
on the Table of this House.  I would 
like to know the reactions of the hon. 
Minister to these three points.

Then, I would like to read a portion 
of a letter from the Prohibition Min
ister of Bombay.  It says:

“Even now, vaids .and others 
who have even no knowledge of 
ayurveda have been making and 
importing  so-called  ayurvedic 
medicines which contain mainly 
alcohol for potable purposes with 
ayurveda labels on the bottles”.
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So, this thing is going on even now 
in Bombay today, and if the amend
ment is accepted, there will be more 
scope for mischiefs of this  type.  I 
would request the hon.  Minister to 
take  into  consideration  all  these 
aspects and see that  the  hands  of 
State Governments will be strength
ened for the effective implementation 
of prohibition and to see also  that 
nothing will be done which will come 
in the way of prohibition.

Shri Gadgil (Poona Central): It is 
the considered view of the Prohibition 
Minister of Bombay that this particu
lar power which is sought to be taken 
is not necessary. I endorse that view. 
Secondly, if at all the  Government 
thinks that such a power is absolutely 
necessary, I would suggest that before 
any notification is published, the State 
Governments should be consulted and 
a notification should be finalised only 
after consultation with the State Gov
ernments, though not with their com
plete approval.

Then, in giving  exemptions  the 
Government must see that the use of 
medicinal wine is not so  extensive 
that it ultimately becomes a medicine 
to eliminate prohibition itself!  If that 
were to be the result of the use of 
this power, then certain States which 
were fighting very hard for successful 
implementation of the policy of pro
hibition will be very much handicap
ped as was suggested by my friend 
Shri G. H. Deshpande.  The  power, 
when taken, is bound to be used, and 
more often abused,  and  especially 
when it is a power in  relation  to 
alcohol, it is likely to go to the head 
before anything else can happen. So, 
I want to utter a word of  caution. 
The recommendations of the committee 
appointed for the purpose of review
ing the country’s position with respect 
to prohibition are about to be publish
ed.  I hope that in the light of those 
recommendations  the  use  of  this 
power will be restricted in  such a 
manner that the taking of this power, 
instead of opening the door wider for 
sabotaging the policy of prohibition, 
would be a a sort of instrument of 
support for that oolicy of prohibition.

and be used only in exceptional cases. 
I am sure that the suggestions made 
by Shri G. H. Deshpande  and  the 
suggestion made by me, namely, that 
the State Governments ought to be 
consulted before any  notification  is 
issued, will have the-right tyi>e  of 
response on the part of the Govern
ment.

Shri M. D. Joshi (Ratnagiri South): 
I have given notice of two  amend
ments—̂Nos. 1 and 4.  This Bill was 
taken up at the fag-end—almost at the 
last minute—of yesterday.  So, I was 
not able to move them formally,  I 
may be allowed to move them formal
ly now.

Mr. Depaty-Speaker:  Yes; amend
ments 1 and 4 may be moved.

Shri M. D. Joshi: I beg to move:

(1) Page 5, line 14— 

after “section 3” insert:

“or to issue not̂cation under 
section 12A”.

(2) That in the proposed new clause 
12A—

for *The Central Government” 
substitute  “The  State  Govern
ment”. ’

Shri Pmmoose: I beg to move:

(1) That in the proposed new clause 
12A—

for “The Central Government” 
substitute “the  State  Govern
ment”.

(2) That in the proposed new clause 
12A—

after **The Central Government” 
iTiscrt “or the State Government”.

I am happy that the Raj3ra  Sabha 
has succeeded where this House has 
fadled, in making a wholesome amend
ment. I think our elders have greater 
influence on the Ministry than  this 
House.  We argued on the last occa
sion that some protection  must be 
given to the ayurvedic medicines.  R 
is not a few—̂three or four medicines— 
but a large number of medicines that 
can come under the mischief of this
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Act. I am not worried that my friend 
over there is  unhappy  about  the 
amendment, because I am aware that 
thousands of people in my part of the 
l̂ountry will be happy that such  an 
amendment has been accepted.

Now, I want the Government  to 
come forward and really implement 
the spirit of the amendment.  It has 
been suggested that one should pro
ceed with very great caution in grant
ing exepmtion. One suggestion is that 
the State Government concerned must 
be satisfied before an exemption ia 
allowed. For example, I shall mention 
Delhi in regard to that suggestion. The 
Delhi Ministry should be  convinced 
that ayurvedic medicines with me, in 
my handbag, are efficacious before I 
am allowed to take them into Delhi.
It is a very difficult proposition.

An  hon.  Member was  speaking 
about the so-called ayurvedic  medi
cines.  I am not speaking about the 
‘so-called* ayurvedic medicines; I am 
speaking about ayurvedic  medicines. 
It may so happen that people may fill 
bottles with alcohol and label them 
as ‘water*. WiU the hon. Member sug
gest that water may be  prohibited 
saying that you xrannot take  water, 
because it is so-called water contain- 
mg alcohol? So, such total prohibition 
is absolutely wrong and it will  not 
succeed. But what we really want 
to prohibit should be prohibited and 
other things should be left out. There
fore. I want to welcome the amend
ment moved by Shri Kamath, that a 
large number of medicines now being 
used may  be  exempted  altogether 
from the date of the implementation 
of the law.

Along with that, one should con
sider whether power should be vested 
with the State Governments to give 
exemption. I do not in any way want 
to cry down the efficacy of the Cen
tral Government. Really big men are 
there. But it becomes a very big job. 
to make them understand the difficul
ties of a particular State or of  the 
people in a particular part of India. 
Therefore,  for  example,  ttie  best

judges with regard  to  Travancore- 
Cochin or Madras, would be the res
pective State Governments.  You lose 
nothing; the efficacy of the law is not 
lost, if  power is shared with the 
State Governments. Therefore, either 
the power to grant exemption must be 
given to the State Governments or it 
must be shared with the State Gov
ernments if the spirit of the amend
ment is to be carried out. Therefore,
I support Shri Kamath’s amendments 
and also commend my own  amend
ments for the acceptance of the House.
I know that there are spurious pre
parations, but they are not in  fact 
largely sponsored by ayurvedic phy
sicians.  The same report which was 
referred to by an hon. Member  has 
said that Ministers of his party are 
patronising the sale and distribution 
of those drugs.  So, let him find out 
the thief hiding somewhere in his own 
home  instead  of  taking  cudgels 
against ayurvedic medicines.

Shri Dhnlekar (Jhansi Distt.-South): 
I welcome this amendment and sup
port it wholeheartedly.  In the  last 
session, when this Bill was before the 
House, I had  pleaded  that  certain 
ayurvedic  medicines  such as asavas 
and arishtas which contain self-gene
rated spirit should not be taken  in 
large quantities to produce the results 
which wine  produces!  I  had  also 
appealed to the Government that the 
Government  should  prescribe  the 
standard which a particular medicine 
—ajrurvedic medicine—should attain. 
So far as I know, in a medicine, the 
self-generated spirit cannot rise above 
f or 7 per cent.  Therefore, I  had 
requested the hon. Minister previously 
that the Government notification which 
might exempt these medicines should 
also declare that all ayurvedic prepa
rations which contain  self-generated 
alcohol shoidd not contain more than 
7 or 8 per cent., whatever their scien
tific advisers  may  tell  them.  For 
instance, some say that it should be 
12̂ per cent.  But I would  not  go 
into that matter, because I am not a 
scientist myself and therefore I leave 
the matter to the scientific advisers
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jrno ihould give proper advice to the 
Government. If possible, it should be 
laid down that spirit which is  self
generated and which does not go high- 
#r than a particiUar standard should 
not be considered  as  a  spirituous 
liquor under this  Act.  With  these 
observations I support the suggestions 
of Mr. Deshpande.  I would like the 
House to know that crores of people 
are today  having  the  benefit  of 
ayurvedic people.

If the Bombay Government has been 
wise enough to ban everything,  that 
does not mean that the Bombay Gov
ernment should impose its wisdom all 
over the country.  I have  been  to 
Bombay where prohibition has been 
extended; I have found that  people 
are trying to produce ayurvedic medi
cines which are spurious, whereas in 
Uttar Pradesh where there is no pro
hibition we can find ayurvedic medi
cines of a standard which is not found 
in Bombay. You will find that several 
peolpe who are good will also become 
bad if you put  temptations  before 
them.  Why put temptations  before 
the people and say that every ayur
vedic medicine which contains  self
generated spirit is wine? I have told 
Ihe House before in the last session 
that I would challenge anybody to 
take a bottle of asav or asokarist or 
any other arishta; he would find that 
it cures so many diseases. Therefore, 
to say that ayurvedic medicines are 
used as liquor is wrong.  Of course, 
some spurious medicines  under  the 
•over of ayurvedic medicines are there 
and they should be banned.

With these observations.  I whole
heartedly support the amendment that 
has been placed before the House and 
I hope that my friends will not oppose 
it.
The Minister of Commerco  (SM 
Karmarkar) rose—

Shri M. D. Joshi: I require only two 
minutes.

■ Dr. Jaisoorya (Medak) rose—

Mr. Deputy-Speaker: I cannot go on 
oxtending the time to half an hour. I 
will give 2 minutes to the hon. Mem- 
ber» Dr. Jaisoorya.

Dr. Jaisoorya: As far as I am con
cerned I would like that some com- 
monsense should be exercised and A 
realistic view of  things  be  taken. 
Prohibition is certainly a  very fine 
thing.  But in a certain State where 
there is prohibition, one can get any 
amount of alcohol if only one knows 
where to buy it, how to buy it and if 
one has the money. Recently a young 
Raja told me that he bought  very 
good booze through the kind though 
unofBcial ofifices of  the  prohibition 
police itself.  We are dealing  with 
medicines and not wines.  In medi
cine, for instance, you cannot  pre
serve anjrthing in liquid form unless 
it has 8 to 12 per cent, of alcĉ L 
Certain other things require a greater 
percentage, but they are rare. If you 
want to get drunk of medicines which 
contain alcohol for preservative pur
poses, you wiU have to  swallow a 
gallon of that medicine and you will 
fall seriously ill, not due to the alco
hol, but due to the medicine. There
fore we must keep a certain amount 
of realism in all that we do.

Shri U. M. Trivedi:  What  about
gallons of tinctures?

Dr. Jaisoorya: About these tinctures, 
they must be allowed only in small 
quantities. But now gallons of it are 
manufactured and stored.  Why only 
tinctures? There is chloral  hydrato 
which is hypnotic and it is given in 
hospitals to induce sleep. But tons of 
it are being sold in the name of wash
ing powder.  The amount of chloral 
hydrate that is being sold to give a 
kich by adding to Toddy is enough to 
make the entire population of India 
go to sleep every night and still you 
4o not prohibit it

Mr. Depnty-Speaker:  Sleep during 
night is normal, but the question is 
about sleep during the day.

Dr. Jaisoorya: It  is not for the
whole of India.  What is being sold 
in Hyderabad alone is so much. I am 
only saying that we must use some 
commonsense to see what is essential 
and what is not essential. For instance, 
doctors—thank goodness,  I am not 
practising—have complained that they 
cannot get ordinary methylated spirit
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because of so much of red-tape about 
methylated spirit, which you do not 
drink but which you use for stoves 
for lighting fire. I am told that even 
qualified  surgeons  experience  any 
amoimt of trouble in getting surgical 
alcohol.  This is not good.  Mr. Pun- 
noose was speaking for his State, but 
I say that the Centre should have a 
clear-cut scheme  throughout India. 
Let us adopt a clear-cut scheme. That 
is what we want.  Do not impose too 
much of red-tape by means of laws.

Shri M. D. Joshi: As already advis
ed by my friend, I will use only com- 
monsense in this  matter.  I  speak 
subject to the backgroimd mentioned 
by my hon. friend Shri  Deshpande 
and Shri Gadgil who have preceded 
me. They have pointed out the dan
gers to which the prohibition policy 
would be eĵsed. I shall very brief
ly quote from a letter from the Fin
ance Minister of Bombay for the in
formation of my friend, Shri Dhulekar.

Shri Dhulekar:  Bombay Govern
ment have committed a mistake.

sft I

Shri M. D. Joshi: This is what the 
Finance Minister of Bombay writes:

“Even now Vaidyas and others 
who have even no knowledge of 
Ajrurveda have been making and 
importing the so-called ayurvedic 
medicines which contain  mainly 
alcohol for potable purposes, but 
with  ayurvedic  labels  on  the 
bottle. We also seized a lot of so- 
called homoeopathic bottles  im
ported from Bhopal, which were 
nothing but alcoholic preparations 
to be used for potable piirposes.”

We know, in the name of medicine, 
for example, this tincture gingiberis 
what an amount of havoc is done to 
prohibition.  If my hon. friend Shri 
Dhulekar thinks  that this  amend
ment is amrit for him, it is visha for

i"

as Kalidasa put it. What is nectar to 
him is poison for me.  Therefore,  I 
very humbly submit that the amend-̂ 
ments which I am going to move___

Mr. Deputy-Speaker:  No question
of moving now.  The hon. Member 
has got only one chance.

Shri M. D. Joshi: On which I shall 
speak afterwards.

Mr. Depnty-Speaker:  There is no
"‘afterwards”.

Shri M. D. Joshi:  Then I request
that my amendments (Nos. 1 and 4) 
may be accepted.

Shri Karmarkar: I should first like 
to deal with the  amendments  that 
have been moved both yesterday and 
today.  Regarding my  hon.  friend 
Shri Kamath’s amendment regarding 
toilets, what are purely toilet prepa
rations are not covered by this Act. 
Unless there is an  amendment,  the 
provisions of  this  Act  would  not 
apply to them.

Mr. Depnty-Speaker:  Do  toilets
include alcohol?

Shri Kamath:  Yes, some; that is
what I have mentioned.

Mr. Deputy-Speaker: Cannot a per
son dispense with them?

Shri Kamath:  This Act applies to
them too: carrying  or  transporting 
them to say Bombay.

•  Shri S. S. More  (Sholapur):  TTiis 
Act applies to spirituous medicines.

Shri Karmarkar:  Eau de cologne
is such  a  well-known  preparation. 
Government will give its considera
tion to this.  My hon.  friend has 
taken us into confidence and assured 
us that he does not use any toilet pre
paration containing spirit.  If he has 
any other suggestion, he may make it 
to the Government and they will be 
considered.
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Regarding the other point that he 
made namely,  that  our notification 
containing exemptions for any other 
items under this Act shall issue on the 
very day this Act shall  come  into 
force, it is not practicable. Naturally, 
after this Act is passed, we shall have 
to frame the rules.  That would re
quire some time.  It would require 
time to consider the items. They will 
have to be carefully gone into so that 
the very objective of this Bill may 
not be vitiated.

There have been some amendmexxts 
that have been proposed by Shri Pun- 
noose to substitute the State Govern
ment for the Central  Government. 
Either he would like to substitute the 
State Government in the place of the 
Central Government or he would like 
to have the State Government  also. 
This Bill has been brought to assist 
the various Prohibition States.  More 
States may take to prohibition.  The 
provisions of this Bill, as the House 
can easily realise, are relevant only 
for the Prohibition States. Therefore, 
it is much more convenient to have 
the power in the Central Government 
rather than give it to the States. The 
Central Government will be able to 
consider all points of view in respect 
of any exemptions to be granted under 
this Act.  The Central Government 
will be the relevant Government to 
consider as to what cases would arise 
relevantly under this Act, apart from 
the fact that this is a  Central Act. 
Therefore, it would be convenient for 
us to deal with this question rather 
than the States.

1 do not want to take the time of 
the House, any longer on these amend
ments. I beg to oppose all of them,

Shri Eanc (Bhusaval):  Will  the
Central Government consult the State 
Governments?

Mr.  Deputy-Speaker:  The  State
Governments will send their sugges
tions and they will be considered.

Shri Karmarkar: In order to shorten 
the time, I did  not  elaborate  that 
point.  Naturally, the question arises 
whether we would do anything by this 
Act which in any manner places any
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impediment in the way of the Prohi
bition States. It is at the instance of 
the Prohibition States that we have 
taken up this measure. It would not 
be proper to do anything to impede 
the  progress which  they want  to 
achieve in the matter of prohibition. 
For instance, clause 15 makes it clear 
that nothing in this Bill shall affect 
the validity of any provincial Act or 
State act for the time being in force 
or any nile, regulation or order made 
thereunder which imposes any  res
triction not imposed  by or under 
this Act or imposes a restriction grea
ter in degree than any corresponding 
restriction not imposed by or under 
this Act on traffic in any spirituous 
preparations within the territories of 
the State. That sufficiently safeguards 
the interest of the Prohibition States. 
Whenever we take up any article to 
be exempted under the provisions of 
this Act, it hardly needs any assur
ance. If one is necessary. I am pre
pared to give it. We shall always con
sult the State Governments in  the 
matter. Tne Central Government have * 
no intention at all to take any deci
sion which they are convinced ŵould 
jeopardise the effective administration 
of the Prohibition Act in the States.
I think that is all I need say on this 
point.

Shri Kamath: On a point of clari
fication,  may I  ask  whether  the 
exemption under the new clause will 
come into force on the very day that 
the rules come into force, if not the 
Act?

Shri Karmarkar; I would not like 
to bind myself in any manner, espe
cially when Shri Kamath is concern
ed. It is not practicable.  I wish my 
hon. friend appreciates that when an 
Act comes into force, one of the first 
things to be done is, we shall  take 
any representations in regard to ex
emption into consideration.  Natural
ly, we shall have to take action as 
early as possible.  It is not possible; 
nor is it necesary to make the  two 
dates, the date of the notification and 
the date of the publication of the rules 
concurrent. It does not matter either.

Shri Kamath:  Not  possible with
such a big machinery?
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Dr. Jaisoorya: I want to know whe
ther it is the intention of the Central 
Government to lay down  generally 
uniform laws for all the States.

Shri Karmarkar:  Regarding Pro
hibition?

Dr. Jaisoorya:  About this present 
’Rill

Shri Karmarkar: Regarding  each 
question as it arises,  certainly yes. 
In Delhi, my hon. friend knows that 
everything is free at the moment.

Shri Kamath:  The Act applies to
all spirituous preparations includmg 
toilet preparations. He said  it  does 
mot.

Shii Karmarkar: According to me,
Buch of them as do not contain.........

Shri Kamath:  This Bill applies to
all  Please see clause 2.

Bfr. Depnty-Speaker: He has invited 
Ibe hon. Member to give his sugges
tions.

Shri Kamath:  The  Minister  has
Bisimderstood.

Mr. Depoty-Speaker:  1 shall  put
Mie motion to the House.
This question is:

‘That the following amendment 
made by Rajya Sabha in the Bill 
to make provision for the imposi
tion in the public interest of cer
tain  restrictions on  inter-State 
trade and conunerce in spirituous 
medicinal and other preparations 
and to provide for matters con
nected therewith, be taken into 
consideration:

*New Clavse UA

That at page 5, after line 16, tho 
following new clause be inserted, 
namely: —

12A. Power  to exempt:  The
Central Government  may,  by 
notification in the Official Gazette, 
and subject to such conditions as 
it may think fit to impose, exempt 
. any spirituous preparation  from 
iH or any of the  provisions of 
itis Act on the ground that the
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spirituous preparation is ordinari
ly required for medicinal, scienti
fic, industrial or such like  pur-

The motion was adopted.

Mr, Deputy-Speaker: Now, I shall 
put the  amendments.  Amendment 
No. 1.

Shri BL D. Joshi:  In view of the
assurance gievn by the hon. Minister̂ 
I do not press it

Mr. Deputy-Speaker:  Now amend
ment No. 2. The question is:

That  in the 
clause 12A—

proposed

after
“toilet”.

“medicinal" insert

The motion was negatived.

Mr. Depnty-Speaker:  We  want
voices and not noise.

Shri Kamath: Volume.

Mr. Depaty-Speaker: Then, amend- 
it No. 3.

The question is:

That in the  proposed new 
clause 12A—add at the end:  •
**and  such  notification  shall 
issue on the very day on which 
this Act shall come into force, in 
respect of  such  spirituous pre
parations as are already in use.”

Shri i: Aye.

Mr. Deputy-Speaker: Order, order. 
He is saying “Aye” in such a loud 
voice. There must be a limit to this. 
It is not as if I am deaf or the hon. 
Members are deaf. No hon. Member 
should use such a high pitch. Does 
he go on talking in this way?

Shri Kamath:  Sometimes 1 do.  It 
is Nature’s gift.

Mr. Deputy-Speaker: I am here to 
decide on the number of voices: not 
on the pitch of the voices. Of course, 
the pitch of the voice must be mode
rate.  Normally, whenever an hon. 
Member speaks, he ought not to be 
too low lest I should ignore him or 
he may fail to catch my ear. But this
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loud voice too is no good.  I allowed 
him once or twice. He is enthusiastic; 
he is highly emotional. I won’t allow 
this to be repeated riding roughshod..

Shri Kamath: This is perfectly rea<̂ 
sonable.

Mr. Depnty-Speaker: We have heard 
and the House has heard the sample 
—̂not once,  but twice—of  the high 
voice that he can  raise. Hereafter, 
the number of voices count.

Shri Kamath: What the voice should 
be like is not defined in the rules.

Mr. Deputy-Speaker: I am here to 
regulate the deconmi in this House]
1 cannot allow the hon.  Member to 
shout, to make it impossible, and to 
go on like this. It is not as if it wm 
impossible----

Shri Kamath: How did I make it
impossible?

Mr.  Depnty-Speaker: Laughing
stock. This kind of noise makes this 
not an assembly of any in̂rtance 
where serious consideration ought to 
be bestowed.

Shri  Kamath: I have as much 
keenness as you do with respect to the 
consideration and  importance. I am 
•orry to see you----

Bfr. Depnty-Speaker: What I say is 
this. Let him not lose his temper like 
this.

Shri Kamath: You are losing your 
temper.

Mr. Depnty-Speaker: What  1 aim
saying is only ttiis. It is the natural
ness of the voice when I say “Aye” or 
“No”....

Shri M. L. Dwivedi (Hamirpur Dis
trict):  Mr. Deputy-Speaker,  if you
tolerate such sort of behaviour on the 
part  of Members,  then it is  very 
objectionable.

Mr.  Depnty-Speaker: The  hon.
Member knows too well that I am not 
accustomed  to tolerate  too  much. 
What I am saying once again to the 
hon. Member is this. It is enough if 
tbe voice is of such a pitch that the
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Speaker and the other  Members of 
the House catch it. It need not be 
too low. But it is not on the pitch 
of the voice that I will decide, and 
therefore let us have serious consi
deration of the business of the House.
I am not attributing anything wrong 
to any hon. Member. I  am aware 
every hon.  Member is  serious, but 
sometimes I  am sitting  here and I 
find  an hon.  Member  unwittingly 
exceeds the normal rules, and there
fore I just remind him of that. There
fore,  let the pitch not exceed too 
much but be enough for making that 
item to be noticed or that voice to be 
noticed by the Speaker.

Those in  favour will kindly say 
“Aye”.

Some Hon. Members: Aye.

Mr. Depnty-Speaker: Those against 
will kindly say **No”.

Some Hon. Mcmhmz No.

Mr. Depnty-Speaker:  The  “Noes’* 
have it. The amendment is lost.

The motion was negatived,
Mr. Depnty-Speaker:  Amen̂cnt
No. 4.

Shri M, D. Joahi: I do not press it

Mr. Depnty-Speaker: Then, No.

The question is:

That in the  proposed new dausc 
12A—

for **The Central Government” 
■substitute *The State 1 Govepm- 
ment”.

The motion was negatived,

Mr. D̂ nty-Speaker: The questi<m
is:

That in the proposed new clause 
12A—

after  ‘The  Ceffitral Govern
ment” insert "or the State Gov
ernment**

The motion was negotived.



15553 Spirituous Preparations 28 SEPTEMBER 1955

Mr. Depnty-Speaker: The question 
is:

That at page 5, after line 16, 
the following new clause be in
serted, namely:

“12A. Power  to  exempt,—The 
Central  Government  may,  by 
notification in the OflEicial Gazette, 
and subject to such  conditions 
as it may  think fit  to impose, 
exempt  any spirituous  prepara
tion from all or any of the pro
visions of this Act on the groimd 
that the spirituous preparation is 
ordinarily required for medicinal, 
scientific, industrial or such like 
purposes.”

The motion was adopted.

Mr.  Deputy-Speaker:  The  new
clause 12A  is  carried. This House 
also concurs with the  Rajya Sabha 
in making this amendment.

Shri Kamath: That should be put 
to the vote.

Mr. Deputy-Speaker: The Minister 
may formally move it.

Shri Karmarkar: I beg to move:

“That the amendment made by 
Rajya Sabha in the Bill be agreed 
to.”

Mr. Deputy-Speaker: The question 
is:
"That the amendment made vy 

Rajya Sabha in the BUI be agreed 
to.”

Those in favour will say “Aye”.

Some Hon. Members: Aye.

Shri Karaath: Aye.

Mr. Deputy-Speaker: Those against 
will say “No”. There is none.

The motion was adopted,

Mr. Deputy-Speaker: Shri Kamath 
is very often sweetly reasonable.

MOTION  HE:  FLOOD  CONTROL
PROJECTS IN SECOND FIVE YEAR 

PLAN

Bir. Deputy-Speaker:  The  House
wiU now take up discussion on the
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note on Flood Control Projects.  The 
discussion will continue till 3-30 to
day. Of course, whatever remains— 
five hours have been allotted to this— 
will go over to tomorrow. At  3-30 
the discussion on the Railway Trans
port situation will start. Shri Nanda.

The Minister of Planning and Irri
gation and  Power  (Shri Nanda):  I
beg to move:

‘That the note on flood control 
projects  fpr  inclusion  in  the 
Second Five Year Plan be taken 
into consideration.”

This problem of floods in the coun
try is  exercising the minds of  the
people  of the  country and of  the
Members of  this  House. This pro
blem has several aspects which have 
great importance  and  interest and 
could be discussed with great advan
tage. For example, there is the ques
tion of relief, adequacy of relief, or
ganisation ar.d methods that are be
ing employed for  this purpose, the 
question of enlisting better co-opera
tion in relation to relief etc. But I 
take it that this House has chosen to 
concentrate  its attention  on  issues 
arising out of the note on flood con
trol projects for inclusion  in  the
Second Five Year Plan. This is being 
Jone in pursuance of the wishes of 
this House.

We are going to  consider during 
these hours the programme that we 
may imdertake, the measures that may 
adopt for the purpose of combating 
the hazards of floods in the country 
to the maximum extent possible.

I shall say a few words about our 
recent experience in connection with 
floods. It has a bearing on the ques
tion that is now before the House. 
Last year several areas in the coun
try experienced floods of exceptional 
intensity. Harrowing details of what 
happened  in various  parts of  the 
country came through, and the mind 
of the nation was powerfully affect
ed, After personally  witnessing the 
widespread, and large-scale  devasta
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tion in the country, in Assam, Bengal, 
Bihar, U.P., I came to this House and 
placed a statement on the Table of 
the House. I placed before the House 
a  programme.  That  programme 
which I presented to the House was • 
in  three parts. There  were  three 
phases of it. I am reading from that 
statement of September 3, 1954: The 
progranmie of flood control is divided 
into three phases:

**Immediate: The first phase will 
extend over a period of two years. 
This period  will be  devoted to 
intensive investigation and collec
tion  of  data. Comprehensive 
plans will also be drawn up and 
designs and estimates prepared 
for short-term measures of flood 
protection.  Some measures such 
as  revetments,  construction  of 
spurs  and  even  embankments 
may be applied  immediately in 
selected sites.

Short-term:  During the second
phase, which  may be  taken to 
start with  the second year and 
would extend to the 6th or 7th 
year, flood  protection measures, 
such as embankments and chan
nel improvements will be under
taken. This  type of  protection 
will be applicable to a major por
tion of the areas now subject to 
floods.

Long-term:  The  third  phase
will relate to selected long-term 
measures such  as the  construc
tion of storage reservoirs on tri
butaries of certain rivers and ad
ditional embankments  wherever 
necessary. This may  take three 
to five years more.”

This  was  the  programme. And 
then I acquainted the House with the 
difficulties that had so far been ex
perienced in making  headway with 
our flood protection programme. The 
major difficulty which impeded pro
gress was that we had not got suffi
cient data. We had data about rain
fall but not enough, in certain cases 
not even  that. But a  much more 
important, or equally  important as

pect of it is  the  hydrological data 
about run-off, about the discharges in 
the  rivers. An  equally  imi)ortant 
asi>ect is about the condition of chan
nel of the rivers, about the topogra
phy of the flood plains. Regarding all 
these things which have a very inti« 
mate bearing on our efforts to devise 
sound co-ordinated programmes we 
had not enough information. This was 
hampering  our  progress. And  I 
assured the House that without any 
delay steps would be taken to make 
up this deficiency. I  also promised 
the House that an adequate organi
sation would be set up. I come back 
now to give account of what has been 
done. And in all humility I may say 
that although the figures so far are not 
such as to make a very great effect 
on the  flood  problem immediately,
I have the feeling that what has been 
done is reassuring and heartening.

1 P.M.

I may explain the position now in * 
a few words in regard to organisation 
which is a very important part of our 
work. In the course of a month or 
two after that statement, the Flood 
Wing of the CWPC was set up. It 
is a fairly comprehensive set-up. The 
Central  Flood  Control Board  and 
about 11 Flood Control Boards in the 
States with their technical committees 
were then set up.  We have  in the 
Flood Wing, for instance, 75 technical 
officers at the Centre and about 180 
in  the  States,  besides  supervisors, 
draughtsmen  etc. So  much  about 
organisation.

About data, I shall give briefly a 
few  figures. The  Survey of  India 
made an all-out effort Aerial photo
graphy to the extent of 28,000 square 
miles has been done. Field levelling, 
equal to normally what is being done 
for all the projects in  the coimtry 
otherwise has been  done. This has 
all been done at the level of  the 
Centre. The States also  have been 
doing some work in this connection. 
Then, 200 gauge and discharge sites 
have been  provided. Arrangements 
have been made for silt observation. 
And our  neighbouring  Himalayan
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countries also have helped us in this 
matter.. So far, 6 additional gauges 
have been set up, and many more are 
going to be set up in course of time. 
This is the position regarding two as
pects of the matter, namely organisa
tion and data.

So far as  the actual construction 
work is concerned, I shall give a few 
figures. The  number  of  miles  of 
embankments  completed  was  335 
miles in the Ganges basin,  and 350 
miles on the Brahmaputra  and  its 
tributaries; the  total is  about 685 
miles. Earthwork has been done to 
the extent of 80 crores cu. ft., plus 
another 20  crores cu. ft.  in raising 
marooned villages in the Uttar Pra
desh, making a  total of  100 crores 
cu. ft. The total number of towns pro
tected from erosion is 12, An expen
diture of Rs. 5i crores has been incur
red up to about 39th June, 1955, 400 
villages which are subjected to flood 
. risks have been raised. Then there 
is the question of designs, preliminary 
and preparatory  work  etc. I need 
not go into all those details. A good 
deal of research had also to be deve
loped, and hydraulic models used for 
studjdng the designs  in complicated

These are just a few cold figures. 
But behind  them there  are living 
facts. There is, for example,— may 
be excused for using that expression 
—̂the romance of Dibrugarh. There 
was a time in the course of the last 
year when within just a few months 
the work had to be completed. And 
all this has been done when what had 
been attempted before had been wash
ed away, and we had doubts as to 
whether it would be technically fea
sible at all to protect that town, of 
which one-sixth had been practically 
washed away in the course of a year. 
It was being swallowed up inch by 
inch, or I  should say, foot by foot, 
and there  was acute  appr̂ension 
and fear as to the fate of that town. 
Then we sought the help of all who 
could  contribute  anything  towards 
the solution of this problem, and all

technical expert advice in the country 
and abroad was brought in, and some
thing was devised, some new measure 
was designed. Then, we had doubts 
as to  whether the work  would be 
completed in the course of the same 
season  or whether  the same  fate 
would overtake it as before; so, day 
after day, we had to watch the pro
gress of the work. And there were a 
number of difficulties stones were not 
being quarried in sufficient quantities 
at some stage. But it is something 
which warms my heart to be able to 
tell the House that the town has been 
saved, and that the protection works 
have stood the floods very well. This 
—I may express it in a few words— 
is the triumph of team-work; it is a 
victory of team-work. The research 
people, those who designed, the engi
neers who were placed on the spot, 
the various departments and machi
nery of  Government, the  railways, 
and the military, all  combined and 
co-operated, and in the course of that 
season, the object was achieved.  On 
this occasion, when I am dealing with 
the engineers, I may say that I know 
their faults; those faults are  being 
displayed quite prominently, and pro
perly also;  there should be nothing 
hidden, if there is any drawback or 
any shortcoming, let every body know 
that; but their virtues, their work, and 
their achievements also should be 
made known  to the country.  On 
behalf of the  Irrigation and  Power 
Ministry, I am prepared to say on this 
occasion that we should be proud of 
our engineers in this coimtr̂r.

Then, thjre was  Kosi. Here also, 
there was doubt whether in the course 
of one  season—because  the season 
also  started  very  late—ansrthing 
would be possible. But the  people 
came  forward. There were  doubts 
whether there  will be  any labour 
available there to do the work. But 
the people  of that area  flocked in 
large numbers, and they gave us the 
assurance of their help. And in large 
numbers, people in the rural areas, 
and peasants, not accustomed to this
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kind of labour, came forward, others 
al̂o came  from all parts  of Bihar 
•offering shramdan, they came from all 
parts of Bihar at their own expense, 
That was the  spirit of the  people. 
Still, at several stages in the course 
of the season, doubts were raised as 
to whether we would be able to bring 
those embankments to  a  sufficient
height to save  them  from  being
washed away.  No answer could be 
given at that time except in terms of 
hope. But now the answer has been 
given by the behaviour of those em
bankments during this  season; and
that answer  has been a very satis
factory answer.  Of course,  nobody 
expected that this big problem would 
be solved in one season. But our re
ports show that as a result of these 
works, large areas have been freed 
from inundation even in  this  one 
season, and rich crops are being rais
ed in those areas where Kosi used to 
come and in one sweep destroy every
thing.

The same experience was there in 
regard to the Chitaimi bund in Uttar 
•̂radesh.  Already,  protection  has 
been  secured there for large  areas. 
In Kashmir again, I have seen  the 
work perscmally. Just in one severe 
winter, the work was done; there also, 
it was the people’s participation, that 
enabled  the  work  to  be  carried 
through in a very short period. This 
is all about work that was done during 
the last season.

For the current season, the  pro
gramme is as follows: aerial survey 
to the extent of 22,000 square miles, 
levelling to the extent of 11,600 miles, 
further gauges to the  time  of 130, 
embankments to the extent of  1000 
miles, town protection including com
pletion of the areas taken up earlier, 
for 16 towns, 2000 villages to be rais
ed, and in the case of Orissa, closing 
of all breaches, and raising of exist
ing embankment levels wherever re
quired.  This will mean  that  about 
2000 square miles  of area will be 
protected from  inundation.  This is 
going to be the work for the current 
»eason,  before the programme for 
the Second Five Year Plan starts.

Now, I come to  the  programme 
under consideration. I may first offer 
a word of explanation.  The figure* 
given here, and the proposals here do 
not represent the  decisions of  tht 
Ministry or even the  recommenda
tions of the C.W.P.C.  They are jilirt 
proposals of the States representing 
their needs and what is their view of 
the  possibilities.

These normally have to go through 
a procedure and a process of exanJna- 
tion. The C.W.P.C. has to vet them, 
to scrutinise them. They will  come 
to the Central Flood Control  Board. 
Then there may be a further examina
tion by the River Commissions,  and 
later on detailed designs, estimates etc. 
will be prepared. These things will 
have to go to the Planning  Com
mission for allocation of funds.  But 
why have I brought all this material 
before the House now?  It is because 
this was the wish of the House, and 
properly so.  Many  Members may 
have to contribute something by way 
of suggestion.  They know the areas; 
they have a vivid understanding of 
some of the problems in certain plac
es.  They may  yeild  very  useful 
help.

I mentioned the Planning Commis
sion and the allocations. The cost of 
the programme is: spillover—̂Rs. 15:2 
crores  and  new  schemes—Rs.  102 
crores, making a total  of  Rs. 117-2 
crores.  Will it all be provided?  I 
cannot say; I cannot anticipate. But I 
am quite sure, considering all that is 
at stake here, that funds will not come 
in the way. If anything can be done 
properly, provided  there is a sound 
scheme which  can justify  itself in 
terms of benefits, in terms of results— 
it will not  have to wait for funds. 
But how  much we can  actually do 
will depend upon various other things 
—̂the capacity to carry out these pro
grammes, the extent of trained per
sonnel we are able to gather etc. Now, 
our capacity has been increasing from 
year to year. But we have to bear 
this in mind that all this time there 
are other programmes  also drawing 
on the same kind of resources, utilis
ing the same kind of personnel. Theiv
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is this entire plan of the nation which 
sets limit; and priorities have to come 
mto it

* I mentioned the amount to be spent. 
I am not going to give details of all 
these schemes  here. Hon. Members 
have got this  printed material and 
there has been, I am afraid, lots of it 
in the course of the session circulated. 
I am trying to  interpret  this pro
gramme in terms of figures; I hope I 
won’t tire the  House. I shall give 
the overall position. In regard to this 
amount of Rs. 117 J.5 crores, it is divid
ed into about seven kinds of works. 
Embankments is the major part cost
ing Rs. 68 crores, that is, 58 per cent; 
protection of  towns Rs.  19 crores, 
about 16 per cent; raising of villages 
Rs. 4 crores—3.4 per cent; flood con
trol reservoirs  Rl. 16 crores—̂nearly 
14 per cent; research and investiga
tions Rs. 6,8 crores—̂nearly 6 per cent; 
tidal banks and drainage Rs. 1.5 cro
res, and flood  warnings and miscel
laneous Rs. 1.86 crores—these two to
gether  make about 3 per cent. All 
this involves earthw9rk to the extent 
of 1800 crores of cubic  feet.  And 
what will be the outcome of this pro- 
granune?  Lands saved, 14,530 square 
miles, crops  saved, 12 lakh  tons of 
foodgrains. I jiist gave an assessment 
of what will be the total effect of it. 
It cannot be easily  reduced to per
centages. But we have  made some 
kind of an assessment and we believe 
that as a result of this work, about 
50 per  cent of the  flood damage— 
losses—̂will have been met.  This is 
the short-term  programme to which 
I am referring now. There is also the 
long term programme. Later on, cer
tain other works will have to be car
ried out. They will be mostly diver
sion works, detention reservoirs and 
storages  of  tributaries. That  will 
take us further.  in recovering the 
menace of floods. Still a residue will 
remain. As regards  that residue, I 
cannot promise how long it wiU take; 
it will depend. These are the big 
rivers and to tame them and to har
ness them means storage of the excess 
waters. Now, this storage is a very

costly process. If I remember aright 
—̂I have got a calculation made—̂if 
the Brahmaputra  excess waters are 
going to be stored, it will cost about 
Rs. 300 crores. Now, we may do it 
some day; and will do it. It also ap
plies to other storage works, of big 
dimensions. We will do  it not just 
for the sake of flood protection; that 
may be too costly.  We will  take 
this up, for the sake of irrigation, for 
the sake of power, so that when irri
gation and power and other benefits 
also arise and can be secured, flood 
control will be incidental.  And then 
this high cost also  can be justified. 
Hon. Members  must have  seen the 
question was  raised about  dams in 
Orissa—more dams  in Orissa. Now, 
Hirakud itself is going to bring about 
practically complete protection—com
plete in the limited sense, if nothing 
very much bigger happens later on. 
But after all those dams. But unless 
those dams  are required for power 
and other things,  we have  not got 
the means. Thus the conflict betwê 
development versus  dams  comes in 
like this. Flood itself comes in the 
way of development* but protection 
against floods in a manner which will 
be out of all protection to our resou- 
ces comes in the way of development.

Having said this. I have given to 
the House the  substance of what I 
had to say for the purpose of discus
sion. *

I may, if the  House permits me, 
take a little more time to explain the 
background of the problem, to explain 
the essential  elements in  it which, 
make it a problem of  such gravity 
and complexity.  I may also indicate 
the lines of solution which are avail
able. Usually many people come  to 
know about flood through reports of 
damage which come in papers.  It is 
through the impact of that news that 
we really become alive to this problem 
—those who do not actually undergo 
that experience. I have figures about 
the losses worked out for a period of 
five years  1950-54 (both  inclusive). 
Total  damage is  Rs. 176.11  crores, 
houses and property, Rs. 35 crores, 
cattle Rs. 2 crores, damage to crops



15563 Motion re: 28 SEPTEMBER 1955 Flood Control
Projects in Second
Five Year Plan

15564

R8. 108 crores and damage to public 
utilities Rs. 31 crores.  Against this, 
there will be some benefit of floods— 
tiie fertilising effect  We have tried 
to calculate that. It is at the rate of 
Rs. 1-4 per acre as the manure added. 
But, that means about a  crore  of 
rupees a year recovered.  I think it 
will possibly not be an adequate ap
praisal of the benefit because we will 
have to find out the additional value 
of the new crops as compared  with 
fee  average  crop  which may  be 
grown and which may be more than 
that. That does not, of course, make 
any great difference to the fact that 
a  huge loss  occurs annually.  This 
year’s losses have been greater stiU. 
The average area affected by these 
floods is 102 lakhs of acres, the average 
IX)pulation affected in these five years 
is 30 million people.  These are  the 
direct losses. There are indirect losses 
which it is very difficult to calculate, 
they are  suspension  of economic 
activities, dislocation of communica
tions,  far-reaching  and  extensive 
consequences  arising  therefrom. 
T̂iere  is the expenditure incurred, 
in addition,  on relief and  rehabili
tation.  The total figures before me 
for these years are about Rs.  25 
crorcis, of which more than half are 
loans.  I think more than half  of 
these loans cannot be realised  and 
have to be written off.  If we take 
all these together, it may mean  a 
net loss  about Rs.  35 crores  to 40 
crores a year.

There is another aspect of it which, 
at any rate, influences my mind very 
greatly and that is the non-material 
aspect, the intangible aspect of  it 
How can we render it in terms  of 
money? It is incai>able of monetary 
appraisal.  The number of lives lost 
is 1,100 according to the figures be
fore me during these years, and cat
tle lost 87,600 and Sheep 1,42,5000.  I 
am now touching on the intangible 
aspect, not the business aspect of the 
matter, the sufferings of the people, 
the agonies which they undergo, the 
sickness that follows, the impairment

of health of numbers of people up
rooted from their places and  living 
in a state of terror day and  night. 
There is no sense of security in the 
minds of the people and life is dis
located for months.  If it were just 
a limited problem affecting a few peo
ple it would be different, but this is 
a very extensive problem, and many 
people are exposed to these  risks. 
The total area liable to inundation in 
the entire country is about 40,000 sq. 
miles or 250 lakh acres of which the
4 States in the border of the Hima
layas account for 75 per cent.  As 
a general average,  14,000 sq. miles 
are affected annually.  The total po
pulation living in these areas of floods 
and subject to inundation is 40 mil
lion people of whom more than 75 per 
cent, are subjected to frequent  and 
repeated floods.

I have said enough to convey tiie 
idea that it is a very serious prob
lem. But it is not a simple and easy 
problem.  It is a very complex prob
lem, exceptionally difficult.  The fac
tors that operate in the causation of 
the floods are so uncertain. For exam
ple, the channels  are  capable of 
dealing with a  certain  volume  of 
flood water normally but if suddenly 
very high floods come, we can visualise 
the consequences.  This happens be
cause the rainfall has no  evenness 
about it; there is no normal uniform 
pattern about it.

Shri Algu Bai Shastri  (Azamgarh 
Distt.—East cum Ballia Distt.̂ —West); 
No planning about it.

Shri Nanda: Nature has  its  own 
planning and we cannot try to pry 
into its ways.  What  happens?  In 
certain places, if you compare  the 
actual rainfall with the average rain
fall, the rainfall in one season may 
be two, three, four or even six times. 
I had collected figures to show  that 
as against 2 inches of average rain
fall it was 6, 8 or even 10 inches. You 
will find this information in some of 
the pamphlets that have been circulat
ed.  These  extraordinary  variations
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mean mal-distribution of rain. If there 
were more even distribution, people 
would have adjusted themselves  to 
the situation. This is one part of it.

If it were only one portion of the 
catchment area which is subject  to 
fhig excessive precipitation  it would 
not be a serious matter. Sometimes 
when misfortune dogs the steps  of 
people, and when the whole  catch
ment area is subjected to this kind 
of excessive rain, and all the rivers 
in that region swell, it becomes im
possible for the channels to carry that 
water.  The sxarplus water spills out. 
This is what happens because of ex
cessive rainfall.

Then, the character of the  rivers 
themselves becomes another problem. 
The character of the river changes 
and places where there have been no 
floods, where there has been no in
undation becomes in the  course  of 
years  exposed  to  flooding.  Rivers 
change their course. Take the Kosi 
for example.  It  has  travelled  75 
miles. They say it will travel back 
if we do not come in its way. I think 
we will effectively come in its way 
and stop its unwanted travel.

Man makes his own contribution to 
the problem. There is the man-made 
intensity of floods. We interfere with 
Nature. Any extra water has to find 
its way. But we come in its way and 
settle ourselves in its way by build
ing structures and buildings.  For all 
that we cannot blame  the  rivers. 
What we are doing we are not doing 
wisely. We are constructing embank
ments, roads and bridges, in a hapha
zard way.

An Hon. Member:  Railways.

Shri Nanda: Railway too. We have 
not looked at the problem  in  that 
way. Adequate waterways,  enough 
culverts have to be provided.  These 
embankments and structures do un
doubtedly interfere with the flow of 
water and aggravate  the  problem. 
That is a problem which is equally

important and which wiU have to be 
dealt with also with the same sease 
of urgency.

Then there is the technical aspect 
of it.  It is not enough to have an 
embankment.  My friend Dr.  Satya 
Narayan Sinha is not here.  He  has 
been telling  me that embankments 
built in one place have  led  to  a 
worsening of the situation in another 
place.  That is no  solution.  There 
should be a co-ordinated scheme. Par
ticularly where there are many small 
rivers, the repercussion of a paticular 
measure on related areas has to be 
taken into account and that means a 
great deal of study, investigation and 
very careful planning. We may have 
a solution in general terms but there 
may  be  difficulties  for  specific 
schemes. We know that we can deal 
with the problem of flood waters in 
rivers coming from the  Himalayas. 
But we cannot locate those reservoirs; 
they cannot be in dur area. The loca
tion depends on many other factors. 
We are going to grapple  with  the 
problem as vigorously as possible, but 
let us not forget that it has got enor
mous complexities which will have to 
be dealt with.

Then, the question of maintenance. 
What is the use of  embankments? 
Greater trouble comes if these em
bankments are not properly looked 
after. People are lulled into security. 
One day there is a  breach and then 
the losses are unimaginable. 'Die reser
voirs too may silt up. So, the compli
cations are numerous.

I have given some idea of what we 
are up against. What is the solution 
for this?  Other coimtries have also 
made efforts. We have their expe
rience: we have our own experience. 
Protection  is the  very  first thing 
that will occur, We must put a wall 
make embankments  so that water 
does not spill over. These are cal
led marginal embankments or dykes. 
This is the direct means of flood pro
tection.  All the drawbacks of  the
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dykes are there and yet no country 
which has once started erecting em
bankments had done away with them, 
embankments may go on higher and 
higher; still they  have been  there. 
Revetments etc. present erosion. That 
is the second part of it.  We may 
raise the level of the villages in order 
ttiat they may escape from the eflfects 
of these floods.  These are protective 
measures.

Then, secondly,  control—measures 
for control of flood. Protection means 
that the water comes, the flood is not 
being checked but you are going to 
protect yourself against  the  floods, 
against the effects.  In the other case 
we try to control the flow of water so 
that  the  level does not rise  too 
high.  This may  be  acdiieved  by 
storage reservoirs.  There is another 
way which have been tried in China 
very much and in some otiier parts 
also.  This is construction of deten
tion basins for storage for a  short 
time.  Fairly large areas are taken 
up and some little bit of a bank  is 
raised; it is just for the time because 
these floods except under certain ex
ceptional circimistances come and go 
in the course of a few hours a day 
or two or three days.  If we  have 
managed to store that  water  tem
porarily for two or three days in one 
l̂ace then as we find that more water 
is not coming, we take it out and let 
it flow. Aftê it is so let out, people 
can go in and cultivate those lands 
in those places.  But they have to 
vacate that place immediately it  is 
necessary for the purpose of storage.

We divert water  into  diversion 
channels.  Take for instance, Kosi. A 
part of the water we are going to di
vert into old channels also; that will 
reduce the quantity of discharge and 
flow. But in actual fact it is not just 
one measure which will be sufficient.
It is to be a combination of all these 
according to the circumstances.  Both 
storage and embankments and  also 
detention basins.  These are the two 
types of measures.
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The third is prevention.  As  was 
pointed out, we wish we could  do 
something to prevent the excess of 
nature.  I do not think that so far 
we have found the means of calling 
a halt to the flight of clouds and di
verting them from one part to ano
ther.  May be, human ingenuity and 
science may come to our rescue there 
also but today it is not so. But there 
is a way for better land  use.  We 
know that the aggravation  of  the 
flood risk arises‘because of the large 
amount of silt which comes  along 
with the water, along with the cur
rent, raising the bed of the rivers. 
The situation has worsened today be
cause of  deforestation.  Therefore, 
one preventive measure will be the 
proper conservation of the soil and 
proper schemes of afforestation.

There are other ways also e.g., 
enlargement of discharge capacity of 
the river by widening and deepening 
it. Then it will have greater capacity 
to acc(»nmodate more water, to carry 
more water.

Then, the third method of preven
tion is which I  mentioned  before; 
keeping and guarding the flood îain 
from all oicroachments so  that all 
these other complications do not arise. 
These things have not been attended 
to. It is not possible to have all these 
things in a year or two.  Meanwhile, 
flood risks have to be  faced.  The 
way to do that is to face them bra
vely and along with courage to have 
proper ingenuity in dealing with  it. 
Therein comes the question of flood 
prediction flood forecasting a flood 
warning system on the one side and 
on the otiier side, a proper organisa
tion afoot, which will start functioning 
immediately the situation arises so 
that people know in advance and pre
pare themselves and vacate the places 
if necessary.  In tiie present circum
stances this is more important  than 
other things because if we are warned 
in time, we can organise ourselves and 
I think a good deal of damage can be 
avoided.  For this purpose, so far as 
we are concerned in our Ministry, this 
system of forecast and warning is
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being developed.  It will mean pos
sibly—it actually does mean—not ordi
nary ways of transmission of messages 
but radio, wireless and ■v’̂arious other 
devices; they will have <o be pressed 
into service.  This flood warning sys
tem  and safety  organisation is  an 
important part of the work and we 
have to develop it quickly.  Finally, 
what comes out of aU this? Our 
approach to this problem is this.  I 
must make it very clear that in this 
approach we are adopting, we have a 
very clear recognition of the limits of 
our  action—̂the  limitations  of the 
effectiveness of the works that we are 
jmdertaking. Let there be no mis
conception  created  that  with  all 
these things—anything—that we do, 
within a year two or even five or 
ten years, absolute  immunity  from 
flood risk is going to be created; that 
is not possible.

Take the experience of other count
ries.  Take, for  instance,  America 
where hundreds of millions of dollars 
are being spent every  year.  Take 
China, of which we hear so much. Last 
year, there were floods there; this year 
there were floods in  America  and 
damage to lives and properties  was 
caused on a very large scale. So, the 
point is this. Even if we have gone to 
the utmost limits and provided against 
all possible floods of the dimensions 
that we know from our past experi
ence hitherto, next year the floods 
may break all the records. This year 
it may be that a flood has broken all 
records. We cannot expect that since 
this year it has broken all  records 
next year it is going to be a bit mil
der. It may be a flood which may not 
have come for a  century  or for a 
thousand years.  One cannot antici
pate.  We may have provided to the 
fullest extent for all risks on the basis 
of our past experience. But next year 
it may be something which  may* be 
incOTiparable with any of the floods 
for ê past so  many  years.  This 
makes it so Uncertain and so there is 
no absolute immunity.  Therefore, all 
the time we are to be ready to take 
other measures of safety against the 
actual occurrence of floods.
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I have humbly explained that theie 
is no tall claim being made but we are 
certainly going to do all that is possi
ble.  All the investigations and col
lection erf data which would be the 
basis of our programmes is going to 
be most energetically pursued. There 
is data scattered in the States. AU of 
them will be integrated.  All  those 
things which can  be done quickly, 
will be done without any loss of time 
and in the meanwhile this  fuU co
ordinated programme is being deve
loped and will be carried through. 
There, the co-operation of many i>eo- 
ple in the various States  comes in. 
I may here pay my tribute to our 
neighbours who are co-operating in a 
measure that does require recognition 
and appreciation from us—̂ Nepal, Sik
kim, Bhutan, Tibet. They are setting 
up river gauges, rain gauges and wire
less stations.

At the end I may only just express 
this hope that while we are engaged 
in this work in the next few  years 
nature will be kind to us and give us 
breathing time.

Mr. Depoty-Speaker: Motion mov
ed:

‘That the note on flood control 
. projects for inclusion in the Se
cond Five Year Plan be taken into 
consideration.”

There is an  amendment by Shri 
S. N. Das.

Shri S. N. Das  (Darbhanga Cent
ral): I beg to move:

That for the original  motion,  the 
following be substituted:

*This House having considered 
the note on flood control projects 
for inclusion in the Second Five 
Year Plan, while appreciating the 
efforts of the Central Grovemment 
for having set up an organisation 
at the Centre to deal with flood 
control  measures,  recommends 
that all possible steps be taken to 
help the State Governments con
cerned in the matter.”
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AmendmentMr. Depnty-Speaker:
moved:

That for the original motion Hhm 
following be substituted;

**This House having considered 
the note on flood control projects 
lor inclusion in the Second Five 
Year Plan, while appreciating the 
c'fTorts of the Central Government 
lor having set up an organisation 
at the Centre to deal with flood 
control measures, recommends that 
all possible steps be taken to help 
the State Governments concerned 
in the matter/’

Now, the point is, we will have to 
begin the other item at 3-30 p.m . and 
possibly we have 1| hours today for 
discussion.̂ This is in the nature of 
a resolution and, therefore, 15 minutes 
will be normally  allowed  to  hon. 
Members except  when  they  stray 
away—of course, this is flood and no- 
bbdy can control—̂the time  allowed 
will be 20 minutes at the most

Shii S. L.  Saksena  (Gorakhpur 
Distt—̂ Nortli): It must be  half an 
hour.

Mr. Depaty-Speaker: No  I can’t
give half an hour. I can’t extend the 
time. Normally it will be 15 minutes 
and I cannot make any exception ex̂- 
cept that when Members stray away 
I will give at the most 20 minutes.

Now, I have received 6s  many as 
18 chits.  I have tried to  put them 
down in some order.  I do not know 
how to begin. I am thinking of start
ing like this; Assam,  Orissa,  Bihar, 
West Bengal, Andhra and so on. ShaU 
1 start in the order of the occurrence 
of floods. Bihar started first and then 
Orissa came. Uttar Pradesh also will 
•come in. Therefore, I will start with 
Assam.  After Assam we will go to 
Orissa and then to Bihar.  Then we 
go to West Bengal, Andhra and then 
Madhya Pradesh or Uttar Pradesh.

Shri V, M. Trivedi: Sir, I would re
quest you to bear in mind—these are 
places where there are floods and I 
have my own sympathies for them— 
ihat the present position in Rajasthan
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is that the Government is trying t» 
bring about floods in that State.

Mr. Depnty-Speaker: I would like 
to have some floods in Rayalaseema;
I have no objection. Now, I will call 
hon. Members one after the other.

Shri  Lakshmayya  (Anantapur):
Will Andhra be takai last. Sir?

Mr. Depaty-Speaker: Andhra will 
come up first because it is *A’.

Now, we start with Assam.  There 
are a number of Members  coming 
from the same  area.  Therefore, I 
will start with one Member from each 
State and then caU another group of 
Members. Members from areas which 
are not affected by floods will also be 
caUed.

$r=FTX ̂   ̂̂

 ̂I   ̂   ̂ tinfr  3TRift

 ̂  ̂ ferr  I

Mr. Depnty-Speaker: I think  Shri 
Hathi also would like to speak.

The Depaty Minister of Irrigatkm 
and Power (Shri Hathi): Yes, Sir. I 
might intervene if you could give me 
some time, say 15 minutes or so, today.

Mr. Depaty-Speaker:  All right.  I
will call him before 3-30 p.m ., say at 
about quarter past three o’clock.

Shri K. P. Tripathl  (Darrang):  I
join my voice with the hon. Minister 
in congratulating the Ministry as well 
as the engineers who fought very hard 
indeed and saved  Dibrugarh.  As a 
matter of fact it was a race  against 
time because it was quite clear that 
if it could not be done in one season 
it could not be done at all.  At that 
time there was to be  co-ordination 
between transport, railways,  labour, 
schools, colleges, Government of India, 
State CJovemments and all this was 
possible to be brought about.

Shri  yelayadhan (Quilon  cum 
Mavelikkara  Reserved-Sch-Castes): 
What about the military?
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Shri K. P. Tiipathi: Even the mili
tary was marshalled at some time and 
the result was that although it seemed 
for some time that the battle was al
most lost it was not actually lost and 
we did succeed indeed in preventing 
Dibrugarh from being flooded away. 
You have heard. Sir, that this year the 
water level in Dibrugarh rose higher 
than last year and yet Dibrugarh was 
saved.  The reason was that, in the 
meantime the Government had suc
ceeded in putting up spurs which real
ly diverted the real  current  away 
from the town for more than 300 feet 
so  that  although  the  water runs 
through the  town the speed is not 
enough to wash it away.  Therefore, 
the town has stood, and we, the people 
of Assam, have felt a great deal of 
gratification and gratitude to the Gov
ernment of India and the engineers.

But, the problem before us seems 
to be staggering indeed because  the 
hon. Minister himself said that 75 per 
cent, of the flood occurs in the north 
and that is due to the rains which 
fall in the Himalayas. If you see the 
map of India you will find that Hima
layas spread on the west from Uttar 
Pradesh to Assam on the east. All this 
is rain belt and if you compare the 
rains of the entire world you will find 
that the maximum rain falls in Assam. 
It is for this reason that the rivers of 
Assam are of a peculiar nature unlike 
anywhere alse-in the world.  I  had 
the chance of visiting the Tennessee 
Valley and I had also the chance of 
visiting some of the flood embankment 
works in China. I tell you. the rivers 
of Assam do not compare with  the 
rivers at other places in the same way. 
The reason is that in Assam  during 
the rains there is hardly any rivulet— 
which dries up in winter—̂which does 
not become as full and flooded as you 
can imagine.  The smallest rivulet in 
Assam becomes a river and the space 
which it has to traverse before it goes 
and finds its level in Brahmaputra is 
very short.  From a very high level 
it goes to the level of Brahmaputra. 
It has tremendous speed and if it finds 
the bank in its way like a razor it 
cuts away the bank and there is no
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way of preventing it. It is due to this 
that from time immemorial all these 
rivers have been cuting the edges of 
the banks and it is not possible to pre
vent erosion.  Therefore, in  Assam 
flood is connected with the phenome
non of erosion.  Everywhere there is 
erosion and flood  together and it is 
for these reasons that anybody who 
wants to tackle the flood problem in 
Assam will have to tackle both these 
problems, resulting in high cost.

The Government of India have come 
forward with a scheme of 400 miles 
long embankment of the Brahmaputra. 
How this will succeed I do not know. 
We are hopeful that our  engineers 
would be able to find a solution. But, 
may I tell this House that I am rather 
sceptical about it because . of  what 
happened in the meantime due to the 
last earthquake.  What happened was 
a great deal of silt was brought down 
by the tributaries of Brahmaputra and 
Brahmaputra has been silted.  There 
are places  in  Brahmaputra  where 
more than 8 feet or even 16 feet of 
silt has been deposited inside the belt. 
The result has been that the amoimt 
of water which has to be carried by 
Brahmaputra can no more be carried. 
Therefore, with the slîtest volume 
of rain the flood comes in. Then, all 
the tributaries are held back so that 
there is flood in the tributaries also. 
This pushing back of the tributaries 
is a new phenomenon and it is very 
interesting that the tributaries  have 
also silted.  Take, for instance,  the 
Subansari river.  It is like  a river 
floating on earth.  It has no bed, no 
banks, so that whenever  the  water 
comes, it swings like a rope from one 
side to the other. I was told about the 
Kosi that it was like a  machine in 
Which water goes on swinging  from 
one side to the other, and then swings 
back again. It is the same thing with 
the Assam rivers, and the situation has 
become more acute  after  the  last 
earthquake, so that most of the rivers 
have become shallow. How this pro
blem is to be solved, I do not know. 
Sometimes we think of dredgers.  It 
is said that dredging is also a terrible 
problem, because if you dredge in one 
place, it may take only a few seconds
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for the other part to get filled up. So, 
there is the terrible  volume of silt 
which is carried by this river. There 
was a dam formed by this silt just 
after the last earthquake, when large 
quantities of silt were carried by the 
river, and even fish died in millions. 
There was also so much of wood car
ried or wafted down by  the  river 
that you could walk from one end of 
the river to the other, across the river, 
on the wood.  The river at places is 
seven miles wide when flooded.  So, 
that is the terrible position.  I think 
those people who have  been  there 
have also seen it.  I agree with the 
Minister when he says that there is 
not only one solution for this problem. 
There have to be  combinations  of 
solutions. What has happened? There 
has been jhooming in the hills, and a 
shifting of cultivation.  So, the defor
estation which has occurred has made 
it possible for all water, as soon as it 
falls, to come down sliding on to the 
plains.  Therefore, the  intensity of 
floods has grown.  So, I agree  that 
the first scheme is afforestation of the 
hills where the waters come in. I am 
told that the capacity of the forests 
to hold back the water is very great 
indeed.

The second problem, of course, is 
one of holding back water.  I do not 
know whether the  water  detention 
reservoirs would be a success.  I feel 
water detention reservoirs may be a 
success so far as tĥ fording of rivers 
or crossing them is concerned.  You 
may then regulate water so that too 
much water may not come. But I do 
not think it would be possible to cont
rol floods by mere water  detention 
reservoirs except for a few hours or 
a few days. When I look at the map 
of North India, I find that it is a very 
big omission that not a single water 
detention reservoir or dam was built 
up for north India, but, obviously it 
is not possible because I do not find 
storage sites.  Recently,  the  river 
Bharoli was investigated and I  was 
told that it would be controlled.  It 
has been under  examination of the 
Government for the last eight or nine 
years, but now, it is said that there
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is no storage place. If we go up a lit
tle higher  into the plateaus of  the 
Himalayas, I am sure you will  find 
very fine  places.  There  are  finer 
places on the Himalayas than most 
of the hill stations we have elsewhere. 
There is a place called, Rupa, where 
there is a perpetual spring.  There Is 
not much rain there but yet all the 
flowers and blossoms last aU the year 
round.  Tliere are very good places, 
beautiful and spacious lawns, where 
it is possible to have dams.  If we 
just look at the place where the plains 
join the hills, there, of  course,  we 
cannot get suitable places for dams, 
because there is a steep rise there, but 
beyond the rise, if you go along, I am 
sure you will be able to locate places 
where you can dam the waters.  If 
you do not have some sort of dam
ming, I am quite sure that the prob
lem of floods in north India will never 
be  solved.  We are  told that  the 
amount of money which will be ne
cessary would be very great indeed.
I can speak from my own experience 
of the  Tennessee VaUey, but  the 
problem is different here.  Here, the. 
tributaries have also to be controlled 
as a first step.  I agree that Rs. 300 
crores are necessary for the Brahma
putra to be dammed, but if you con
trol three or four tributaries of the 
Brahmaputra, I have no doubt that 
the volume of water rushing in would 
be much reduced, and to that extent, 
it will be possible to have less flood. 
The Minister himself has said  that 
there is no radical remedy for  the 
floods, but  less flood is better than
more flood  and we want to be in a
region where there is less flood.

I may tell you that in collecting the 
figures  of the  national income  in 
Assam, it was discovered that the per 
capita national inccmie in Assam went 
down instead of increasing, in spite 
of the first Plan. So, what is the use
of the Plan for us if we are to float
and swim in the floods?  True, we 
must have a scheme and it must be 
adequate.  You have only a  short- 
tenn scheme, namely,  flood control, 
and embankment  The embankment 
merely raises the level of the water



15577 Motion re: 28 SEPTKBIBSR 195t Flood Control 1557S
Projects in Second
Fiv0 Year Plan

tShri KL P. Tripathi] 
of the Brahmaputra. If you raise the 
level, what happens to the tributa
ries?  The tributaries will be swell
ing behind and there will be flood on 
the other side.  The other day, we 
had a discussion with the Department 
and we were told that the embank
ments will run through the tributa
ries to some extent. In that case, the 
tributaries would be forced to flow 
through that  construction and  the 
speed would be considerable,  and 
thercsfore, there would be good silting 
at the mouth.  It may be possible to 
prevent the water, but I do not know 
how far it would be successful, be
cause, we are told that the capacity of 
water to carry silt is in direct propor
tion  to its  speed.  If that  be  so, 
wherever the  tributary  meets  the 
Brahmaputra, its speed will be  less 
than the speed of the Brahmaputra. 
Therefore, there is bound to be some 
accumulation of silt  If silt is accu
mulating there, how would you pre
vent it?  If you cannot prevoit it, 
then obviously the mouth would  be 
closed, and therefore, the river tends 
to by-pass in either way.  The dam, 
thus, will be in danger. Unless there 
is some control of the discharge  of 
water through the tributaries of the 
river, it is not possible to deal with 
the matter satisfactorily. It is no use 
merely having a dam and saying that 
this dam will prevent  us from  the 
floods. I, therefore, request the Gov
ernment to reconsider this question. 
They have neglected north India so 
far as flood control is concerned and 
dams are concerned. They now think 
that it may be possible, perhaps 
merely by embankments, without any 
dams, to control these huge floods.  I 
tell you that you are dealing with the 
most rainy belt in the world, and you 
cannot have a half-way house.  The 
problem requires  a solution  unlike 
that in America where there is less 
rain.  What is done, for instance, in 
America  cannot be  a solution  for 
India where you are dealing with the 
hipest rainfall in the world. There- 
fo:̂, I request you again to reconsider 
the  question.  Even in the  second 
Plan, it is for you to determine how it

ima to bo done.  You say that the 
State Governments should do it How 
can the State Governments do it? It m 
a problem of  such magnitude  that 
even the Centre is finding it difficult 
and if you say that the State Gov
ernments  will have  to do it,  then 
obviously  it would  be beyond  the 
capacity of the  State Governments. 
They have no funds, no personnel and 
technique. Even the Government of 
India, with all its resources, has only 
a few experts in the line, and so, how 
can the State  Governments do it? 
Therefore, it must be dealt with on 
a national basis. Dibrugarh was saved 
only because it was taken as on  a 
national basis.  Similarly, unless and 
until the flood control measures  are 
taken on a national basis, so- that all 
the resources  might be  marshalled 
together by the Centre and the State 
Governments, simultaneously, I  have 
no doubt that it will never be con- 
troUed at all.

2 P.M.
The only scheme which I find is 

being  considered in  regard to  the 
dams in Assam is about the Kapili 
river which is in the south.  Thnngh 
that place is also rainy, there is no 
problem of erosion, but there is  the 
problem of floods.  In the north, all 
the rivers have both the problems, 
and the Government have not been 
able to deal with them and they have 
not been able to get the data. I fê 
that they have not had that urgency 
which  should be there.  I have no 
doubt that if Government takes into 
account the  sense of  urgency that 
they showed in the case of Dibrugarh, 
they would be able to find some solu
tion.  In Assam,  one-fourth of  the 
land area,  excluding the  hills, gets 
into floods every year.  So, you can 
find out what amount of damage  is 
done.  After all, in Assam, the main 
income is from agriculture, and 50 per 
cent of the production  of India  is 
from the agricultural sector.  I have 
no doubt that it will be 60 per cent 
If every year 25 per cent of this 60 
per cent is wiped out, or is in danger, 
we can find out how we can advance 
and how the national income can rise.
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Therefore, I would request the h<WL 
Minister to bring some urgency into 
the matter and take this entire prob
lem as a whole and not take it piece
meal.  t)on’t say  ‘Ve are  building 
embankments  and  that  would  be 
sufficient”.  I would request you to 
use all the methods which you have 
suggested, namely,  detention reser
voirs, dams,  afforestation and  even 
dredging,  particularly  near  the 
mouths of rivers.  Only if you take 
all these measures, it will be possible 
for us to become somewhat  prospe
rous, along with the other parts of 
India. We have a feeling that we have 
gone back, rather than gone forward, 
after the first Five Year Plan.  This 
is an  unfortunate  situation and  it 
needs all  your care  and attention, 
particularly the attention of the Plan
ning Commission as well as this Min
istry,  so that  this feeling  may be 
wiped out.  The only way in which 
it can be wiped out is to bring a sense 
of urgency both in itself as well  as 
in the provincial Governments with 
all  its  technical  personnel  and 
finances.  The Govermnent say  that 
so far as dams which have been built 
in middle India, South India and West 
India are concerned, they, are suffi
cient  Obviously we were  thinking 
that dams would be our lot also.  If 
it is said that so far as the earlier 
parts are concerned,  they have  got 
dams already and so far as the new 
parts  are concerned,  we need  not 
bother about it, then we must say it 
is not fair distribution.  It is unfair 
distribution.  When dams were built 
in one part of India, we agreed to it 
because we felt that a time would 
come when dams would be built in 
our part of the coimtry also. But we 
are told, “There is no need for dams 
in your part of the country; you do 
not deserve it”.  Therefore, I would 
request again the  hon. Minister  to 
give  serious  consideration  to  this 
matter, so that real flood control mea
sures may be taken, I have no doubt, 
after my experience in China, Ameri
ca and other parts of the world, that 
the real flood control measure is only 
through dams. If these dams are not 
built in Assam, I am quite sure that

there is no power on earth which caa 
tell us,  **you are  safe from  floods 
here”.  There are  rivers in  Assam 
which change their  courses in  one 
hour. At this time it may be a docile 
river, but the very next heur it is ia 
floods and  you cannot  cross it  If 
there is  a detention  reservoir, the 
result will be that you will be retain
ing a volume of water so that  the 
crossing might be easy; but deteition 
measures cannot prevent  floods be
cause in Assam three major floods 
occur in one year. Therefore, it will 
not be possible for you to control the 
floods by mere  detention measures, 
unless they are real dams which can 
store a large quantity of water.

Bfr. Depnty-Speaker:
Member’s time is up.

The  hon.

Shri R P. Tripaflii: I would rather 
suggest that your dealing with  the 
problem  should be  on the basis of 
catchment areas.  You have to  map 
out the entire  catchment area and 
find out what is the amount of water 
which flows; then you should be able 
to find out how much can be stored 
and how much is to go down: I agree 
with the hon. Minister when he says 
that when  the railways  and roads 
were built, no proper care was .taken 
to find out what was the total dis
charge in those areas. This is one of 
the major reasons why these floods 
occtir.  Therefore, you have  to find 
out what is the discharge necessary 
in one catchment area; you have to 
map it out and find out the amoimt 
of culverts necessary. This has never 
been done  I am glad that the rail
ways are now taking some steps to 
find out the amount of discharge ne
cessary annually, so that they might 
increase the size and number of the 
bridges  and also  the culverts.  If 
these were done with regard to the 
roads also, it will be nice.  There
fore, I request that when you find out 
the amount  of discharge,  you wiU 
have to study the catchment area and 
find out what is the actual amount of 
water which flows down that catch
ment area.  It would not be beyond 
human ingenuity.........
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Mr. Deputy-Speaker: The  hon.
Member must resume his seat now; 
I have given him sufficient time.

Shri K. P. Tripathi: Thank you.
With these words, I resume my seat.

Shri Lokenath Mishra (Puri):  I
will straightaway come to the subject 
I come from a constituency which has 
been very recently stricken by flood 
and I can say from  personal expe
rience what a flood means. The House 
knows that Orissa is a poor State; its 
poverty is proverbial, mainly due to 
floods.  At the same time, I can say 
that  our floods  do not  present as 
grave  a problem  as the  floods in 
Assam. In fact, the vagaries of nature 
and the uncertainties of the Himala
yan rains are so tremendous that any 
planning against floods in Assam is a 
measure  which  is  beyond  himian 
intellect.

An Hon. Member: It is not correct.

Shri Lokenath Mishra: So far as
my State, Orissa,  is concerned,  the 
floods are not  so much  due to the 
cruelty of nature as to the cruelty of 
man.

I will now illustrate my point by 
saying what happened in the  recent 
floods.  This  time,  of  course,  the 
floods came and they could not  be 
controlled.  But it  was due  to the 
Hirakud Dam that people were care
less about the floods; because oi that 
carelessness Grovemment did not take 
care of the embankments and  they 
were not watchful about the danger 
points.  So the floods came. The most 
devastating  area  centres  roimd  a 
place  called  Dalaighai,  which  is 
situated  in a  protected area.  The 
people were  careless because  they 
were  in a  protected area.  To my 
mind, the rains that come down the 
plains and cause floods are not an 
unmixed evil.  We know that floods 
are given by nature and they have 
their good side as well as bad side. 
Yet, we  have to protect  ourselves 
against the floods.  But what we did 
was this.  By our  own intelligence 
and in our over-anxiety, we have in- 
i«ulted nature,  which  it does not
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brook. Therefore, when we start con
trolling floods, we must have  some 
hiunility and we must realise that in 
spite  of our  efforts, there  will be 
dangers which must be  braved by 
brave men.  With that backgroimd 1 
should say that first of all we must 
see that the rain waters are ‘socialis
ed*. What I mean is this. We should 
see that the rains-which come down 
to the plains are distributed all over 
the country as much as possible;  it 
should be widespread. That is to say, 
we must  make the best  use of the 
rains.  This we  are not  doing at 
present.

I am not against embankments, but 
having  got the  embankments,  we 
must be watchful. In Dalaighai what 
happened was  that the  water level 
was raising, but nobody took care of 
it.  The people were prosperous and 
they did not care.  So, Nature came; 
the floods came and there was devas
tation.  Therefore, even when we re
sort  to embankments  we must not 
too much bank on them and yet we 
must take care to see that they are 
properly  maintained.  Now,  I  will 
come to my own constituency itself. 
There were two breaches in my con
stituency.  I  made  enquiries; 
should not have suffered from these 
breaches.  The  people knew  where 
the weak points were.  They brought 
the matter to the notice of the P.W.D. 
authorities.  But the experts in their 
expert knowledge, said, we are sure 
there will be no breaches.  But, two 
days later, the breaches occurred and 
the people were helpless.

Whenever we go to a flood-stricken 
area, the most distressing thing that 
touches us, or at least touched me, is, 
how poor these people are that  they 
cannot stand this distress for even 2,
3 or 4 days.

Mr. DepBty-Speaker: Have there
been similar discussions  in the vari
ous State Assemblies?

Shri Lokenath MIslira: I do not
know.

Shri S. L. SsOĉna: 
has been.

In U.P.  there
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Shri B. C. Das  (Ganjam  South): 
Not in the Orissa Assembly.  .

Shti Li>kenafh Mfshra:  Floods,  to 
some extent, big or small must come. 
But, how poor the people are that 
they cannot  even bear  the distress 
for 3 or 4 days.

The second point is, how badly the 
villages are located.  As soon as the 
floods  come, all  the houses  break. 
From the  reports, the  Government 
should have seen that in my consti
tuency, though there have been  no 
casualties of men and animals, houses 
have collapsed.  Houses are built on 
low lands and as soon as flood water 
comes, all the houses are broken: not 
only the houses of the poor Harijans, 
but also the houses of the so-called 
high middle class people. That shows 
that we must take great care about 
the  location  of  villages  and  re
arrangement  of villages.  This  has 
another merit which has to be con
sidered. In our parts, there are some 
big villages and round about each, 
there are  patches of small villages, 
with about 10 or 20 houses or even
5 or 6 houses.  If they are Harijans, 
there are 2 or 3 families living. When 
the floods come, first the Harijans are 
washed away,  because  they live in 
one or two houses and they are locat
ed in the worst part.  Therefore, my 
first point is, before we plan any pro
tection works for floods, we must see 
where the villages should be located 
and how they should be re-arranged. 
That should be the first consideration 
in connection with  flood protection. 
If that is done, people will be pro
tected in their houses, and will be 
safe, , They do not worry very much 
when the lands and fields are flood
ed; when their  houses are  washed 
away, they become helpless.

There  are only  three items  for 
Orissa included  in the  Second Five 
Year Plan for execution.  The hon. 
Minister has  said that there  is one 
dam at Hirakud and no other dam 
either at Tikarpara or Narj is neces
sary.  I  wiis  a  Member  of  the 
Assembly, when  the Îrakud  dam 
was discussed, I speak subject to cor

rection, these three dams were dis
cussed together.  We heard that not 
only this one dam at Hirakud, but 
two more dams are to be built.

Shri Naiida: May I interrupt the 
hon. Member for a moment?  I never 
said or meant to say, at any rate, that 
there would be no more dams con
structed there. What I wanted to con
vey was that construction of costly 
dams will have to be based not only 
on the considerations of flood protec
tion, but it will also be subject to the 
consideration  of other points.  The 
moment they become  ripe, certainly 
they will be included also.

Shri Lokenath Mishra:  I did not
say this as a matter of complaint. We 
are very grateful to this Ministry and 
the Government of India that  they 
have given  so much  fraternal and 
anxious care when we are in trouble.

Shri B« C. Das: Question.

Shri Lokenath Mislira:  Once we
take up construction of dams, they aU 
go together.  We are now having a 
dam at Hirakud, which will be com
pleted next year.  We are told that 
that dam would save us a great deaL 
But down below the tributaries have 
brought (Jown so much of water that 
we had the floods.  This is a pointer 
that the Hirakud dam alone cannot 
give complete flood protection.  We 
want dams below. That is a relevant 
point to consider. Simply for the sake 
of flood protection, we cannot have 
the luxury of two more dams.  That 
is true.  But, once we put our hands 
to dams, unless we build all the 
dams, the Hirakud dam itself may be 
in danger, because it will be over
loaded.  If it  once gives  way, the 
whole of Orissa will go into the sea. 
The point that I want to bring home 
to the hon. Minister is, although we 
are very grateful for having that dam 
at Hîkud, we expect that the con
struction of  two more  dams below 
will be  considered seriously.  They 
will not only be useful for flood pro
tection, but also for other purposes 
such as generating power and irriga
tion, etc.  These two dams will also 
yield the necessary results in terms of
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economy.  In this Mahanadi belt,  I 
am sure the Hirakud dam will go a 
long way in protecting floods. But, it 
would not  be complete  unless and 
until these two  dams at Narj  and 
Tikarpara are built.

Then, I should like to say that the 
problems of the coastal regions will 
not be solved by this.  I belong to a 
coastal District.  Unless there  is an 
arrangement for  draining out the 
flood waters or any water, for  that 
matter, during the rains, there  will 
always be floods in  those areas. I 
would like to bring one matter to the 
attention of the hon. Minister. I have 
read it said in the books supplied by 
the Ministry and by the Parliamen
tary Secretariat that for flood protec
tion,  we must take advantage of 
places where there are natural de
pressions or natural  reservoirs of 
water. There is one such in the Puri 
District, the Chilka lake.  That lake 
receives a major portion of the flood 
waters of the Mahanadi.  What has 
happened to that?  It has become 
silted. It has become shallow. During 
these floods, what happened was, the 
little water that went into it made it 
overflow to such an extent that on 
the other bank of Chilka lake there 
was another flood.  That means that 
the Chilka lake is not able to receive 
all the water.  We have to see what 
could be done to improve the position 
in the Chilka lake.

There are declared channels. In our 
greeds, we are closing down all the 
declared channels for growing food. 
The Government does not care to see 
that the declared channels are left 
open.  So far as the Mahanadi basin 
is concerned, the Hirakud dam must 
be completed. These two other dams 
also must be completed as far as pos
sible. There must be a regular drain
age  system  particularly  into  the 
Chilka lake. The lake must be dredg
ed or dug deep to receive as much 
water as possible.  Unless all  these 
things are dcMie, we cannot be safe 
from the floods in the Mahanadi basin. 
■There are other  parts of Balasore,

the  river Baitarani, and Brahmami 
etc. Nothing has been said about then 
in  the report  of the  Govemmeot. 
There is no plan about them. My hon. 
friend coming from Ganjam said that 
he had no flood- Today, I saw in the 
papers that there was also flood m. 
Ganjam, and in Keonjhar and some 
other places.  There has also been a 
cyclone.  Taking  all  these  thingi 
together, I submit that we must take 
all the other rivers together, Baita
rani, Brahmani, etc. I am told that 
another dam is necessary somewhere 
in Keonjhar.  I am  not quite  sure 
about the place. Since we have taken 
to dams as a flood protection mea
sure, as these dams have raised hopes 
in terms of prosperity and industria
lisation, we cannot give them up. It 
is a question of money. I submit, the 
Ministry has been good enough,—and 
we are grateful for that—to take up 
this problem so seriously. They must 
give the country a complete picture 
as to what they are doing,—̂it may be 
five, ten  or 15 years—and by  that 
process we can develop a mentality 
to stand against the ravages of nature 
and to bear the brunt of floods as and 
when they  come, the  human part 
having he&i done.  We must ask the 
people, and the people will be ready 
by themselves to stand for these les
sons that come from nature.

Mr, Depnty-Spêer: I would  like 
to know who are all the hon. Mem
bers coming from North Bihar.

Pandit D. N. Tlwary (Saran South): 
I come from North Bihar.

Shri L. N. Mishra (Darbhanga cum 
Bhagalpur): I come from North Bihar.

An H(hl Member: Eastern U. P. is 
the most affected.

Shri Barman (North  Bengal—Re
served—Sch. Castes): West Bengal is 
there.

bit. Depnty-Speaker: After Bihar, 
Bengal and then UP.

Shri Sivamitrtlii Swami (Kushtagi): 
In the South there are some ieods.
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An Hon. Member ro»e—

Mr. DepntŷSpeaker: Orissa I have 
•ailed.  I am coining to Members of 
all the States.

Shrl Raghavachari (Peniikonda): In 
the South also there have been floocls.

Mr. Deiiaty>Speaker: In the South, 
the difficulty is want of water.

Shrl Baghavachari: Overflow also.

Shri Lakshmayya: Water  difficulty 
is only  for Rayalseema, not for 
Andhra.

Mr. Depoty-Speaker: Dr. Sinha.

Dr. S. N. Sinha (Saran East): The 
floods in our country especially in the 
north-eastern region  have become 
gradually, during the last few years, 
more and  more devastating.  Con
cretely speaking, they have thrown a 
challenge to our economic resources, 
to our organising  capacity, and  to 
some extent also to our himian feel
ings.  As we have seen, a few days 
ago reports from Orissa indicated that 
there was loss of human life also due 
to starvation.  I think it is an insult 
to our intellect that in this second 
half  of the  twentieth century  we 
could  not reach  any remote  area 
where people had been isolated due 
to the floods.

Of course, this challenge has been 
taken very seriously by the Central 
Govemm̂t, and on b̂ alf of  the 
Government  by our  h(m. Minister 
Nandaji. He is handling the situation 
correctly  and with  great tact, tor 
which we coming from North Bihar 
especially, are very much grateful to
him

This flght against the floods needs 
a good deal of skill, besides bravery 
and expenditure. So far as the func
tions of our Central Govemm̂it are 
concerned, I have no complaint, but 
we cannot pay the same compliment 
to the same extent to some of the 
State Governments.  What has sur
prised  me  most is an  observation 
which I have seen in  this  booklet 
‘Tloods  in  India—Problems  and

Remedies” which we received yester
day.  On Page 18  we read  about 
Samastipur, about  which our  hon. 
Minister has  also mentioned  a few 
words, but I wiU elaborate it because 
it throws some light on a very intri
cate problem.  By the way, that is 
the constituency of our hon. Minister 
for Parliamentary Affairs which has 
suffered  most during  the last few 
weeks, and since he is not going to 
speak and tackle their problem, I will 
represoit his constituency also here, 
so far as the floods are concemed- 

So, here we read on page 18:

“Samastipur, a town considered 
to be safe from floods, has also 
beai badly inundated this year 
due  mainly  to  the  sustained 
flooding in the Burhi Gandak for 
16 days against the maximum of 
7 days last year, the heavy spill 
of  the  Bagmati  entering  the 
Burhi Gandak and the incomplete 
construction of the embankment 
on the  right side of  the Buihi 
Gandak.

Crops over an area of about 13 
lakh acres have  been damaged. 
About 38 lakh persons have been 
affected  and  the  number  of 
houses damaged  is over  30,000. 
There has be«i no loss of himian 
or cattle life.”

What I could not understand in this 
report is about this incomplete con
struction of the embankment.  So far 
as we know—and I have verified this 
point also during my last visit to the 
place only last week—two embank
ments were built» (me from the side 
of Muzzafarpur  towards Pusa  and 
another from Khagaria to Angarghat, 
and in . between a gap  was left of 
about  30 miles which  has become 
something like a bowl in this region. 
Naturally, the engineers of the Cen
tral Government  warned the  State 
that it would be a wrong thing to 
begin  the  embankment  from  the 
western side  towards the  east and 
that it could not be completed in one 
season, and if it was not completed, 
it would have devastating results on 
Samastipur.  In spite of this warning
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that embankment was built, and also 
from the  eastern side due  to some 
political influences. It is a very bad 
thing that for political reasons some 
embankments are being built in spite 
of the warnings given by the Central 
Crovemment.

Shri Liokenath Mishra:  In your
State?

Dr. S. N. Sinha: Yes, in my State 
it has been built in the district of 
Muzaifarpur which has affected  the 
constituency of our hon. Minister for. 
Parliamentary Affairs.  That is why 
we say, and justly the people of that 
area say, that this flood is a man- 
made flood.  Nature has not  to be 
blamed for that because we knew it 
beforehand that if that embankmoit 
was built this would happen.  The 
warning  was there  in writing  by 
expert engineers. In spite of this that 
embankment was built, and due  to 
that the devastating results have oc
curred in the Samastipur area and a 
large number of people have suffer
ed.  They say, and rightly say, that 
it is a man-made calamity and not 
made by nature. So, we have to take 
a lesson from Uiis.

Why was it done? It was done be
cause there were two influential peo
ple on both sides, and in between our 
Minister  for  Parliamentary Affairs 
was absent from has constituoicy and 
he did not know what had been hap
pening there,  and for  tiiat reastm 
these plans could not reach him in 
time. Knowing the problem of NorGi 
Bihar, I  will emĵiasize  this point 
still more.  If it can happen to the 
■cimstituency of the Minister for Par
liamentary Affairs, what will be the 
position  of  back-benchers  like 
myself?

Sliri Nanda: I am sorry I have not 
studied the political aspects of floods 
In detail.

tfr, S. N. Stnha: I am pointing out 
that it should be studied, and as far 
as  possible  political  considerations 
3hould be  eliminated  if they are
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taking place anywhere. That was my 
point No. 1.

Mr. Depaty-Speaker: Are floods used 
as instnmients of oppression or ins
truments of attack?  Are they divert
ed?

Dr. S. N. Sinha: Yes, they have 
been diverted elsewhere.  If embank
ments are wrongly built in a place, 
then the flood waters  inundate the 
places which are further up.

Mr. Depaty-Speaker:  The political
idea is to inundate the place?

Dr. S. N. Sinha: Not political areas, 
but due to the political influences of 
certain people this embankment was 
built from both sides and in between 
a bowl was created where this water 
reached.  Otherwise,  there is  no 
question of water reaching the Samas
tipur area.  So, what I was going to
emphasize-----̂the  other  point------
was that from the States we have not 
very much hope, at least in this area 
of North Bihar. We have much more 
hope in the Central Government.

That is why I will put forward as a 
backbencher another question also, 
IMid that is about the erosion on the 
banks of the Ganges between Chupra 
and Sonepur.  Here are two  rivers, 
as you will see in the map.  One is 
the Sarayu which  falls  into the
Ganges, and the other one is the Gan- 
dak, which also falls into the Ganges 
after about 22 miles.  The central 
point is Dighwara.  A lot of erosiop 
has taken place here. Land was very 
fertile in this area, very good lan4 
but it has not been put in this Second 
Five Year Plan.  I have not seen It 
at least.  I have seen about Chupra, 
a little, but not making Dighwara as 
the centre because there it is the main 
problem of erosion which can be eli
minated with very little cost, and it 
will bring much more gain to the peo
ple in that area.  So,  that  is  thi* 
seccmd point about this erosion, and 
if the Central Government takes up 
that task also, it will be done in  a 
much better way.
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Speaking about the whole of North 
Bihar, I can say that there are  very 
iew  people who have  studied this 
•Question so thoroughly as one engi
neer, Shri Chatterjee. He has lived in 
that area for quite a long time: now, 
he has retired no doubt. He has gone 
back to Calcutta but any time  his 
services would be available to  our 
Crovemment free of charge even. He 
iias lived in that area for many years 
and whatever he has written about it. 
after close observation has occurred. I 
knew him from my childhood, because 
lie was building one embankment at 
a place very near my home.  I have 
seen with what great interest he built 
that embankment which is useful even 
today.  He was the one  man  who 
warned that in North Bihar if em
bankments were  built  in  certain 
places, they would go against the in
terests of the people.  We raised this 
question once in Patna.  That engi- 
n̂ r was called, a meeting took place 
with the present  engineers of the 
43tate Government, but in order  to 
discredit him, they did not follow any 
•of his advice.

This is a matter which should now 
be considered by the Central Govern
ment.  Some engineer  might  have 
built the Sukkur Barrage.  I have no 
doubt about its usefulness and I am 
proud of it. But he may not be able 
to build  another  embankment  in 
l̂prth Bihar̂ and even if he does it, 
he may build it at a wrong place. Just 
as in medicine, if you  consult some 
rmore engineers as you do with doc
tors it does not do any harm; rather 
it does some good.  Shri  Chatter jee 
âve a few lectures  on this subject 
sometime back in Patna. Typewritten 
copies of them are available and that 
will give a correct  picture of the 
■whole of North Bihar and also show 
-what benefit one can derive by fol
lowing the correct  procedure about 
building of embankments.

I do not wish to take much time of 
the House.  But in the Second Five 
"Year Plan some  provision must be 
made for the Samastipur area  from 
the long range point of view. If in
stead of thinking in terms of a few

j towns, we devote our attention to  a 
whole area and study  its problems, 
we  will  achieve  better  results. 
Speaking  about  the  country as a 
whole, we find that the fight against 
the floods has taken a very good turn 
—̂whether it is in Orissa, in Bihar, 
Assam, or let us say in Andhra, all 
of us are affected by it, because the 
country is one.  It is, tiierefore, im
material  whose  needs  are greater. 
The work should be undertaken where 
it is immediately needed.  From this 
point of view, I say that whole in
telligence of the country and all the 
available economic  resources should 
be directed to fighting these floods.

1 would conclude by saying that 
the îore we fight against these na
tural disasters, natural calamities, the 
more strength we need.  And with 
greater courage we fight, forward we 
go, and the more forward we go, the 
more we have a right to call ourselves 
real men.

Sliri Barman:  I offer my grateful
thanks to the Minister  for Planning 
and Irrigation and Power.  This is 
the first time we find that the Minis
try places for discussion before the 
House projects for inclusion in a Plan. 
We the representatives of the people 
are possessed of commonsense; we do 
not understand the intricacies of these 
projects.  They are matters for  the 
experts.  I am glad the hon. Minis
ter has made a healthy departure in 
placing this matter for the considera
tion of the House. At the same time 
I hope that the  discussion  in this 
House will not go absolutely waste
ful and I am sure that the points that 
will be made by several hon.  Mem
bers who have first hand knowledge 
of the actual difficulties experienced 
by the people of the different regions 
inundated by the recent floods, will 
be taken into  consideration by the 
Central  Floods  Committee,  while 
planning the execution of several 
schemes.

This is not the first time that ê 
hon. Minister is consulting Members 
of this House.  He has from time to 
time placed statelnents  on tiie Table 
of the House and also consulted Mem
bers  of  the  flood-stricken  States.
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While considering this  subject  one 
important fact has to be borne  in 
mind.  There are big States which 
have suffered a good deal on account 
of the area inundated by floods, such 
as Assam, Bihar, Uttar Pradesh and 
this time also Orissa. So far as West 
Bengal is concerned, after the Radcliffe 
Award it is only a small portion of 
that State that is really suffering year 
after year since 1948 by the devastat
ing effect of the floods. Because in the 
tnmcated State of West Bengal, the 
bigger portion is not affected by floods, 
but only  the smaller part which is 
inundated by  floods, it escapes  the 
notice of the people who look at things 
from a distance. I shall content myself 
by saying, without quoting figures 
from the statements supplied by the 
Ministry, that it is that small part of 
the country whidi has suffered the 
heaviest loss both as regards the loss 
of human lives, loss of cattle and loss 
of property.  The House can imagine 
the magnitude of the loss, when I say 
that a small  parliamentary  consti
tuency has suffered loss and  damage 
to the  extent  of Rs.  7*50 crores, 
whereas it is much less in the case of 
other States.  In the case of  Assam 
it is Rs. 11.73 crores, but it is a vast 
area which was affected; so also  in 
the case of Bihar and Uttar Pradesh. 
From this the House will realise that 
a small area has been the victim of 
the gravest calamity of floods in the 
year 1954.

The provision  of Rs. 119  crores 
made in the Second Five Year Plan 
for the several States that are affect
ed by floods is not too much when you 
consider the anniial loss of life and 
property and of crops that happens 
due to these floods.  I now want  to 
place before the hon. Minister a few 
facts which I am sure he will  take 
into consideration.  So far as  my 
part of West Bengal State is concern
ed, there is as yet no enjglneerlng pro
ject under consideration, except  the 
building  of  certain  embankments 
alongside certain rivers.  The imme
diate scheme before  Government, so 
far as West Bengal is concerned,  is 
fbie protection of five major towns.

These schemes  no doubt are soimd̂ 
because not only  crores  worth  of 
property, but also thousands of live& 
would be saved by them.

But I should like to bring it to the 
notice of the hon. Minister that up till 
now, nothing has been done, so far as 
the rural areas are  concerned.  In 
fact, the figure of Rs. 7 crores that I 
mentioned in regard  to damage to 
crops relates to the rural areas only. 
There is no doubt about that. So, the 
immensity  of the loss can be easUy 
guessed.  There is already a feeling, 
in the minds of the people in the rural 
areas that because  the towns  are 
populated by intelligent and advanc
ed people the Ministry is taking notice 
of them, but so far as we, the  rural 
people, are concerned,  the Ministry 
is not taking any notice of us at alL 
I know that when a person is in a 
distressed condition, he cannot  take 
an overall view of things, he is con
cerned only with  his own  distress 
and calamity.

So far as the towns are concerned̂ 
we know that one year has  passed, 
since the  construction  of the em
bankments.  During  this year  also 
there have been floods, but the em
bankments that have been construct
ed have stood the test. So, one can 
very well infer that  so far as the 
towns are concerned,  whatever was 
necessary has been done.  So, in the 
coming year, the Ministry should di
vert their attention towards the rural 
areas.

In the note that has been circulated: 
to us, it is mentioned that there are 
two rivers which are very turbulent̂ 
namely the Tista and the Jorsa. But 
I should like to inform the Ministry,., 
thoû it is known to them already 
that there are other rivers also whidi 
are turbulent.  All the rivers, big 
and small, are rushing down from the 
Bhutan hills and from  Sikkim, and 
causing all these devastations.  For- 
instance, besides the two rivers that: 
I have already mentioned, there  are 
also ̂the rivers Raydak, Samkos and 
Jaidhaka, which are equally  causing: 
devastation.  Since 1948,  these nveris
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bave been causing devastation in the 
countiTside in an extensive way.  I 
therefore appeal  that at least these 
big rivers should  be controlled as 
much as possible, by the construction 
of embankments.

In this connection, I should like to 
mention one thing which I have notic
ed when the Central  Ministry  here 
and the Ministr>' in the State  work 
side by side in co-operation. We have 
had very bad experience in this  re
gard.  The  Ministry  in  the State
thinks of certain plans, but it  takes
a long time to get those plans ap
proved by the Centre. I might men
tion two instances in this connection.

In 1954, it was thought  that em
bankments should  be raised on the 
eastern part of the river Tista.  But 
there was a tussle between the Rail
way Ministry here  and  the State
Ministry on that matter.  The Slĵte
Ministry wanted  that some  spurs 
should be constructed so that the rail
way line running from Dqmohani to 
Bamesghat could be* protected,  and 
the parts lying on the eastern side of 
the river Tista may be protected from 
its ravages.  But the Railway Minis
try said that it was not their resp<xisi- 
bility and therefore they were not 
going to construct  any ûrs there, 
and that if that railway line were in
undated, they had another line which 
they could use.  In  this way,, much 
valuable time was  lost  Ultimately 
when the Railway Ministry did  not 
agree to the construction of the spurs, 
the Ministry in the State decided to 
build a bund, but the work was begun 
so late that by the time not even half 
of it was finished,  the rains came, 
and the railway  line was devasted, 
the bridge <m the P.W.D. road  was 
also damaged, and a vast area was 
laid waste.  Had there not been any 
such tussle between  the State and 
the Centî and had this work been 
taken up in the very beginning, mudi 
valuable property  could  have been 
saved, and the railway line also could 
have been saved.

A  tlyg  haî»ened in this
year also,  Hiere was a proposal  by 
fbe State Government  to raise  the 
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railway line------the second line or I
should say the only line now——con
necting Domohni and  Chengrabanda 
which is the last station before goini 
to Pakistan;  they also  wanted  tc 
raise the level of the P.W.D.  roac 
from Barnes to Maynaguri road.  It 
was settled that these works will b€ 
undertaken.  But a wire went fron: 
the Central  Ministry  to the Statt 
Ministry saying, stop, the schrae 1̂ 
to be further considered.  Then,  a 
high official from West Bengal had to 
run to Delhi, and after  a month it 
was settled that the State  Govern
ment’s proposals were the only way 
to solve the problem. So, the scheme 
was accepted at last.  But again  the 
work was begun so late that even in 
this year, with  the advent of  the 
floods, the P.W.D. road has given way, 
and the same devastation has been 
caused once again.

I am mentioning  these  instances 
only to show that whatever schemes 
are thought of should  be put into 
effect  quickly.  In  our  parts,  as 
everyone knows, the rainfall is more 
than 150” a year.  The rains  begin 
early in June and last up to almost 
September.  So, whatever  is to be 
done should be done at the earliest 
opportunity, so that the project  will 
materialise in time and property and 
life could be saved.

At page 9 of the note that has been 
circulated, it is stated that no  pro
jects have been decided uptm in my 
area, because the data have yet to be 
collected.  As I have stated  already, 
only embankmoits  have been cons
tructed in my constituency. .As  re
gards the  construction  of embank
ments, we have got  two  opposing 
views.  We know from experience in 
regard to the Damodar  river,  that 
the raising of embankments is not a 
permanent solution  to the problem. 
The Ministry themselves have accept
ed this at page 9 of their note in  a 
way, when they say:  ’

**AU tile AmHnnlnTiAntg do  not 
provide absolute  immunity from 
the floods. ney will  ensure 
large  measiires  of  protectioD 
which,  given good maintenance.
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should prove to be of a lasting 
character.*’

We know that so far as the Daxno- 
dar river is concerned, the result  of 
the raising of embankments has been 
that the level of the river-bed has 
risen; because the silt is not carried 
down the river, the level of the river 
bed rises  higher  than  that of the 
countryside; and when there is  hî 
flood level in the river, some place in 
the bund gives way, and large devas
tation is called. That is one way of 
looking at things. It is true that these 
needs will have to be guarded.

But we should also remember what 
our Prime Minister had said in  his 
press conference at Cuttack on Sep
tember 23rd. This is what is report
ed in the papers under the heading 
*High morale’:

‘‘It was wrong to think in terms 
of putting too hî walls around 
the river and  make it run into 
the sea.  It is silly.  It may or 
may not protect. But it prevents 
the countryside from being bene
fited by the river  floods which 
bring in sUt deposits.**.

Now,  these  are  practically  two 
opposing objectives.  It is necessary 
ttiat some solution should be found 
in this regard.  For that purpose,  I 
woiild suggest that from now on, our 
research secti<m should take up inves
tigation as to how both these objectives 
can be reconciled. That is to say, we 
shall ̂ ve to build embankments, and 
at the same time, there should  be 
some contrivances, by way of syphons 
and branch outlets for the flood water 
to reach the countryside, so that the 
countryside may on the one hand be 
benefited by the silt that is deposited 
by the river water, and on the other 
hand be protected also from the de
vastation of the flood waters.  I sub
mit that this thing may be takai up 
for investigation because if we take 
it up now, we shall find some solution 
some day.

Shri Samngadhar Das (Dhenkanal— 
West Cuttadc): With regard to floods, 
I may point out that during the last

100 years  or  so,  there have  been 
several theories. The theory of em
bankments held the field till about a 
quarter of a century ago, and it does 
even today.  But about a quarter of 
a century ago, an eminent Englishman 
claimed that there should be no em
bankments and the water should be 
allowed to spill over to larger areas. 
But that was not accepted by Govern
ment at that time.  I  am  speaking 
more of Orissa than  of any  otĥ 
State.  Then another eminent  engi
neer, Shri Visveswaraya, spoke about 
reservoirs in the river, and following 
that sugĝ on,  I believe,  construc
tion of the Hirakud dam was decided 
upon.

(Jajpur-Keonjhar):Shri B. Das
Long after.

Shri Sarangadhar Das: The Hirakud 
dam was decided upon and we had a 
big volimie like  the  Encyclopaedia 
Britannica on  the  Mahanadi valley 
project including Hirakud, Tikaxpara 
and Naraj.  At that time, while lay
ing the foundation concrete  of  t̂  
Hirakud dam, the Prime Miniator 
that with  the  completion  of  this 
Mahanadi valley scheme,  miilr  and 
honey will fiow all over Orissa.

Pandit Thaknr Das Bhargava (Gur- 
gaon): Milk also?

Shri Alga Rai Shastri: Both misced.

Shri Bamachandra Beddi (Nellore): 
With sugar also.

Shri Sarangadhar Das: It was very 
sweet to hear and even the common 
people  in  Orissa ware  enthusiastic 
over it, thinking that the three dams 
are going to solve all the problems of 
Orissa.  Having said this, I return to 
what the Central  Government have 
done with regard to the floods in UJ*., 
Bengal, Bihar and Assam  last year. 
At the same time,  it was very wise 
for the Ministry  of  Irrigation  azid 
Power to call a conference  and  to 
form the Central Flood Control Board 
and request the States likely to  be 
affected by  floods  to tortn  their 
boards. I notice in  the notes  tJUit
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UP., West  Bengal,  Bihar,  Assam, 
Jammu and Kashmir,  Madhya  Pra
desh and  Hyderabad  formed  their 
Control Boards with their  technical 
committees.  But I know for certain, 
and the Minister at one time in reply 
to a supplementary question of mine 
last year, had said, that  the Orissa 
Government  did  not  consider  the 
necessity of having a Flood Control 
Board.  However, they  came  along 
later on and they formed their Board 
last March.  In this case,  I say that 
the Central Flood Control Board under 
the Ministry of Irrigation and Power 
has failed to do its duty. It has gone 
along and has been collecting hydra- 
ulogical data, meteorological data, run 
off and all kinds of data which, the 
Minister says, are essential  I agree 
with him.  It is unfortunate that we 
did not have these data.  It was  a 
very laudable thing that last year a 
move was made to collect data. But 
why is it that these data are not 
necessary in the case of Orissa? Is it 
because the last  flood  that  visited 
Orissa was in 1944 or 1945, about 11 
years ago?  Is that the way for any 
scientific organisation to look  at  a 
State  or  locality because there has 
been no flood for 11 years?  A part 
of the country that almost every year 
prior to that period had floods is afc- 
solutely forgotten.  I claim that  the 
blame is more with the Government 
•of Orissa, because it was tQT them to 
realise that Hirakud is not going to 
solve  the  problem  of Orissa—the 
flood problem.  They did not  act. 
Then again, you have literature,  all 
kinds of literature, very nice  things 
wrritten here; the ECAFE conference 
gives you ideas, your engineers them
selves have discovered ideas.  But  I 
do not see any work being done by 
the Central Flood Control Board, with 
regard  to  re-afforestation and  soil 
conservation.  I know soil conserva
tion has been given over to another 
board called the  Soil  Conservation 
Board, I am afraid our engineers are 
interested only in construction work— 
«arth work or  building work;  they 
are not interested in  anything else. 
So they have passed the baby on to 
another board to do it. But I ask the 
Minister if he knows that Dr. Savage,
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the consultant for Hirakud dam in hlf 
1948 report had said that rê orest*- 
tion of the Mahlnadi catchment area 
must be started simultaneously with 
the starting of the building of the 
dam. I have asked questions many a 
time; I have mentioned this in infor
mal conferences. But nothing is being 
done. Then again later on, there was 
a reply from the Minister that a pitot 
project for soil conservation in  the 
river Ib catchment area was  being 
done or was proposed, something like 
that—I do not remember the  reply 
exactly.  But my latest informaticm, 
received from  Orissa,  is that  the 
scheme has not been sanctioned yet.
I do not know who is responsible, this 
Bfinistry or some other Ministry. What 
I mean to say is, in going into the 
matter of flood control, soil ctmserva- 
tion and ret̂ition of water  in  the 
catchm«it area, the need for having 
good forests is being forgotten altoge
ther, and in the meantime both  the 
State Government and the people are 
denuding the forests.  I know ttiere 
was at one time a canard created by 
some pe<̂le that the  Hirakud Dam 
may be silted up inside of 17 years. 
That was replied to by  the present 
Chairman of the Central Water  and 
Power Commission.  But it must  be 
realised that if the catchment area of 
the Mahanadi is not re-afforested and 
if we go on like this for years  and 
years, nobody can  tell  whether  it 
would be in 17 years or in 70 years 
that the dam will be silted up.

3 P.M.

So, in various ways, by neglectmg 
to  reafforest and take care of soil 
conservation but  only  going  after 
embankments, storage reservoirs,  re
tention tanks and the like, we are not 
going to the root of the matter. Al
though  I am a layman—I  do  not 
claim to be an engineer of any kind, 
but I have some little practical  ex
perience in managing my own farm 
and I  also swear by what Shri 
Chaturvedi the former Inspector Gen
eral of Forests had said—to my mind, 
unless you reafforest and let the grass 
grow under the trees and let the 
water seep down  in  that  oîanic 
matter,  water will rush  down and
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make guUeys and yô will have more 
and more floods as the years go by. 
Iberefore, my suggestion is that soil 
eonservaticm must form part of the 
flood control instead of its being sepa> 
rate and perhaps under the Food and 
Âculture Ministry.

(Pandft Thakur Das Bharcava in the 
Chair,]

We have all this very flne  litera
ture; but, I know we are not carrying 
out anything.  The Chinese  experi
ence, the conclusions of the ECAFE 
and others are here. It is known that 
if you have embankments you must 
maintain them, you must watch them.

Now, what  happened  in  Orissa? 
We are talking of floods and floods 
and the impression is that the rivers 

all over. It is not so. In Orissa, 
the Dalaighai which had stood for 80 
years breached in one î ce and there 
was another breach  in the river 
Kharsua. How is it that for 80 years 
it had stood?  I can tdil you that for 
about 75 years since the building of 
that  embankment,  it  was  always 
watched by the Oiissa P.W.D., watt
ed by the engineers. Whenever there 
was a weakness somewhere, there was 
a spur built and consequently it stood 
all this time. But,  because of the 
Prime Minister’s declaration of **milk 
and honey” flowing in Orissa as the 
result of  Hirakud--and  the people 
believed  it->the  Government  also 
thought that it was not necessary to 
maintain the embankments, any more. 
I have seen reports published—̂which 
have not been contradicted  by  the 
Govemmmt of Orissa that some pre
vious engineer had recommended the 
building of a spur in that particular 
place costing a  lakh  and  half  of 
rupees.  I do not know wliether that 
is true or not; but I mention  this 
again because  it  has not been con
tradicted  by  the  Government  of 
Orissa.  That was  not  done.  Now, 
the request has come for Rs. 20 lakhs 
to repair that embankment. That was 
sent in Jime, I believe, that is, with
out knowing that the flood was com
ing. That show that the Orissa Gov
ernment knew that the embankment

was weak and needed repairs to the 
extent of  Rs. 1̂ lakhs.  Tnstead  of 
attending to  thinyg they waited
till this time.  Now, that the breadi 
has occurred, not  Rs. 20 lakhs  but 
even a crore of rupees will  not be 
sufficient for that purpose. (Interrup
tion). So, I say the repairing 6f these 
breaches should be d<me during  the 
coming fair weather. I am glad that 
the Minister has mentioned that

I also plead that the commitments 
that were made with regard to Tikar- 
para and Naraj should also be taken 
up one after another,  not together. 
Reafforestation of not only the Maha- 
nadi catchment area but the oatdi- 
ment areas  of all  rivers wherever 
there is soil erosion should be  done 
and soil conservation should be effect
ed.
I just want  to  say a  few words 
about the assistance that has  been 
given to Orissa by the Government of 
India  and the neighbouring  States 
also.  We are all  grateful  for  the 
quick assistance that the Central Gov
ernment gave and f<̂ sending the 
Army Unit to do certain work which 
the Government of Orissa could not 
do.
Finally, 1 urge upon the Minister to* 
take all these factors into considera
tion and to make the Flood Control 
Board such an effective body that in 
the very near future, although it  is 
impossible  to st̂ or prev̂t floods 
altogether, they may devise a  com
prehensive way in which the problem 
can  be  tackled which will mitigate 
the rigours of the floods so that tl̂re 
may not be breaches  not  only m 
Orissa but  also  in UJ*. and  other 
places.
Shri Hathi: 1  rise  to intervene

this  stage  and  will  only deal with? 
some of the points raised by several 
hon.  Members  here.  The  various 
points that were raised  during  the 
course of this hour and a few minutes 
were chiefly on lines which were in
dicated by my senior colleague in his 
opening remarks. The question as to 
how we should tackle the flood pro
blems, what should be the method and 
how far that is feasible and if it is
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not feasible whether it should stop at 
a ]>articular stage, and what  should 
i3€  done were some of the points 
raised.  There were also some  addi> 
tional points raised referring  parti- 
•cularly to each partic\ilar locality.

I shall start with the points raised 
by Shri Tripathi. He was correct when 
ihe said that unless you have proper 
investigations of the silt deposits  in 
the tributaries of the  Brahmaputra, 
it would not be of much use having 
tembankments on both sides.  That is 
true.  The Government have already 
started investigations  for  silt mea
surements on  the  Brahmaputra tri
butaries and the Brahmaputra itself. 
The 400 miles  of embankment that 
has been mentioned  as  one of the 
proposals of the Assam Government— 
the construction of it—will be taken 
only  after these  investigations and 
surveys are complete.  As was  men
tioned in the opening remazks  tliey 
-were not the works actually sanction- 
»ed nor were they scrutinî. They 

only in the form  of  proposals. 
These  will have to be  examined 
technically and brought before  the 
Central Flood Control Board.  Only 
'.after it is found that they are techni- 
»cally sound and prepared after tech- 
aiical survej's and investigations, those 
wt>rks will be imdertaken. Therefore, 
his suggestion that the silt observa- 
rtions in the tributaries of Brahmaputra 
should be carried on is already being 
•considered.  It will come before the 
n̂tral Flood Control Board for con
sideration when those  investigations 
■are complete.

To the upper catchment also, I may 
inform the House that a party con
sisting of two engineers, one geologist 
and one forest officer is proposed to 
be sent.  After these things are com
pletely investigated,  the  work will 
begin.  As we know imless there is a 
co-ordinated and integrated plan,  it 
would be  no use taking piece work 
here or there which rather than doing 
some benefit is likely  to  do  more 
d̂amage.  Therefore, these works will 
•only start after the investigations are 
«compl«ted.
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Then he complained about the tri- 
hutaries to Brahmaputra and Kapali 
valley. No dam was built or the idea 
is now being dropped.  As was ex
plained, could we have a dam for the 
sake of a dam, for the sake of flood 
control only the economies  of  that 
dam versiu the advantages that would 
be gained by way of protection secur
ed will have to be looked into. But 
so far  as that particular scheme  is 
concerned—the  Kapali  scheme—̂in-
vestigati<ms and surveys are already 
in progress for a detention dam.  In 
respect of some of the tributaries of 
this river the investigations are  not 
yet complete.  I would also  like  to 
point out that in the areas or regions 
like Assam, we have to take care that 
COTiîte investigations are made. We 
have  to  examine geologically  also 
before we decide to have a big dam 
or even a small dam. But the investi
gations in that particular river which 
he mentioned are taking place actu
ally.  Those investigations are going 
on under the directi<a of the Ĉtral 
Water and  Power Commission.  He 
said that the Minister had said that it 
was the business of the State conoem> 
ed and not  of  the Centre.  He has 
said perhaps that it would not be pos
sible for the Assam  Government to 
undertake any work of tl̂ nature. 
Wherever any State wants  technical 
help the  Cen̂ has always assisted 
technically as well as financially. The 
Government  of  India have  always 
given te<dmical assistance not only to 
Assam but to other States as well in 
terms of money and in terms of tech
nical personnel also.  As he  rightly 
said, Assam Gk>vemment was short of 
technidU perspnnel. Perhaps the work 
at Dibrugû would  not  have been 
completed unless the Central Govern
ment had undertaken the work.  The 
Government of India are aware of the 
shortage  of  p̂ ônnel; though they 
themselves are also short of personnel 
that would not in any way come  in 
the way of emergent works or  that 
would not  be a hindrance  for  the 
work undertaken.  That investigation 
is going on under the direction of the 
Central Water and Power Commission 
and m that score there is no anxiety
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that the work in Assam would suffer 
for want of finance or technical per
sonnel.  Assistance is  given;  it  is 
being given,  A conunittee is also set 
up to examine waterways, roadways 
and the railways so that there should 
be a co-ordinated attempt  which  is 
made to see that the  man-made ob
structions do not come in the way of 
other protection works that we need.
The hon. Member, Shri Misra, from 
Orissa complained that the floods  in 
Orissa were man-made  and  Shri 
Sarangadhar Das also endorsed  that 
statement.  The complaint was  that 
the  particular  breach—Dalaighai 
breach—was not properly looked after 
and  not well maintained.  Nobody 
would dispute the prtqx>sition that the 
bunds, embankments  or the works 
which are constructed have to be pro- 
I>erly looked after and if they are not 
properly  maintained  and  properly 
repaired they  are  likely  to  cause 
damages. We have seen in the reĉt 
floods  that  damages  were  caused 
because of the breach.  The  general 
proposition that the works should be 
properly looked after  and  properly 
maintained could not be  questioned. 
It should be accepted that once you 
construct them it becomes obligatory 
upon the Government—whether of the 
State or the Centre-̂ see that they 
are properly maintained. Prvma fade 
of course that would be the responsi
bility of the State Government con
cerned. The  Central  Government 
could only advise and issue directions 
or instructions or advice that certain 
things shcmld be done. But they have 
to be looked after by the State Gov
ernment. In this particular case, it is 
said that some engineer had predicted 
or  had given  an  ĉinion that this 
particular bund-4ts life would he 
some seven years or so and that it 
required repairs and beca\ise it was 
not repaired  it  breached  and  the 
damages were caused. This was men
tioned to me earlier also in an infor
mal conference which  our  Ministry 
holds with the Members  of  Parlia
ment. We have made enquiries, l̂ e 
Dosition is this.  There is nothing on
1.'  that any  engineer had  said

that life of this particular construction 
would be seven  or eight years.  On 
the cc v̂.ai'y in 1945, there is a note 
that tî work is  in  good condition 
and will last for years. But anyway,, 
they have been taking care  to see 
that the construction work is  main
tained, repaired and kept weU. They 
are also trying to see that whatever 
further construction has to be done is 
done  scientifically.  The  particulars 
received from the Orissa Government 
for this particular work are included 
in the statement that has been placed 
here. That is dated 31st but the pro
posals were received far earlier—that 
means, before actually the floods came. 
That was attracting the attention  of 
the  Orissa  Grovemment.  Not  only 
that, in 1954  they  have  sent their 
data to the Poona Research Station 
for the models and for their advice. 
However, that is from the  technical 
point of view as to what work should 
be done and how it should be carried 
on.  Now, the question would be:  if 
this was in their mind why did they 
not then  do  something there also? 
What we have been informed is that 
they built certain spurs and that they 
also took ample care to see that what
ever necessary was done, lliat was a 
temporary thing and for a permanent 
solution they had taken this step; that 
is, they had sent the  data  to  the 
Poona Research Institution imder the 
Central Water Power Cmnmission and 
the estimate for the models has alsô 
been received by them and they are 
proceeding with the work. That is a 
solution which is a long term  solu
tion.

Shri Sarangadhar Das: May  I just 
say a word?  That temporary  struc
ture was washed away in the end of 
June or beginning of July.

Shri Hathi: No,  Sir;  it  was  not 
washed away  as  he  says.  On the 
contrary they  had been keeping  a 
constaoit watch and the Information i: 
have got is this that the Superintend
ing Engineer also inspected  the em
bankments on 2nd  t̂ember.  The 
Executive Engineer visited  the  em
bankment  between  2-0 a.m . and



15607 Motion re: 28 SEPTEMBER 1955 Flood Control
Projects m Second
Five Year Plan

15608

5-0 A.M. on the 5th to see how  the 
patrol was functioning at night The 
Deputy Minister of  Works,  Housing 
and Supply also inspected the embank
ment on the 5th September. 150 p̂ ple 
with 11 petromax lights were kept on 
patrol, but, unfortunately,  the  em
bankment breached at the most un
expected place.

Shri Lokenath Mishra: That is the 
unkindest cut of all. -

Shri Hafhi: This is what the Orissa 
Government has said and it is a fact 
that the breach took place. We can
not, therefore, say that it was man- 
made.  They took all reasonable pre
cautions that they could  and what
ever happened, of course, is not actu
ally man-made, because, after all, had 
there been  no  rains nothing would 
have happened. But, any way, to say 
that because of their negligence this 
has happened would be too much. It 
would be too much, perhaps, to blame 
the State Government  on that ac
count; that is only what I want to 
submit to the House.

Shri Jaipal Siaî  (Ranchi  West- 
Reserved-Sch. Tribes); Does my hom. 
friend accept a  subetitutiGn?  If  it 
was not man-made, at least  it  was 
miss-made, so that it breached.

An Hon. Memberr. Ill-made.

Shri Hatlii: Thou the other point 
made out was that the level at water 
in the Mahanadi had not risen. Thai 
is also not a fact The water level 
had risen and it was this Hirakud 
Dam tliat was rê nsible for dieck- 
ing about 2| lakhs cuaecs of water. 
But for this dam there would have 
been a greater volume of water pass
ing ainf  tiiat
would have dime further devastation 
and resulted in further ravages of the 
river.  The dam, therefore, has in a 
way helped in cheddng the ik»w of 
water and it is not that there was no 
rise in the water level. Really there 
was high level and that was checked 
I may also say that had the shiice 
gates been  ready  further  flow  of 
water could have been checked. The 
Dam is scheduled to be completed by 
July, 1956 and that will be done ac

cording to the programme.  Had the 
sluice  gates  been  ready further 6 
lakhs cusecs  of water which flew 
down below would have been checked. 
That means, at present the water that 
flew below Mahanadi and the wator 
that came from the surrounding area 
combined together had a greater effect 
than  it  would have been had  the 
sluice gates been ready or when they 
will be ready.  That is  to  say, the 
Hirakud Dam will afford protection to 
that area.  But, it all depends  upon 
the rain in the various other catdi- 
ment areas also.  Even if the Maha
nadi river is checked, if in the lower 
region and in the whole of the catch
ment area there is much rainfall then, 
naturally, that would have its  owr 
effect.  How much  that  would be 
would depend iqx>n the rainfall thai 
we have in the lower regions. Tht 
Hirakud Dam will afford  protectioi 
to that regimi; there is no doubt aboui 
it, and this year also it did affbrc 
protection by checking about 2̂ lakhi 
cusecs of water flowing below.

Then I come  to  the question  of 
afforestation.  Tliat is an important 
point no doubt and that is really one 
of the measures which will chedc the 
formation of silt and which will have 
to be taken. We are taking steps. A 
pilot scheme has already been pre
pared by the Orissa Government and 
the Soil Conservation Board is takinf 
steps for the pilot scheme which has 
been  prepared.  In all  catchment 
areas if you really want to see that 
the life of the reservoir is to be in
creased then it is necessary that mea
sures will have  to be adopted for 
afforestation.  There  is  no question 
about that; that has to be done and 
that is being looked after.

Shri  Sarangadhar  Das; Is that 
scheme sanctioned already?

Sliri Hatlii; That scheme is now 
being pursued by the Planning Com
mission.

Then there was another point raised* 
that there should be co-ordination 
between the various Ministries—BaQ- 
way  Ministry,  Transport  lyQnlstxy



[Shri Hathi]

Irrigation Ministry, Works Housing 
and Supply and so on—because unless 
you have that sort of co-ordination, in 
many cases bridges built by railways 
have afforded a sort of hindrance  to 
the easy flow of water. Therefore, in 
the Central Flood Control Board and 
also in the  River  Commissions that 
we have formed the  representatives 
of the Railway Ministry, the represen
tatives of the  Agricultural Ministry 
and other Ministries are there and all 
the schemes are worked in complete 
coordination with the Railway Minis
try, Agricultural Ministry and various 
other  Ministries.  Their  representa
tives are there on the Central Board 
and the representatives of the States 
also.  The States Control Board  are 
also r̂resented on the Central Flood 
Control Board. Thus there is a com
plete co>ordination between the vari
ous States and the Ministries at  the 
centre. Therefore, one scheme or one 
particular act of construction  by  a 
particular Ministry would not hamper 
or adversely affect the work  under
take by the other Ministry and that 
is in a way necessary, otherwise ver>' 
crften it hîpens that if less culverts 
are provided or if a road is built on 
a particular level for preserving the 
contours of the level then the water 
of a river coming down may be ob
structed and instead of doing ben̂t 
it is likely to cause damage.  There
fore, co-ordination is necessary.  This 
aspect is home in  mind and these 
Ministries are represented on the Cen
tral Flood Control Board.

Bfr. Chalmaii: It is 3-30  now.
If the hon. Deputy Minister wants to 
speak for some more time  he may 
continue tomorrow; or shall I take it 
tliat he has finished?

Shri Hathi: I think I shall speak for 
some more time tomorrow.

Mr. Chairman: All right.  He may 
continue tomorrow.

Shri S. L. Bakseaa: I would request 
the hon. Minister that he may kindly 
send copies of his speech to the BAem- 
bers this nît.
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Slui Naada: That is not for me ' to 
do. My speech will be with the Lok 
Sabha Secretariat

BIr. Cliainnan: The request is very 
reasonable and I hope the  Members 
will receive copies  of the speech of 
the hon. Minister.

Shri S. L. Saksena: I would request 
that tomorrow the whole day may be 
given for this debate.

Mr. CSiaimiaB: That is beyond  the 
powers of the Chair.  The House has 
accepted 5 hours as the time limit for 
the debate on t  ̂subject.

Shri S. 1*. Sakscaa: This is an im
portant  question.  Today  only  five 
Members have spoken, and----

Mr. Cattinnan: This was  done by 
the  Business  Advisory  Committee. 
The  Business  Advisory  Committee 
shnuM have before hand  anticipated 
that there will be a very large num
ber of speakers on this subject.

TTO  (f̂ mr m 

 ̂fwtTT ) : A

 ̂ 2TT?TR flFSTOT j I

^ ynHTO  t  JTW 31̂

t.........

: No, no. 

Tomorrow  is
Thursday.

RAILWAY TRANSPORT STTUATiaN

Mr. Chairman: The House will now 
take ixp the discussion about the rail
way transport situation, for which 2 
hours  have  been allotted.  I  have 
received a number of chits-̂bout ten 
of them.  So, all the Members have 
got  to  be accommodate.  I would, 
therefore, request the hon.  Member 
who initiates the discussion  to  take 
about 15 minutes cmly.

Shri Talsidas (Mehsana  West):  I
would request for more time.

Mr. Chaimiaii: There are only two 
hours.  We have got ten  Members
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*who have given chits. I am only res
tricting other Members to the  time
limit of between five to ten  minutes 
‘each.  I am giving you ten to fifteen 
aninutes.

Shii Tulsidas: It is not possible for 
me to cover all the points that I want 
to place before the House.  If I can 
êt at least 45 minutes, it would be 
.all rît.  I was thinking of  getting 
b̂out 45 minutes.  You  can extend 
the time by half  an  hour for the 
whole debates, if you like, please.

BIr. Chairman: The House will not 
sit bejrond  five  thirty according to 
Scheduled time. If the House is wiU- 
ing, then it is  a different matter.  I 
take it that for all the Members, ex
cept the Member who initiates the 
•debate, the time-limit will be five to 
ten minutes each.

Shri T. N. Singh  (Banaras Distt- 
East): 20 minutes may be given to the 
licm. Member who initiates the debate.

Mr. Cliainiiaii: All right.  He .will 
have 20 minutes.

Shri T. B. Vlttal Bao (Khammam): 
How long will the Minister take for 
the reply?

Tbe Minister  of  Baitways  and 
Tnnivort <Shxi L.  a  ShasM): It 
Hiepends upon the speeches made  by 
the M̂ bers.

Mr. Chairman: Some  approximate
idea may be given.

Sliri L. B. Shastri: 20 to 30 minutes; 
say, about half an hour.
Shri Tulsidas: I must, at the out- 

.set, thank you,. Sir, for allowing this 
discusŝn in this House. I must also

thank the Railway Minister for per
mitting this debate in the House. As 
you know, transport is a very essen
tial part in our progress in whatever 
sphere we work, today, in our next 
Plan or in the years to come.

Let me submit to this House that 
tor scireral months past, I have been 
receiving a continuous flow of com
plaints and representations from  the 
organised  bodies  representing  the 
business and industries and  almost

all  spheres in this  country. I have 
also  received some  representations 
from various railway  traffic  users’ 
associations.  As the House is aware, 
the Indian Railwasrs constitute one of 
the largest public  undertakings in 
the country.

Shri A. M. Thomas  (Emakulam): 
Why ‘one of the largest’? It is the 
largest undertaking.

Shri Tulsidas:  It  is  the  largest
public  undertaking in the  country 
and as such it has a tremendous res
ponsibility to the public with regard 
to how this particular  undertaking 
functions in the  larger interests of 
the country.  Any  deterioration  in 
the services offered by  them  will 
affect the economic condition of the 
agriculturists, the industrialists  and 
the general consumers, and the busi
ness and trading activities through
out the country. It is in this context 
that I would  submit  that I owe a 
certain duty to the ̂ tire House, and 
therefore, I have  thought it fit to 
bring before it a matten of  urgent 
public importance like this. My ap
proach in dealing with the problem 
of this nature is to bring out an ob
jective and factual picture of  the 
entire railway traffic situation as it 
prevails today.

When I present to this House this 
objective picture of the serious situa
tion in the transport sector, undenia
bly a vital segment of our economic 
set-up, the only desire in my mind is 
to OAke this House and tiie country 
aware of the growing difficulties in 
the transport systm during this cru
cial phase of our economic develop
ment.  I would also submit that my 
ultimate intention in having a discus- 
sioi of this nature was and has been 
to ŝ ngthen the hands of the hon. 
Railway  Minister by  creating  a 
favourable  public  opinion  d̂iich 
would help him in providing a larger 
allocation of funds and other resour
ces for the development of ail mod 
of transport during the period of the 
second Plan, and also to see  that 
proper  co-ordination  takes  place 
between the different Ministries and
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the different bodies who have a claim 
on this particular Minist̂>̂

I would also like to state without 
any reservation that the Ministry of 
Railways, under the able  and  far
sighted stewardship of the  present 
Railway Minister, has made a nota
ble headway in the postwar rehabili
tation. All of us in this coimtry, are 
fully aware of the impasse in  which 
the  Indian  railways  were  placed 
due to the terrific situation of  the 
war and the post-war situation.  It 
is true that the railways hkve been 
making heroic efforts for rehabilita> 
tion and  expansion  during  these 
years. The first Five Year Plan had 
provided for about Rs. 400 crores for 
this purpose and I was pleased  to 
hear from the  Railway  Minister’s 
budget speech that this financial tar
get would be  slightly  exceeded at 
the end of this period.  But I  read 
the other day—I was not here in the 
House—in the newspapers that  in 
reply to a question put in the House, 
the reply given was that up to  the 
end of June, the total  expenditure 
has not even readied Rs. 400  crore 
target and that there is a shortfall of 
about Rs. 50 crores. I only hope that 
the estimates of the Railway Minis
ter will be reached during the end of 
the first Five Year Plan period.

In terms of physical targets during 
the plan period the programme  of 
the railways was, 2,062  locomotives 
out of which 727 will be from India 
and 1,345 tram abroad; 5,786 coach
ing vehicles out of wfakfa 4,997 from 
India and  789 from abroad will be 
got; 49,143 wagons—30,000 from  In
dia and 19,000 and odd from abroad. 
About half the provision for  track 
renewals has been spent in the first 
three yean.  Sociie  miles  of
track have been coixv»letdy renen̂ed. 
Besides 441 mfles ot rail-renewals and 
916 miles of sleeper renewals  have 
been completed in this period. Owing 
to the inadequate supply of steel, rails 
and sleepers,  the progress  of track 
renewals has been somewiiat slow. At 
present, the speed restrictions are still 
in force over  about 2,000 miles  of
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track as compared with  over 3,000 
miles at the  beginning of  the plan 
period.

In this context, it has been esimat- 
ed by the Railway Ministry in  one 
of its publications that the ratio of 
the over-aged stock to the total rol
ling-stock by 1955-56 would be  45 
per cent, and 35 per cent in  case of 
locomotives, coaching  vehicles  and 
goods wagons respectively.

It is gratifying to note that  rail
ways have fulfilled  their  financial 
targets during the plan period.  The 
physical targets with regard to the 
rolling-stock, etc.,  have  not  been 
fully reached because, I think, of the 
shortage of steel and other machiner>' 
and difficulties in procuring the same 
from abroad according to time sche
dules.

As compared to the  achievements 
of the railways during these  years, 
it is worth-while to look into  the 
economic progress under the plan in 
other sectors of our economy.  The 
total production in agriculture  and 
industries during this period has gone 
up by about 40 per cent. The produc
tion targets for the agriculture  and 
industries have been almost fulfilled. 
As you know, for the first Five Year 
Plan, we had put up certain tangets 
and those targets were worked out 
by the Planning Commission in con
sultation with the different  Minist
ries as well as the different indust
ries.  Whether it is  agriculture or 
industry, the targets  have  almost 
been practically reached.

The increased  production  during 
the period has made its  ilnpact on 
the transport system of this country, 
particulariy on the railways, in the 
form of increased demand for traffic 
capacity.  I would like to give  you 
the figures which the Reserve Bank 
Bulletin has  published in this  re
gard.  The  number of  passengers 
carried in 1952-53 is 1,168 millions. 
The number of passengers carried in 
1953-54 was 1,179 miUions. For 1954
55, I do not have the  figures.  The 
number of passenger miles was 34, 
406 millions fai  1952-93 and  35,000
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millions in 1953-54,  The number of 
tons carried was 128,773 millions in
1952-53 and 129 milUons in 1953-54. 
The number of ton miles was 28 mil
lions in 1952-53 and 29  millions in
1953-54.  The total number of wa
gons loaded was 11,413,000 in 1952
53,  11,082,000  in  1953-54  and
11,768,000 in 1954-55.

The increase in the total number 
of wagons loaded, the number of ton 
miles and the number of tons  car
ried is as meagre as 3 to 4 per cent.
I would like the Hoiise to afipreciate 
that the total production in the coim- 
try has gone up to the extent of 40 
per cent during the plan period, but 
actually the increase in  the  total 
number of ton miles and the num
ber of tons carried is to the extent of
3 to 4  per cent.  The  paradox of 
this poor expansion of traffic capacity 
despite the fulfilment of the financial 
and physical targets of the railways 
plan is reflected in the growing com
plications in our railway  transport 
system.  I am sorry to use the word 
'complications*; but I would explain 
this point.  The failure of the trans
portation system, particularly of the 
railways, to increase the traffic capa
city commensurate  with the  pro
duction targets in agriculture and in
dustries clearly shows that ]̂t>per 
co-ordination  between the  various 
ministries  dealing  in  economic 
matters  was  conispicuously absent
during the  first Five  Year
Plan.  The reason why  I  am 
telling this is that in the first  Five 
Year Plan certain targets had been 
fixed, but the railwa3rs  have  not
been able to  c<̂ up with the  in
creased production.  It appears  that 
the Railway Ministry has not  been 
consulted. That is to say, there is no 
co-ordination between  different
ministries.  Otherwise, the  Railway 
Ministry would have been able  to 
carry Uie goods according to the in
creased  production that has  taken 
place according to the Plan.  I  may 
submit to the Railway Minister that 
the increased production in different 
directions has been as per the plan
ned targets which were  formulated 
at the start of the Plan and  there-

argument given by the railways that 
fore I do not see any reason in the 
they are taken unawares by the sud
den expansion in agriculture and in
dustry during the recent  years.  I 
really wonder whether in framing the 
second Five Year Plan, the Planning 
Commission has looked into these as
pects of co-ordinating the  country's 
efforts at increasing the production in 
industries,  agriculture,  etc,  which, 
would invariably create a demand for 
traffic  capacity for aU  modes'  of 
transport, especially the railways.

It might be argued that the rail
ways have succeeded in moving the 
goods traffic resulting from the in
creased production in industries and 
agriculture. In this context, it  may 
be pointed out that the increased pro
duction in industries and agriculture 
would not have been possible unless 
railways had coped with the extra 
traffic demand on them. That is one 
of the arguments which, I am sure, 
the Railway Minister will put for
ward; I feel that that is a  correct 
argument because they  have  been 
able to cope to a certain extent with. 
tiie increased production; but  they* 
have not been able to  keep  pace 
with the increased production both 
in agriculture and industries. I would 
only say that this argum̂t will not 
stand any scrutiny as the production. 
in industries and agriculture has ex
panded periiaps, if I may say  so,, 
dêite the inability of the railways 
to cope up with the extra traffic de
mand.  As an instance, I would like 
to tell  something about the  large- 
scale  movement of  sugurcane  by 
oarts and motor vehicles  whidi has-- 
taken place during the current year 
whoi the sugar production has gone 
up to 16 lakhs tozis.  *nie argimient 
is that increased production in indus
tries could not  have  taken  place- 
without the railways' support But I 
would like to point out that the rail
way’s share in the movement of this 
particular item is not more than 30 
per cent, and the balance of sugar
cane is brought to the  factories by 
carts and motor vehicles.  In  this 
context, it may  also be  m«itioned\
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that whilst the industrial production 
in the country has expanded,  some 
of these import-displacing  industries 
have ultimately reduced the  traffic 
demad on railways emerging  from 
imports from abroad.  As you know, 
if we do not increase production, then 
we will have to import those goods 
and the railways will have to carry 
the imported goods.

Further, I shall also cite from  the 
■correspondence in my hand how the 
sinall-scale and medium size indus
tries and even the small  producers 
in agriculture have  s\iifered on ac
- count of the non-availability of wa
gons for ‘smalls’.  Long delays  and 
virtual rejections for the snaUs ta- 
ific have imposed untold hardship on 
the agriculturists and small  produ
cers in small-scale and medium size 
industries  throughout the  country. 
I would like to point out particularly 
Kow the movement of grains and oil
seeds have suffered on this ôunt. 
I know of a number of places where 
these things have not been  allowed 
to be booked for months and months. 
Perhaps booking is allowed once in a 
month for two days only.  Therefore, 
even the snaialls cannot be  booked, 
because booking i? oper. only for a 
day or two.

The present position as it t-xists on 
the railway goods transport front is 
that of  non-availabi'.Hy of  wagons, 
suspensions of  bookiag  ftu:ilitles at 
various  producing  and  consuming 
centres, refusal of the railway autho- 
ritieis for registration of wagons for 
long periods, d̂ ys in  supply  of 
wagons by the raihîBy  authorities 
even after registrations are  effected 
and prolonged transix>rt bottlenecks. 
I ahfiii takf* up each of these impor̂ 
tant commodities and induĵtries one 
oy one.

Mr. Chairman: The hon. Member*s 
time is up.  ^

Shri TolddaB: I have a lot of mate- 
lial to sabmit.

Mr. Chairman: I am ringing  the 
bell two minutes ahead ordinarilly,
in his case I have nmg the bell three

minutes ahead with a view to warn 
him in time.

Shri Tulsidas: 1 have a lot of mate- 
rail to place before the House and  I 
must be given at least half an hour.

Mr. Chairman: The hon.  Member 
may take 25 minutes. I have no< al
lowed 25 minutes for any  Member 
ordinarily on a  discussion of  this 
nature. At the same time, there are 
so many other hon. Members  who 
have also to voice their feelings.

Shri Eagtmiiath  Siagli.  (Banaras 
Distt,—Central):  He may  state his
main points.

Shri Tnlsidas; I have received  a 
number of letters from different or
ganised bodies about th<e difficulty in 
obtaining sufficient  number of wa
gons, but I will just read one letter 
regarding foodgrains:

**The  present position is  that 
whether for foodgrains or  oil
seeds, wagons are not  supplied 
in proportion to the goods  re
quired to be moved.  When the 
railway authorities are approach
ed in the  matter,  they  give 
figures of wagons  supplied in a 
particular period.  As for exa
mple, for nK>ving  wheat  from 
Jubbulpore and other centres of 
C. P. the General Manager, Cent
ral Railway, gives the following 
figures:

For  For other  Toisl 
Bombov̂  de«tin«tions

Itarsi-Jubbulpore 35 15 50
Bina-Kami-Mur>
wars 35 60 85
Itarsi-̂Bhopal 13 15 28
Jhansi-Kanpur 6 63 69
The above period coversfrom :10-7-55 to
*5-7-55. ,

‘'The point is that thousands of 
bags are required to be removed 
from producing centres of C. P. 
against which only 79  wagons 
were allotted for  despatch  to 
Bombay  These  wagons  were 
supplied after Visiting the Gene
ral Manager twice or thrice in 
the matter. Nowadays,  the in
dents for supply of wagons  are 
not accepted, as the bo<Adngs wt
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kept closed.  Even when  book> 
ings are kept open, tiie quantum 
of  indents accepted is  meagre 
in proportion to the goods  re
quired to be moved.”

That is one aspect of the question. 

Then, with regard to the smalls, I 
would like to r̂er to a number of 
letters which I have received. But, 
I do not think I will be able to go 
into that for want of time. The fol
lowing increases have been envisag
ed in the Second Five Year  Plan. 
These targets show that in a number 
of industries and in a number of com
modities there is increase: 15 to 20 
per cent in foodgrains, 300 per cent 
in pig iron and other industries. As 
against the above increase in ̂produc
tion in agriculture and industry, the 
detailed programme of the railways 
as regards the total expansion in rol
ling stock to cover the requirements 
of rehabilitation, replacements  and 
development is not yet known.  On 
the basis of the estimated expansion 
in production during  the  Second 
Plan, it is calculated that the  rail
ways will have to provide for afi in
crease of more than 50 per  cent in 
goods traffic.  I would like to point 
out to the Minister that apart from 
50 per cent increase in goods trafBc, 
in view of the new industries which 
will be put up, the railways will be 
required to carry the machinery in 
the initial stages which will be im
ported from outside and  also  the 
raw materials that will be  required 
to be transported if these targets are 
to be reached.  I fear the  railways 
will require a much larger transport 
capacity. Unless and  imtil  that is 
done, the transport position in this 
country will not improve.

The main point is this.  We  are 
now in the beginning of the Second 
Five Year Plan. The Railway Minis
ter has been asking for a larger al
location of  fimds.  Even if  these 
funds were allocated by the  Plan
ning Commission to the  extent of 
Rs. 1500 as desired by the Minister for 
Railways, my  personal  opinion is 
that the railwajrs will not be able to 
cope with Hie tnuuport probtem in 
the country.  It is in this  context

that I said that unless and  until a 
co-ordinating authority is  establish
ed and all modes of  tran̂iort  are 
brought under it, it is not possible to 
improve the situation in the country, 
and the whatever progress is  plan
ned is not possible of  achievemoit 
What is the position in regard to road 
transport?  On the one hand, in the 
First Plan, the railwasrs have spent 
Rs. 400 crores.  In the Second Plan, 
they  are going to  get  Rs.  1500̂ 
crores. What about the allocaticm for 
road transport?  What about alloca
tion for the internal waterway? What 
about the aUocation for coastal sĥ  
n̂g?  It will be very meagre.  Un
less *all these things are co-ordinated,, 
it is not possible to imrove the trans
port position.

You know. Sir, what  happens in 
other countries as regards movement 
of goods.  In America, I would like 
to point out, only 15 to 20 per cent 
of the goods are transported by rail
ways.  The other 80 or 85 per cent, 
are transported by other modes  of 
transport.  In our country,  we are 
depending entirely  on the railways. 
The  foreign  Government  which 
was up till now in this coimtry, had 
seen to it that we depend <mly on the 
railways for our transport. All other 
modes were discouraged.  What have 
we done to encourage them? We have 
the road transport In regard to road 
transport, the different States  have 
got vested  interests.  I  want  the 
Railway Minister to consider trans
port as a national question. The pro
gramme must be based on the needs 
of the entire country and not  with 
a view to look after the interests of 
the different States.  The  different 
States have put up the taxation  on 
motor v̂ cles. Apart from tiiat, the 
different States were not even pre
pared to grant  licences for 2 or  3 
months.  The Railway Ministry has 
to see that all these  questions  are 
considered  together,  from an  All 
India point of view, in a co-ordinated 
manner.

The railway wage structure must 
be on the bê  of what the  traffic 
will bear.  In other  countries,  the 
maximum rate is  what the  trafBe
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can bear. As I said, the other point 
is to divert the traffic to  different 
modes of transport  Take, for exa
mple, coal.  If all the coal is to be 
carried by railways, we will not be 
able to cope with the traffic. We have 
a production of 36 million tons. We 
anticipate a production of 60 million 
tons.  If we are going to depend on 
the railways, we are not going  to 
carry all the coal.  We will have to 
see that coal is carried by the ship
ping companies.  The rates  may be 
put up by the railways.  The cost of 
coal goes up.  To that extent,  the 
consumers should be compensated by 
reduction in other rates for produc
tion in other industries.

Mr. Chairman: I fear I must now 
request the hon.  Member to  con- 
>clude.

Shri Tulsidas: I shaU finish in  a 
minute.

Mr. Cbalmian: 1 am constrained to 
■ask the hon. Member to close as early 
as possible.

Shri Tulsidas: 1 shall finish in one 
minute.  My appeal to the Railway 
JMinister is that unl̂ and until the 
Railway Ministry becomes an enti
rely co-ordinating authority and not 
<miy functions as the Railway Minis
try, and takes into consideration the 
transport needs of the entire country, 
it is not possible for our transport to 
improve at all.  I only hope that in 
his suggestions to the Planning Com
mission, he will bear this aspect in 
mind, that is, the problem has to be 
viewed from the point of view of the 
«oimtry as a whole and not from any 
other angle.

Shri T. N. Singh: The problem that 
has been raised by my predecessor is 
a very important one.  I would like 
ê House to consider it in all its as
pects.

We should know what the nature 
4xf the problem is and how to solve it 
Our friend has expressed great con- 
'Cem about the slow or rather the in
adequate planning fqr railway,  ex
penditure  Quite  true.  We  want 
ojftiDre.  But, I am afraid,  whenever
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we want more money or  whenever 
there is a pressure, it is these gentle
men, big financiers and industrialists 
who say, that our finances are  be
coming luisound, and  that we  are 
quite  unorthodox in our  finances, 
that  there is  deficit financing,  etc. 
When you say, spend Rs. 10,000 or
20,000  crores  instead of Rs.  4000 
crores, that is a very good proposi
tion.  But, when it actually comes to 
giving shape to it, it is these gentie- 
men, again who raise objection. What 
is the use of raising  such  pleas. I 
know the conservative section in this 
House will oppose what  are  called 
modem methods of financing. If there 
is any  deficit  financing, or  large 
developmental  expenditure  which 
may result in all  kinds of  budget 
deficits, enterprising methods of fin
ancing, more taxation, cutting  down 
of profits, the industrialists start non
cooperation and say there is no in
centive; no profit motive left.  How 
has one to proceed in this context? 
I really want to know clearly  from 
the people who have advocated this 
case like Shri Tulsidas whether they 
will really go the whole hog and pro
ceed on this line.  If they say yes, it 
is all rît.

I think a tribute has already been 
paid to the Railway Minister. I would 
like to add one word.  When  the 
war ended, and during the war also, 
the railways were in a very bad way, 
I must pay a tribute to the previous 
Railway  Minister who came in in a 
very difficult time and put the rail
ways on their feet.  Similarly, after 
1952-53, the position was again criti
cal.  Much has been done to improve 
the position.  Our wagon position has 
improved on the whole by about 7 
per cent, within  these two  years, 
which I think is very good indeed. I 
admit that more has to be done. But, 
for that, money will have to be spent. 
Deficit financing will have to be  re
sorted to. Will our friends here sup
port us in that?

4 P.M.

There is one thing whkh  is very 
serious, and wiiich is probably cauf*
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ing a gerat deal of unnecessary trou
ble.  For that, the responsibiHty lies 
entirely on those people who are to
day engaged in trade and industry. 
Blackmarketing was  prevalent dur
ing the war days, and even after that. 
Similarly, there was a kind of black- 
marketing in wagons.  After that to
day. when there is nothing like very 
restricted movement of wagons or no 
very  restricted  bookings,  another 
method has been developed, what is 
called in railway jargon “̂ ost  in
denting for wagons’* like ghost ration 
cards in the rationing days.  People 
book wagons much in advance/ and 
the railways are informed that they 
want one thousand wagons, but when 
it comes to actual booking, they are 
all cancelled.

Shri Tulsidas: That is not done.

Shri T. N. Singh: I can say defini
tely, and I will quote an instance. In 
Saurashtra it was said—I think the 
hon. Mover is familiar with it—̂that 
as many as 400 wagons were wanted 
and they must be made available as 
early as possible.  But Government 
said: “We are not responsible.  The 
trade wants it.  They say there is a 
shortage.  You can allow that” That 
was the Government’s report  And 
when the wagons were actually al
lotted, what was the result? All were 
cancelled, one and alL Now, I  say 
this is creating a fictitious  shortage 
of wagons.  I say that in the Soviet 
Union if anyone had booked a thou
sand wagons like that and cancelled 
it, he would have been shot.  That 
would have been the remedy in So
viet Russia.  Here we do not do it 
So, I would strongly urge the Rail
way Ministry to consider the  ques
tion of raising the registration fees, 
so that fictitious registration of wa
gons may not be indulged in. This is 
injuring the  national  interests.  It 
fihould be prevented.

Another thing is that they are car
rying goods for long distances. Sup
pose there is rice or bajra here in 
Delhi.  If you want it in PEPSU or 
Chandigarh, instead of its beizig a&it 
irom here, it is brought from  Cal-
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cutta.  There is stock here, buJ the 
bookings are booked from there. That 
also has to be regularised. Tbe fre- 
î t will have io be paid by the ocu- 
sumer.  It is the consumer who will 
suffer. This has to be prevented, and 
I want the House should give its full 
approval to any measure which res
tricts this kind of uneconomic load
ing of wagons from  kmg  di:»tanoes 
where from shorter  distances  the 
needs of the people can be met. That 
is very important.

As a  matter of  fact, in  another 
Committee with ̂ diich I am asmiat- 
ed, one of the things that we would 
like to know is whether the oeUing 
price of a particular commodity in a 
particular place êre it is broût 
is justified by the frdf̂t charge or 
by  something else.  If special scar
cities are created by this wagon regi
stration so that goods may auit move 
in a particular direction, prices may 
go up or prices may slump at a par
ticular place where wagons arc boĉ- 
ed.  This manipulatioQ  of prices at 
the cost of the consumer, at the cost 
of the nation, should be prevented. 
I do not know how to prevent it, but 
I say since this problem hâ  been 
raised, I hope all the Mmbers of the 
House will go the whole hog to stroi- 
gthen the hands of the Minister and 
the Government in this direction.

There is one very important thing 
to which I want to draw attention, 
because it is said that our Plan  has 
flven so much of impetus 10  pro
duction, and our friend ficre  just 
now said that there has been an in
crease of 30 to 40 per cent in pro
duction. This was news to me. Where 
has it occurred?

An Hon. Member; In corruption.

Shri T. N. SIngli:  I think  the
peculation is going  and probably 
that may be the reason.  Whatever 
that be, I would like to know where 
all this production has gone.  Only 
a few months ago I heard that there 
was a slump. I have had to talk to 
these peĉle, many of my  friends
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who are here. I said:  “Look  here,
what about doing  something  lor a 
national cause.  Do this or do tibtat.” 
They say:  ''Do not  speak to  us.
There is a great slump  now.”  All 
these years I have been hearing of 
the slump, maybe in a bad way, and 
all of a sudden there is said tc be a 
40 per cent increase. I do not  know 
wherefrom ray friend has got these 
figures.

Sliri Tulsidas: These figures  are 
given by the Government  themsel
ves, and nobody else.

Shri T. N. SIbî: It is a misread
ing of the figures. There are  index 
figures for a particular set of indus
tries, and there is no complete figure 
in India for all our industries.

Shri Tnlsidas: It is in titae  Five
Year Plan.

Skii T. N. SiBgb: I have aê  it. 
and 1 think I know more. 1 can un
derstand if you say in this there is 
10 per cent, in this there is 15 per 
cent, whatever the figure.  That is 
all right.  But to interpret that  as 
an indication of an over-all increase 
in all the industries and in the total 
production  would be very  wrong, 
and that is against the  science  of 
statistics or economics.

With this, I would like to  urge 
that we should take a comprehensive 
view of the whole thing. If we decide 
to go in for an over-all increase in 
railways at the pace at which some 
of us want, let us finance it, and also 
see to it that in this interim period 
malpractices are not  allowed  and 
aealt with very strongly with the full 
support of the public here and out
side.

Shri Nevatia (Shahjahanpur Distt.- 
Korth-cum-Kheri—East): I join with 
my friend Shri Tulsidas in  paying 
tribute to the railways for the mag
nificent rehabilitation work that they 
have done during the last five years. 
We all know the condition of  the 
railways as they emerged after the 

The  whole  machiner>'  was

going to pieces.  A great work has 

been done in rehabilitating over-aged 
wagons, locomotives etc. If there have 
been shortcomings during these five 
years, it is no doubt largely due tt> 
the legacy of the war during which 
our foreign masters did not care to 
maintain the equipment in a sound 
condition.  Any  sound  economist 
would first like to keep his capital 
assets in good condition, because we 
cannot afford to eat our capital. That 
has been done.  By and large  the 
condition of the railways has  been 
restored to a sound position. It is true 
there have  been  shortcomings  in 
various sectors of transport. My point 
of view is this that it is not merely 
the over-all position which should be 
looked into, but also certain sections 
where the shortage is  more  acute 
than probably in other sections. For 
example, take Saurashtra. Tlie  bot
tleneck there is very severe.  Goods 
cannot move freely into Saurashtra. 
That should be taken care of t.3 early 
as possible. There are other zones, 
in the  meter gauge,  particularly. 
There  is  a  very  severe 
bottleneck in the meter gauge.  The 
movement of wagons in the  meter 
gauge  especially in the  North-Eas
tern Railway is not  something  of 
which we can be proud. I would re
quest the hon. Minister to pay parti
cular attention to the meter  gauge 
section.  The North-Eastern Railway 
was called at on« time the sick line 
of India. 1 hope there has been some 
improvement and the patient is re
covering to some extent.

Co-ordination between the various 
railway zones is  also  required. A 
particular zone ask for wagons, but 
another zone just snatches away  in 
the middle.  So, unless there is co
ordination between the various rail
way zones, I think the position is not 
likely to improve materially.  I find 
that there is a certain lack of  co
ordination between the railway zones, 
as also among the various sub-zones 
within a particular zone. That is what 
I feel. If there is greater co-ordUia- 
tion, there will be a greater turnover
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of wagons.  We may not be able  to 
meet all the diflftculties, but at least 
the difficulties will be distributed in 
a reasonable proportion.  It will not 
be that certain zones alone will have 
to carry all the burden with  the 
inventories of the  industries situat
ed there going on accumulating every 
day while factories in  other  zones 
will be able to clear the stocks.  At 
present,  there are  certain  centres 
where this sort of thing is happening. 
The production has gone \xp by about 
50 to ̂  per cent, and the  increased 
stodcs have to be carried over to next 
year  only by industries of  cer
tain  zones.  I would request  the 
hon. Minister to kindly see tiiat there 
is greater co-ordination between the 
various railway zones  se. as also
within each zone.

I also agree with Shri Tulsidas that 
road transport has to be increased to 
ji larger extent, because the railways 
l̂one may not be able to carry the 
entire burden.  I am sure the  hon. 
Minister of Railways is looking into 
this  question.  So far as the  next 
Five Year Plan is  concerned,  the 
House will certainly support the hon. 
Minister in the allocations which he 
has asked for  from  the  Planning 
Commission.

It is no use having industrial deve
lopment without  arranging at  the 
same time transport for the carriage 
of the goods.  Actually,  transport 
arrangements should precede  indus
trial development.  The development 
of transport should come first, and 
then only we should think of  the 
development of industries.

There are many backward zones in 
the country even today, which  are 
backward simply because there  are 
no  railways  there.  They  cannot 
attract industries, because there are 
no transport facilities available. But 
those backward regions  should  not 
continue to  be  backward  for  all 
time. They must be  developed,  so. 
that they may also be able to improve 
their standard of living to some ex
tent.  Hence, it is  necessary  ttiat 
something should be done in  regard 
to the backward regions. I hope Ute 
hon. Minister of Railways will give 

367 LSD.

particular attention to the  develop
ment of backward regions, so  that 
transport facilities will be  provided 
thqre even before industries are es
tablished.  I hope something will be 
done in this regard.

Shri K. P. Tripathi: I also join my 
voice  with those of the  previous 
speakers in congratulating the  h<m. 
Minister who has raised hopes in the 
minds of the people of our  country 
that the problem of railway transport 
will be solved adequately.  The pro
blem which he was faced with when 
India  became independent  is, of 
course, known to all. 3ut ever since 
then, steps have been taken and the 
position has to some extent eased.

But I agree with those persons who 
say that the probl̂ t>f transport in 
this country has not been viewed ful
ly in all its  perspectives. If that 
had been done I think Government 
would have been forced to take cer
tain other steps, as has been suggest
ed for instance by Shri Tulsidas.

I fully agree with Shri Tulsidas that 
the transport problem of a country 
can never be solved  only through 
the railways. For that purpose, all 
the co-ordinating factors have to be 
taken into account. One  of  those 
factors is water transport.  In  our 
country, most unfortunately,  water 
transport has been neglected.' There 
are certain foreign companies who are 
monopolising water  transport. Take 
for instance the case of the companies 
that are operating  in the Calcutta- 
Assam and the Calcutta-Bihar routes. 
You know that unless and until there 
is competition in the modem world, 
private capital never  functions effi
ciently. It was most unfortunate that 
during the British days these  com
panies got the  monopoly  of  water 
transi>ort. First, there were two com
panies, but  later  on  they  merged 
themselves into one,  and  they  are 
running the service  now as  their 
monopoly.

It was discovered that these com
panies were charging far higher rates 
than even the railways for short dis
tances, whereas  experience in the 
world has beto to the contrafy,  ie. 
the charges for water transport are
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less than those for the railways. No 
answer has been given for this ano
maly. When tiie hon. Minister went 
to Assam, the companies came forward 
with a declaration of reduction  in 
tariflp overnight. But  later on  we 
found that they had reduced the tariff 
only in those places which the hon. 
Minister had visited. At other ghats, 
there was no reduction at alL

Shri Jaipal Singh: Let him go there 
again.

Shri S. S. More: Take the Minister 
to every place possible.

Shri K, P. Tripatiii: That was not 
possible then.

The hon. Minister was kind enough 
to be set up a board of enquiry to go 
into the freight rates. But most un
fortunately, that board will never be 
able to reduce the tariff, because the 
foreign ampanies are enjoying mono
poly.  I would therefore request the 
hon. Minister to see if Government 
cannot provide some alternative ar- 
ragements, by setting up either Gov
ernment-owned companies or private 
owned companies, to see  that  the 
freights are broût down.

Secondly, I would also like to point 
out that the steamers are not built 
in India. At present an attempt is 
being made to develop only the ocean 
going steamers, and to cater for the 
ocean transport. But nothing has been 
done so far as inland water transport 
is concerned. When I had  been  to 
Egypt, I found that they have got the 
cheapest method of transport in the 
whole world. The goods flow down 
the river Nile,  and they go up the 
river nicely by  the  breeze. Could 
there be anjrthing cheaper than this? 
Here,  we have got the  beautiful 
Ganges,  the beautiful  Brahmaputra 
and other rivers, but that advantage 
has not been taken.

I agree with the idea that water 
tr̂ port has to be developed̂ and I 
hĉ the hon. Minister will take steps 
firstly to establish some  alternative 
companies, secondly to build steam
ers in India, and thirdly to 
nise the ordinary bostentft

The third point that the hon. Mem
ber was suggesting was in regard to 
the dev̂opment of road  tran̂ rt. 
There, I differ from the hon. Mem
ber because I do not think that road 
transport can be cheaper than either 
water transport or rail transport. Our 
about Rs. 7-8-0.  Obviously,  there
fore we have to pin ourselves down 
only on these two transport systems, 
namely water transport and rail tranŝ 
port I shall give you just one ins
tance to show that road transport is 
not cheap in our  country. In  my 
place, a man who has to travel a dis
tance of 100 miles by rail has to pay 
about Rs. 2-8-0 or Rs. 2-12-0, whereas 
if he goes by bus, he will have to pay 
about  Rs. 7-8-0.  Obviously,  there 
fore, road transport is  very  costly. 
I quite realise that there are certain 
reasons why it is so costly at present. 
But I do not think we shall be able 
to overcome them soon. I therefore 
say that while road transi>ort has to 
be developed, the emphasis must be 
placed more strongly on the develop
ment of rail  transport and  water 
transport.
Another point I would like to say 
in this connection is that  sufficient 
attention has not been given to back
ward regions. There are  places in 
Assam where there has been no ex
pansion of rail transport at all, where
as under the First Five Year  Plan 
in other places where there are enough 
railway lines already, there has been 
expansion.  I hope the hon. Minister 
will apply his mind to this â|>ect of 
the matter.

The greatest sufferer on account of 
Partition, in matters of transport, was 
Assam, because we were completely 
cut off from the rest of India, and we 
were connected only by a sinall rail
way whicti fimctions for about three 
or four months in a year; mostly, we 
have had to depend entirely on for- 
eign-owned /transport. The  foreign- 
owned transport companies have got 
a monopoly, and they serve only the 
foreign interests first, and then onljr 
the  indigenous  interests.  I have 
drawn the attantion of the Ministry to 
this matter, but nothing has  been 

wp tiu now in this regard.
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After all, transport  should  be so 
provided that the whole country wiU 
gel the advantage equally. But what 
do we find?  The ownê of the tea 
gardens, who are foreign, get better 
advantages in the matter of transport 
whereas the indigenous people  who 
have to transport jute do not get the 
same advantages.  The result of this 
has been  that in regard  to jute, 
money has been locked up in Assam 
for nearly six months.  One  can 
easily imagine the result of Rs. 2 to 3 
crores getting  locked up in such a 
poor State like that.  While  the 
foreign  companies  have  extended 
facilities to the tea companies  to 
transport  their goods, the  same 
facilities have not been extended for 
Che jute companies.  And these com
panies are so careless that they do not 
care even for public opmion.

Shri T. N. Singh: That is because it 
is a private company. That is  the 
trouble.

Shri K. P. Trlpathi: After aU, the 
transport of a country  should  be 
available U> all. If a  private  com
pany does not make it available to all 
in an equal measure, then Govern
ment should come forward to replace 
it, or abolish it, or change its manage
ment.

Shri Raghunath Singh:  Or nation
alise it.

Shri K. P. Tripathl: The next point 
I would like to deal with is in regard 
to the ftinctioning of the  Calcutta 
Port Commissioners, who  are  also 
under this Ministry. They have given 
monopoly to a certain foreign  firm 
for the purpose of warehousing. Since 
this firm does not get enough opportu
nities,  it has  simply  raised  the 
charges.

So far as warehousing is concern
ed, it is not a specialised job and there 
is no reason why a foreigner should 
be in charge of it.  If the foreigner 
is in charge of it, there  should be 
competition developed  between the 
foreigner and the Indian. Hie Port 
Commissioners are so acting that they 
are preventing any competition from

arising.  Private  parties  who 
have applied for  the  purpose of 
setting up such warehouses, and bet
ter warehouses than the present ones, 
at their own cost, have been prevent
ed. The Central Tea Board, for ins
tance, reconmended recently certain 
cases in which they wanted that pri
vate parties should be given permis
sion. But the  Port  Commissioners 
said, Ito, we are going to give you 
any permission’.  Obviously, this  is 
not expected of our Government, na
tional Government. Our Government 
should apply tĥ  mind to what is 
happening and thoi  only it will be 
possible to run this country for the 
good and benefit of our people and not 
merely for the ben̂t of the foreign
ers. I am sorry my time is up.

Shri Nambiar (Mayuram): I do not 
want to repeat the  points  already 
mentioned.  But one thing is certain, 
that the railway transport is in a crisis 
today. That has been admitted by alL 
How to get out of the situation?  I 
want to say that one of the wajrs of 
getting out of the situation is to re
consider the regroupings that  have 
been already done. Regrouping of the 
railways, as for instance, the southern 
railways, has resulted in the creation 
of something like an octopus. It is 
6000 miles long and an administra
tion sitting in Madras has no control 
whatsoever over the railway system, 
and the movement of goods and traffic 
is very difficult. To get a wagon is 
not possible in the present days, as it 
was possible  earlier. Therefore, I 
would suggest that they must serious
ly consider the question of the review 
of regrouping. If it has to be broken 
up as in the Eastern  Railway into 
Eastern Railway and the South-East
ern Railway, it is all the more neces
sary to do the same in the other zones 
as well.

Then I come to the  question of 
turnout in workshops and loco sheds. 
Though they may give an increased 
figure, it is really not so. The fact 
remain that the quality of the woik 
is so bad that a wagon might have 
been reported to have left a work- 
sh<9 earlier and quicker, but returns 
again before time. Therefore, these
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is no use in inflating figures, as if to 
ahow that the turnout  was  more. 
Iteally speaking, this turnout should 
have been watched and better quality 
work diould have  been  ensured. 
Therefore, I would suggest that the 
workshops and loco sheds should be 
improved and a  better  system  of 
working evolved.

Witii regard to tracks, I have  got 
the greatest grievance.  There is so 
much of waste in the railway engine- 
eiing department that  one  cannot 
imagine it. Recently, there was re
laying of the Shoranur-Nilambur line 
on the Southern RaUway. The execu
tive engineer, after finishing the whole 
work, has not even rendered the ac- 
coimts. At present, the audit depart
ment cannot find the  accounts  for 
auditing. The executive engineer has 
bê transferred to Vijayawada and he 
says, 1 have nothing to do with ac
counting. Everything has been hand
ed over to the district engineer’ who 
says *I have got only the dilapidated 
condition of the track; I cannot allow 
the trains to run on this syst«n more 
than 15 miles pei hour’. This is what 
is happening, I am just quoting one 
example only for want of time. Then 
we complained. They sent the De
puty General Manager who had a sort 
of trollying on the  line  and  said 
Êverything is all right. All goes well 
on the western front and there is no 
difficulty. Everything will  be  all 
right*. But every fortnight, you hear 
of an accident on the line. This is one 
example.

With regard to the last point—the 
question of railway labour—I want to 
submit to the Minister even on this 
occasion that railway transport can
not be improved without the willing 
co-operation of one million railway- 
men. Today the Railway Minister is 
interested not only in a ‘show* of rail
way transport, but also in the internal 
working of railway workers’  trade 
unions.  He is dictating to the trade 
union bosses as to  how  the trade 
unions should be run. Recently, we 
have hê d that &ere was a quarrel 
between "flie President of the National

Federation of Indian Railwajrmen and 
the General Secretary, "Hie Railway 
Biinister invited the President, Shri 
Vasavada—whom 1 do not know how 
many railwaymen know in this coim- 
try—and entered into an agreement 
in which he had bypassed the whole 
Federation executive, and said he is 
the man to deliver the goods. What
ever disputes were there under re
ference to the one-man tribunal have 
been withdrawn unceremoniously by 
Shri Vasavada and he has betrayed 
the cause of the workers—our Rail
way Minister very much likes him. 
He interfares in the internal working 
of trade unions... .

Mr. Chainnaii: Unfortunately, this
l̂as nothing to do with the discussion 
on the transport situation.

Shri Nambiar: The situation is  so 
bad because of this condition too.  1 
would say that the one million work
ers who are interested in the trans
port are the people who are really 
carrying railway transport; it is not 
the hon. Minister, nor I or anybody 
who is sitting here who is carrying 
the transport; it is the one million 
workers who are doing it.  But the 
Minister is so much interested to go 
into the internal  affairs  of  trade 
unions and create a discontent. This 
discontent has seriously affected turn
out in the workshops, this has seri
ously affected turnout in  the  loco 
sheds, this  has  seriously  affected 
turnout in the engineering  depart
ment, this has also contributed to the 
present crisis in the railway syston. 
For instance if there is an accident 
on a particular line due to the mis
management of the  engineering de
partment and serious breaches  take 
place trains cannot run. Shri Tulsidas 
cannot  get  his  goods  transported 
because the whole thing will get stuck 
up there. Therefore, unless and until 
the railway labour is properly treated, 
unless and until the Railway Minister 
does  not interfere  in the  internal 
affairs of railwaymen, unless and until 
he gets th« willing co-operatidn  of 
railwaymen—̂which he can get if he 
wants, but he does not want; he only 
wants to cr̂te disruption among rail-
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waymen for political  purposes—the 
crisis will continue.

Shii ĝghnttAth Singh: No, no. This 
is not proper.

Sbri Nambiar: The Railway Min
ister and those  officers in  charge 
should not indulge in political squab> 
bles and should not drag people by 
their nose and create contradictions. 
It is not proper on the part of the 
railway administration, it is not pro
per  on  the  part  of  the 
Railway Ministry, to do like this.  If 
they continue doing like this, they 
cannot get the willing  co-operation 
of the workers and the railway trans
port system cannot improve.  Apart 
from all other technical reasons, apart 
from all  other  difficulties  and 
bottlenecks which we have been fac
ing, this is contributing to the present 
crisis. Therefore, I hope the Railway 
Minister will carfully  consider the 
suggestions and improve the  situa
tion so that all may feel happy about 
the railway transport sjrstem.

Shri A. M. ThMnas: When 1 heard 
Shri Nambiar saying that there is a 
crisis in the railways, I was hoping 
that there had been a general agree
ment between Shri Tulsidas and airi 
Nambiar, with regard to the transport 
problem. But I  was  disappointed. 
The crisis that he has just depicted 
is the crisis in his own trade union 
and nothing else.

Although there has not been any
thing alarming in the situation regard
ing railway transport̂ it is a  v  ̂
hê ŷ feature that the. Ho|ise is alive 
to the importance as well as the ur
gency of the developo&ent of trans
port facilities and ranoyal of bottlê 
necks in the working 6t the railways, 
The unsatisfactory position  in  tĥ 
matter of shipping has been  dealt 
with a few days ago by ttiis House 
and it is good that we are also dealing 
with the railway transport  podticn, 
especially on the eve of the 
of the draft of the Second Five Year 
Plan. There has been some disputes 
in the House with regard to the quan
tum of increase in industrial produc
tion. We need not have any quarrel 
on that score. The latest issue of the

Journal of  Industry  and  Trade at 
page 1428 says:

‘The general index of  indus
trial production the first quarter 
of 1955 stood at 157* 2 as compared 
with 155*8 for the last quarter of
1954. The average for the  cor
responding quarter of  1954 was 
137*6. The general index of in
dustrial production  reached in 
separate months of the quarter was 
150*9 for January 1955, 157*8 for 
February and 162*9 for  March
1955. The peak level of  165:5 
was reached in December 1954**.

So that it is more than the increase
that has been just now mentioned by 
my hon. friend Shri Tulsidas. But I 
have cited these figures not with a 
view to urge the argument that has 
been advanced by my friend, but to 
show that this increase in industrial 
production to the extent of 165* 5 could 
not have been attained without a cor
responding increase in the workload 
of the railways and unaided by the 
Railway machinery. That is a fact 
which we have to keep in view. Al
though Shri Tulsidas in his own speech 
anticipated this argument to a certain 
extent, I would say he has not given 
suflBcient thought to that  aspect at 
all. One can very well realise the 
anxiety that has bê evinced by su(̂ 
a great industrialist like Shri Tuld- 
das, but it cannot be denied that there 
has been a general improvement in 
the whole situation, and althoû two 
of my hon. friends who are industria
lists, while congratulating the Minis, 
try on tiie general improvement have 
painted a very dark and gloomy pic
ture  towards  the  close  of  their 
speech. We have to bear in mind two 
limitations.  Tlie first limitation  is 
that the rules of priority have to be 
observed. It is not possibles to satisly 
each and every industrialist. We have 
to go by some orders in the allotment 
of wagons as well as other facilittes 
when the supply is short of the  de
mand.

The second limitation that we have 
to bear in mind is that although the 
development in this railway transport 
has taken place with the increase in 
industrial production the targets that
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we have placed before ourselves have 
necessarily to take some time to be 
achieved and are dependent on  the 
availability of materials also.  I have 
got my own grievance on this score 
with regard to  the  availability  of 
materials—in the last Budget speech, 
the Railway  Minister  specifically 
pointed out that the Emakulam Kot- 
tayam section of the Emakulam Qui- 
lon railway will be opened for traffic 
in December, 1955.  In answer to my 
question some two weeks back« the 
hon. Minister had confessed that it 
was not possible to have  the  line 
opened in December 1955. We have 
to wait for some more months. There 
is no use blaming the Ministry on 
that score. It was due to the non
availability of materials,  especially 
htm and steel.

All the same, before closing, I would 
just request the Railway Minister to 
assure the House with regard to the 
exact position in which the Ministry 
is placed in the matters of the Seccmd 
Five Year Plan.

In the very same issue of the Jour
nal of Industry and  Commerce  on 
page 1451 is given a report of  the 
minutes of what took place in the last 
meeting of the National Development 
Council What the  Commerce and 
Industry Minister Shri T. T. Krishna- 
machari said has been reported like 
this;

**ln the context of these deve
lopment schemes he referred to 
two very diiBcult problems'iadng 
industries today, namely, the rail 
and road transport—whether it be 
coal, cement or  iron and  steel. 
He added there was no point in 
allowing a factory to start unless 
the railways were able to imder- 
take the haulage.”

*nus is a very serious picture which 
the Commerce and Industry lilinister 
has painted and I believe not only the 
fHailway Ministry but  all the ICnis- 
tries concerned will bear tiiis picture 
in mind.

According to the framework of the 
Second  Five  Year  Plan,  we  find
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the targets for the rolling stock. The 
annual production of locomotives miist 
be increased from  100 to  400. of 
wagons from 7,000 to 20,000, of coaches 
from 800 to 2,000 per year so as to at> 
tain self-sufficiency in rolling  stock 
by the end of  the  plan  period. I 
would respectfully ask the Railway 
Minister how he is going to achieve 
these targets in the Second Five Year 
Plan. A few days back, a question 
was asked whether Railway Minister 
expects to set up a factory for  the 
manufacture of wagons. It was ans
wered that the policy of the Railway 
Ministry is to encourage the private 
sector in wagon manufacture. I would 
respectfully ask, how is it possible, if 
the private sector is alone depended 
on for the manufacture of wagons, to 
increase the number of wagons from
7,000 to 20,000 in a year in the Second 
Five  Year  Period?  It is impos
sible. The State  would necessarily 
have to step in.

I would also ask: how is this target 
with regard to coaches to be achiev
ed? The target fixed is from 800, it is 
to be increased to 2,000 per year. I do 
not want to take the time of the House 
by quoting the figures that have been 
given in this very same journal with 
regard to the capacity of the P«rambur 
Coadi Factory in the  manufacture 
of coaches.  Subject to cometion, 
it is round about 200. What I want 
to submit is this. It is not possible, 
having regard to the present set-up, 
to reach the targete that have been 
laid down in the Second Five  Year 
Plan. I expect that the Railway Min
ister, in his reply, would give a clear 
indication of what his plans are for 
reaching the targets that have been 
fixed in this Plan.

Shri U. M. Trlvedl: The main diffi
culty about this Ministry is this. The 
Railway Minister, his Deputy and his 
Parliamentary Secretary arc all very 
good gentlemen; so it becomes extre
mely difficult to tiibuse these people 
What I should say is this. He is con
trolling the biggest expending depart* 
ment of the Government and the big
gest earning department of the Qov-
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crnment of India and yet he is otity 
one. Why should  he not  have 4 
Deputy Ministers or  Ministers  of 
State?

An haB. Member: Forty.

Shri U. M. TrivedI: I do not  say
forty. I say. it is extremely difilcult 
40 control the whole of India, sitting 
here. Here there is the Railway Min
ister on <me side and the whole Gov
ernment of India on the other. They 
have got nearly 44 and he has only 
three.

Sbri Kamath: There will be another 
bottleneck.

Shri U. BL Trivedi:  It is difficult
ior him and I should say that  the 
first thing for him is to have  some 
more responsible public men associa
ted with him.

Day after day  what do we  find? 
Travel along  the  railway  lines 
Thousands and thousands  wagons 
are lying idle. Thousands are in a 
4iilapidated condition; thousands are 
occupying miles and miles of  track, 
lying in wait for tranahipment.  Ttiis 
is the bottleneck that is there.

Shri Nambiar wanted to take poli
tical advantage of running the trade 
unions. He grudges  the  employer 
himself Uking advantage of his cwr. 
emplojrees.  I say, let him remember 
that today our greatest  difficulty is 
this, the most over-paid and under
worked railway staff is  resp<Hisible 
for creating this  bottleneck.  Every 
day they are crying.  ‘Give 'is  no 
•work and more pay*. This is the le- 
■ult I do not mean to say that wo 
K̂mld not pay them. Pay them well, 
Imt let me say what is happening.

Shri  V. P.  Nayar  (Chirayinkil): 
Bow can the woricers improve the 
ŵagon position?

Shri U. M, Trivedi:  If  we study
the figures by which we can come to 
same conclusion, we will find that we 
are not improving. Look at the mile
age. The speed per hour of the broad 
gauge wagons that have  been run- 
Tiing in 1940 was 10*7 miles. Then it 
came to 10*8 in 1050, 10*4 m 1052 and 
10*2 in 1954. There is a pn̂ressive

deterioration in the speed with better 
engines of the WG class. The  same 
thing haî>ened in the metre gague. 
From 11*8 miles in the  ye&r  1931, 
slowly it has been going dowri and it 
is now 8'93 miles. We have to  see 
how this is happening. T submit that 
previously from Neemuch to  Ajmer 
a distance of 150 miles, the goc»ds 
train used to make it in 12 hours; now 
it takes at least 24  hours. Double 
size engines say bigger oigines  are 
used now while smaller engines were 
used before. The mileage of shunting 
engines has increcised terribl\. It is 
a waste of the use  these  shunting 
engines every time. Why are you not 
looking into it (Interruption).

Shri Tulsidas mentioned about the 
movement of smalls.  Wbat is it due 
to which the movement of smalls has 
fallen like this? In the year 1944 the 
total number of wagons of smalls was 
3,44,657 in broad guage; then it be
came 3,40,000 and then in 1952 it came 
down to 3,04,000. Why this deterior
ation in the total number of *smal1s’ 
moved? The difficulty of "smalls’ is so 
great Uiat if you go to a station  to 
book a small parcel  or anything of 
that kind, either it is not accepted on 
a particular day or if it is accepted it 
is allowed to lie <» the platform and 
after some time it is booked.  In 90 
per cent, of the cases, there is  no 
chance of its reaching the destination 
till after one month.  I have got  a 
complaint in my possession.  For  a 
short distance of 167 miles a parcel 
wagon has taken 40 days.  Does it 
speak of any improvement or does it 
speak of our inefficiency?  That is 
what is to be looked into.

My friend, Shri T. N. Singh, is not 
here; he was saying that these people 
are  putting—what  he  said—ghost 
indents. He has not studied the pro
blem at all. He does not know wh&t 
this ghost registration is. Ghost re
gistration with this  Rs. 25/- ir not 
possible. It is the blcckhcads  who 
will do this ghost registration.  I will 
give you certain tacXs with regard to 
one mill, ̂ e Gola G<dcaran Nath.  I 
have got with me these particulars. In 
June 1950, out of 150 wagons which
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were allotted for wagon  traffic  via 
Achhnera-—out of 150 registered only 
nine wer» supplied. Out of a  total 
number of wagons registered viz 330, 
only 189 were supplied; the rest were 
not supplied. This is not the only one 
instance. I know of Neemuch, Mand- 
suur, Piplia, Bhilwara—stations quite 
near to me. I say tiiiat hundreds of 
wagons are not supplied. There  is 
no question of ghost registration. The 
question before the  hon.  Minister, 
therefore, is this. He has to be up 
and alert and watch his workers and 
watch every officer of his.  I  know 
that some of these officers  may be 
honest but we have the dirty experi
ence of the most corrupt system in 
our coimtry and that is the system of 
our railways.

My father was a very poor man and 
when I became a matriculate some
body offered me a job in the railwajr. 
My father said; **No, the most dis* 
honest job is in the railway and I will 
never consent to my son getting into 
it” Those officers from the bottom 
who have risen today are as dishonest 
as they ŵ e in the beginning. The 
Report of  the  Corruption  Enquiry 
Committee  published  recently~-of 
which copies are yet to be sent to us— 
is not before us.  This  ecHTuption 
must be rooted out. Unless it is root* 
ed out, how can you achieve what you 
want?  You can never adiieve what 
you want. If it is not rooted out our 
export trade will suffer,  our move
ment of goods and our industries will 
suffer; otu- coastal  trade  and  river 
trade will suffer and we will suffer in 
the end by loss in the amount of our 
revenues. I therefore,  submit that 
everything will have to be done  to 
root out corruption first.

Shri D. C. Shamia  (Hoshiarpur): 
The speeches that have been delivered 
upto this time can be divided̂ into 
two parts.  There are some persons 
who have told us what the transport 
system should be.  I wholly endorse 
their suggestions with regiu'd to the 
transport system including the  rail
ways. n»ere are certain persons who
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have pointed out the difficulties and 
defects in our transport  system,  I 
speak from a very limited experience 
and I must say this in all fairness to 
the Railway Minister.  I do not want 
to throw bouquets on nim as others 
have done.  But I want to be fair, 
factual and objective as my friend̂ 
Shri Tulsidas, was.

1 would say that the Railway Minis
try is very responsive and sees to the 
needs of the public.  Whenever  any 
complaint has been brought to  our 
Minister’s notice, he has been  very 
prompt in taking action.  But there 
is one thing: all complaints are not 
genuine.  I must admit that most of 
the complaints that my hon. friends 
have received should have been sifted 
so that it could have been seen as to 
which of them were authentic  and 
which were only the kinds of com
plaints which did not carry weight in 
any way.

In my constituency, we have  the 
problem of carrying  sugarcane.  I 
have never had any comîint with 
regard to that.  We have small scale 
industries, medium  scale  industries 
etc. I know soAnetimes there has been 
some difficulty and those  difficulties 
have been overcome. What I mean to 
say is this that on the whole there 
has been a great improvement in the 
carzying capacity of the railways.  If 
I were to give statistics, I would say 
that so far as broad-gauge is concern
ed, it has been about 7 per cent, and 
so far as metrêgauge is concerned, it 
has been over 11 per cent. We have 
to t̂ e an overall pictio'e of the thing 
and from that point of view I say that 
the transport system so far  as  the 
railways are t?oncemed is looking up.

As a member of the Estimates Com
mittee, I had to examine the transport 
-system with regard to coal which was 
at that time proving to be a source of 
bottleneck and all that.  But I must 
Bay that the Railway Ministry  ap
pointed—if I can use that expression— 
a kind of brain tinist which worked 
betw  ̂the Railway Board and tJie 
Coal Commissioner's office.  With the
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help of that brain trust they were able 
to overcome those bottlenecks in the 
movement of coal from one part of the 
country to another.  I would ask the 
Railway Minister to have some kind of 
brain trusts for carrying other com
modities also from one part of India 
to the other part. If that is done, I 
assure that most of the complaints 
which we nave ROt today will  dis
appear.

Another point I want to make  is 
this. I do not agree wholly with Shri 
Trivedi that the railway department 
is the most corrupt department.

Shri Kamath:  Perhaps  there are
other departments.

Shri D. C. Sharma:  Shri Kamath
knows much more about corrupticm 
than I do.  What I would say is this 
that the railway administration does 
need some kind of purification.  It 
does need some kind of ennobling—if 
1 can use that—and I would say to the 
Railway Minister that the report of 
the Railway Corruption Enquiry Com
mittee should be implemented in toto.

But I would also ask my  friend, 
Shri Tulsidas, to ask his fellow mer
chants and otiier persons—I do  not 
want to be disrespectful to anybody— 
to give a good account of thonselvte. 
This ghost m<ie3iting  is  a  p<̂ mlar 
pastime with these persons and if  I 
were to tell you about one suĉ case, 
the fiicts are thus.  I am talking of 
one statidn called Ujji.  Thete they 
wanted wâ ns for loading bajri for 
Saurashtra-̂bout 300 dr more than 
that. These wagons were made avail
able but only 14 were made use  of 
and about 295 wagons had to be with
drawn. This is what is ̂ ost indent
ing.  What do you  mean by ghost 
indenting? You indent in anticipation 
of some kind of imaginery  demand 
which does not exist. This should be 
put a stop to.

At the same time this unrestricted 
licensing which our industrialists and 
other people want cannot be resorted 
to.  After all we have to make the

best use of the available  resources 
that we have.

Shri U. M, Trivedi:  Which station 
and on what date did this happen?

Shri D. C. Sharma: Ujji station.  I 
will give you  the  date  tomorrow. 
Certainly I will give you {Interrupt 
tions).  This is like a cross-examina
tion by a lawyer but we are not here 
like that. {Interruptions).  What I 
mean to say is this: Hiere is no doubt 
that in the First and Second Five Year 
Plans our transport system must  be 
enhanced,  augmented and  increased 
but 1 must at the same time say that 
our transport system is making  tl̂ 
best use of whatever it has now and 
it is giving a good account of itself. I 
must say that the complaints which 
are sometimes put forward are frivol
ous and vexatious and they do not 
carry much weight.

Shri Kanavadc Patil (Ahmednagar— 
North):  I will in the first place give 
my thanks to the hon. Minister  in 
charge of Transport and Railways.  I 
would like to submit for his considera
tion a few points regarding the trans
port difficulties arising in certain areas,. 
particularly in sugarcane  producing 
areas. In the years 1953-54 and 1954-55 • 
there was a lot of transport difficul
ties in Aiunednagar, Kolhapur  and 
certain ô er areas of the Maharashtra. 
region as a result of which jaggerŷ 
gur and other agricultural commodi
ties were lying in sto<̂. The agricul- 
Xurists, especially the hiunble culti
vators, wanted their commodities to> 
be transported to  suitable  markets 
but, unf<Mrtunately, there was trans
port difficû in these areas and therê 
was also control over the transport. 
Afterwards, the control was removê 
but transport difficulties came in their* 
way.  They did not get transport in 
time and I have my own experiences 
about it.  The result was  that the 
prices of these commodities in those 
particular areas began suddenly to fall 
down and the poor agriculturists and 
small cultivators suffered heavy fina- 
ancial losses. Because x>f tiiat, I hum
bly submit, there was reduction  oiit
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acreage of sugarcane as the  cultiva- 
r̂s lost their confidence.  There was 
.no proper market and proper prices. 
All this was mainly due to the trans- 
j>ort difficulties.  In order to save us 
from this situation we waited in depu- 
itation on the hon. Minister for Trans
port and Railways.  I thank him for 
v̂ing attention to our difficulties and 
-taking immediate steps  to  give  us 
t̂ransport facilities.  This helped the 
:agriculturists because as a result of 
the increased transport facilities the 
’prices of gur went up to scHne extent.

At the same time, 1 am also of the 
xiî on that looking to pre-war condi- 
iions and the conditions during  the 
•war, our transport  conditions  have 
cOTisiderably in̂>roved. There is defi- 
initc improvement in  our  transport 
conditions and I do not  accept the 
arguments put forward by some of our 
ifliends that there have been no im
provements.  I once again say  that 
definitely there have been  big  im~ 
lirovements over what we had before 
;and during the war.

Sir, 1 do not want to take much 
ftime of the House:  1 only want to
make particular reference to agricid- 
'tural commodities and I again submit 
tibat  sufficient  transport  facilities 
should be given to help the agricultu- 
jrists.

8M Eamafli: My friend Shri Nam> 
biar has referred to shortage of time, 
but that is nothing compared to the 
shortage of wagons with which we are 
'faced in the country today. My hon. 
Jricnd Shri U. M. Trivedi referred to 
our Railway Minister and his col
leagues being  gentlemen; but, prê 
cisely t>ecause they are gentlemen  I 
am sure they would not mind  fair 
criticism.  We are not going to abuse 
them here.  Even my friend Shri U. 
1ft. Trivedi said that he would  not 
abuse them because they are gentle
men.  We win not be  abusing  and 
-will only be critid̂ g, may be strong
ly, and I hope th* Railway Minister 
•and his coBeagnes will welcome the

criticism so that the Railways  wiU 
improve in the public  interest  and 
national interest.

I would only invite his attenticm to 
one particular  aspect of  the matter 
beca\ise when I find that movements 
within his Ministry are rather torpid 
and slow, that really affects  move
ments of wagons  and  rolling-stock 
outside also. If movements as reflect
ed in the little correspondence that I 
had with  the  Ministry  show  that 
things do not move very fast or fast 
enough inside the Ministry, we cannot 
expect  the movem«its  to be  very 
much better outside because, naturally, 
this is reflected outside.  I wrote. Sir, 
to the Ministry about the wagon posi
tion in the Jubbulpore Division. That 
was in June—about the  middle  of 
June—and it took nearly  months 
or more for them to give me  some 
information which could be collected 
within a fortnight as I can judge it.
I would invite his attention to  this 
particular matter where the Railway 
Board  has  stated  with  regard to 
Jubbulpore Division.  It is like this;

**Due to bumper crop this year, 
the movement of foodgraics  on 
Jubbulpore Division  as  also in 
other areas has iM̂en very heavy 
and with the due regard to the 
overall requirements of traffic to 
be catered to, it has not been pos
sible for the Railway to meet cur
rently all the demands to the ex
tent desired by  Trade.  Kvcfy 
attempt is, however, being made 
to step up the wagon supply.*" ,

The Railway Board has confessed in 
this letter that the existing railway 
transport capacity is  not  adequate. 
Hiat is a very encouraging confession, 
Sir, very heartening. They  have 
been very honest about this confes
sion, that in the matter of existing 
railway transport capacity it is  not 
adequate to meet the present demand. 
Then they say:

'"Steps are being taken  to  in
crease the line capacity, and to 
procure more wagons.**
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So, both points have been mention
ed here—increased line capacity and 
procurement of more wagons. I would 
like the Minister to tell the  House 
what attempts are being  made  or 
what steps are being taken in  this 
regard and when can  we expect a 
.definite improvement in this position.

This  matter  was  brought  up in 
another case recently in this House 
and that was with regard to bidi tra> 
ific in Saugar and Madhya  Pradesh 
where because of shortage of wagons 
a large quantity of  bidi stock  was 
lying idle at Saugar Station.  Due to 
ihe failure on the part of the Minis
try to clear the bidi stock nearly  a 
lakh of workers—that was  what  I 
was told—were faced with umemploy- 
ment and were to be thrown on the 
j-treets.  The Minister told the House 
the other day that he would look into 
Tnatter and find out whether the stocks 
have been cleared; whether the bidi 
stock lying at Saugar Station,  and, 
perhaps, other parts of  Jubbulpore 
Division, have been clecured.  If it is 
not possible for him to teU the House 
today whether the stocks have been 
cleared at all he may, in two or three 
days, before Saturday, make a state
ment about this matter,  if  that  is 
poŝble.

The other day Shri T. T. Krishna- 
machari, the Minister of  Commerce 
and Industry and  Iron  and  Steel, 
made a statement about the movement 
of export of iron ore to foreign coun
tries and if I remember aright he said 
that we have got iron ore in the coun- 
and that even if we export as we 

4o at present we will have enough 
iron ore for our steel and other pur
poses for the next hundred years to 
come, and we are exporting this ore 
to foreign countries so that it may 
help the balance of pajrments position. 
But, I understand that there is  not 
enough wagon supply to carry the 
iron ore to ports in India.  I would 
like to know how far this is correct 
and whether it is a fact that iron ore 
with which we can earn very good 
foreign exchange and  improve  our 
Mance of payments position cannot

be transported to the ports for ship
ments abroad.

Lastly, Sir, I would refer  to  one 
comparatively minor matter and that 
is this.  It has also been raised  in 
this House more than once.  While 
we are all happy to know that  the 
Government is giving priority to pro
vide sleeping accommodation to pas
sengers in first and third class com
partments there have been complaints 
from many sections and from users of 
almost all the railways in India, so far 
as I am aware, that there has  been 
discrimination against the poor second 
class, where the railways have nada 
no arrangement to provide even seat
ing accommodation.  I do not imme
diately ask for sleeping accommoda
tion, though that also is necessary and 
desirable.  In many railways they do 
not even book or reserve second class 
seating accommodation in second class 
coaches.  Why this should be so,  I 
cannot understand. I would earnestly 
request  the  Bdinister  that  some 
arrangements must be made in  the 
immediate future to reserve at least 
seating accommodation in second class, 
it not sleeping accommodation which 
they are doing for the first and third 
class passengers.  '

5 P.M.

Shiimati Jayashri (Bombay>Subur- 
ban): Much has been said for the im
provement of our transport  system. 
Industrialisation in our country is pro
ceeding by leaps  and  bounds but 
unless our transport keeps pace with 
this, we canxiot expect  the  benefit 
fiom this  industrialisation.  In the 
zonal committees, we very often hear 
the coôlaints about the inconveni
ence, hardships and loss caused  to 
the public due to the issue of off hand 
orders in the matter of goods. I agree 
with Shri T. N. Singh when he said 
that much manipulation is caused by 
booking orders by merchants, without 
making use of the wagons. This caus
es great hardship to smaller mer
chants whose goods may perish  for 
want of proper facilities.  Goods like 
fruits and other things, if not trans
ported in time, will perish and  the
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merchants will siiffer.  So, in order 
to improve the situation, I would sug
gest that there should be proper dis
tribution of the wagons,  and  it  is 
necessary to frame uniform rules for 
the whole of the railways and to allot 
wagons according to the  production 
capacity based on the last  financial 
year’s figures. At present, as Shri T. 
N. Singh had said, merchants keep the 
wagons without utilising  them  and 
those who are greatly in need of them 
suffer.  So, I would request the Min
ister that proper orders  should  be 
given for framing rules for registering 
all these  wagons.  Tliis  will help 
smaller merchants and remove their 
hardships.

The other thing to which I want to 
draw the attention of the Minister is 
the importance of supplying wagons 
to ports like Bhavnagar. If adequate 
supply is given, there is great chance 
of increasing trade there. At present 
we read from the report that every 
year trade is increasing there,  but 
they lack the proper supply of wagons 
and unless this is  improved,  small 
ports will not develop. So, if, in our 
second Plan we want to develop these 
ports, it is very necessary that proper 
number of wagons should be given in 
order to help these small ports. These 
are some of the points to  which  I 
wanted to draw the attention of the 
House.

Sbii AeiiBtlHUi  (Crangannur):  I
am glad that Shri Tulsidas has started 
a discussion on this subject in crder 
to impress upon the House and  the 
Ministry concerned the importance at 
railway transport and not to talk tipon 
the figures for tlie purpose of cutting 
down the total target ^t is fixed in 
th6 Second Five Year Plan.  Every
body knows that nobody can belittle 
the importance of railways.  I think 
this is the most opportune and im
portant occasion for this  ôuse  to 
raise this question and  discuss  the 
matter threadbare so that the Plan
ning Commission may undmtand and 
realise the importance of the develop

ment of railways in this country in 
the wake of its economic development.

There  is  a  rumour—not  only a 
rumour but we see it also—that the 
targets  fixed  by  the  States  and 
brought before the Planning Commis
sion are being cut down like anything. 
In the case of the railways I am of the 
view that not a single pie must be cut 
down by the Planning Commission. 
The target for the railways must be 
greater.  They must add something 
more, so that, if that is done, at the 
end of the Five Year Plan period we 
will be able to see that the bottle
necks are removed, transport facilities 
are improved and industries develop
ed in every part of the coimtry and 
also the national income is raised.

I want to say a few  words  with 
regard to road transport.  Unless we 
reduce the taxation on  lorries  and 
buses and other vehicles which ply on 
the roads, it will be very difficult to 
dayert the goods traffic from the raO- 
ways to the roads.  I have  got  an 
instance to mention.  In my part of 
the country there are a number of tile 
factories. A tile factory-owner want
ed to transport the tiles to some areas 
by lorry, but then he found that the 
tax and the rates were so exorbitant 
and prohibitive that it was not worth
while for him to take up that venture. 
Necessarily, they have to wait for the 
wagons which they may get after one» 
two or three  mcmths.  Unless  the 
Transport Ministry asks to the States 
Gkivemments to t̂ uce the taxes on 
the lorries and buses and see that the' 
buses and lorries are given  articles 
which can be transported by them, I 
do not see any hope of road tran̂ rt 
being improved in the near future, 
and the rush for the railway transport 
being reduced.

Secondly, 1 am very glad  that  a 
committee has been appointed for re
ducing  the  overlapping  in  the 
coastal shipping and on the railways 
in the matter of transport and finding 
out the difficulties and arriving at an > 
integration, so to say, in transport. If 
that is properly done, on a scientific
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basis, the articles which can be p̂- 
ped need not go to the railways, and 
then, the railways will  have  more 
wagons to transport goods or other 
ihings which can be transported only 
by the railways.

Thirdly, I think that new raUway 
lines are being opened.  In opening 
sTich lines, we must attach more im
portance to the places where there are 
many ups and downs.  Take, for ins
tance, the part of the country from 
where I come,—the west coast or even 
the east coast.  If new railways are 
not opened there, it will be very diffi
cult for things to be transported.  In 
other areas, say, in the plfuns  like 
Central India, there is no difficulty in 
the lorries pl3ring for 100, 200 or even 
300 miles. There is no risk or danger 
involved in it.  But in my area,  if 
there are no railways, goods travel by 
road will be very risky and dangerous. 
So, I plead that in the Second Five 
Year Plan, when new railway lines 
are being chalked out or investigated, 
more importance should be given  to 
those areas where it is not profitable 
and useful to have road  transport. 
These are the more important points 
which I wanted to bring to the notice 
of the Minister of Railways aîd Trans
port. '

Mr. Chairman:  Now, it is almost
o.lO. I would like to know the wishes 
of the House—whether it wants to sit 
for another half an hour after 5.30.

Shri Raghnnath Singh: We want to 
-Sit for some time more.

Mr. ehairman;  Then the quorum 
must be kept.

Shri Râ noath Sliirh;  Surely, we 
-W ill keep the quorum.
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^̂f¥T ̂ I  *nriT  f

 ̂ I  ̂ ^ T̂t*ft %

rn̂FT  ̂̂   3FT# %

?o   ̂  'TfT  % <P%

 ̂ ?rorT t I ̂   f% ̂Tfr ̂

«rrf ?TR!T |, '̂«ii<i *<«*»H f̂   f, 

f’Frfw % f%̂T  VhTHT 

f̂ mr, f*RcTT, ’f*TT ^

T**̂al,  *T̂ r*îai, WP"
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Shri Ramachandfa Reddi: I have a 
few minutes and a few observations 
to make at the fag end of this debate.
I wish to congratulate my hon. friend 
Shri Tulsidas for having brought this 
motion and focussed the attention of 
this House on this particular matter. 
It looks as if there is some secret 
understanding between Shri Tulsidas 
and the hon. Railway Minister that 
unless the matter is properly thrash
ed out on the floor of the House, the 
possibility of the hon. Minister  for 
Railways getting more  money  for 
development of railways may not be 
there. Because, the hon. Minister for 
Railways has never made a secret of 
the position of the railways. He has 
on several  occasions  said that he 
requires a large amoimt of money for 
the full development of the railway 
system and that unless there is provi
sion made for such a sum, the possi
bility of giving greater facilities  of 
transport will not be there.  In fact, 
I think the Finance department is not 
willing to give him more than Rs. 500 
crores whereas he is anxious to get 
Rs. 1500 crores. Unless transport faci
lities are much better than what they 
are today, the  entire Plan  framed 
under the Second Five Year Plan will 
not fructify and the industrial deve
lopment of the countipr envisaged will 
not be capable of achievement. Both 
for the erection of the plants  and 
machinery in several parts of India 
and for the transport of the products 
of these plants to the consuming cen
tres, transport is a real necessity. That 
is realised more than every Member 
of this House by the Railway Minister. 
There are several  instances  wher« 
transport facilities have not been pro
perly attended to and where corrup-

367 LSD.

tion has been one of the causes for 
delay  in transport As a matter of 
fact, I would have been very haĵy 
if  the  Railway  Corruption  Com
mittees* report had been placed before 
the House for discussion, or if  the 
Railway Minister had been able  to 
place before thê House the action that 
they have taken so far or contemplate 
to take on the several recommenda
tions of that committee; because one 
of the main reasons for the difficulties 
in transport seems to be the growing 
corruption in  that  department.  I 
would rather go to the extent of ̂ y- 
ing that the lower staff in the depart
ment require more grease than  the 
wagons themselves.

Having said that, I wish to  point 
out to the hon. Minister a fact that 
I have had different opportunity of 
pointing out to him, and that is the 
lack of  co-ordination  between  the 
Ministry of Railways and the Minis
try of Commerce and Industry, Unless 
there is perfect co-ordination between 
these two Ministries, the achievement 
that is expected of the Second Plan 
will not be realised at all. I have to 
mention one thing that has been notic
ed recently.  Last year, you may re
member, Sir, that the Food Ministry 
had given sanction for the export of 
nearly 2 lakhs tons of rice from India 
to other countries.  The harboixrs at 
Calcutta and Bombay had been thrown 
open. A resolution was broût before 
this House by the  hon.  Shri T. T. 
Krishnamachari, Minister  for  Com
merce and Industry that an  export 
duty of half an anna per maimd of 
rice should be imx>o@ed. In that con
nection we were told that only Calcutta 
and Bombay ports had been thrown 
open for the export of rice. When it 
was pointed out to him that in Andhra 
there was a declared surplus of nearly 
three to four lakh tons of rice  and 
that the harbours at Visakhapatnam 
or Kakinada or Madras might be 
thrown open to transport or release 
this surplus stock, the Minister was not 
in a mood to accept the suggestion, but 
later on in the month of April or so, 
the matter was more seriously taken 
to the notice of the Commerce Minis-
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try by the Food Ministry, and then he 
saw the reason in throwing open the 
harbours at Visakhapatnam, Kakinada 
and Madras. During this period of six 
or seven months it was found that most 
of the Andhra Rice exporters and sup
pliers had to take the fice all the way 
from  Kakinada  in  the  east 
coast  to  the  west  coast  that 
is  Bombay.  In  that  con
nection, several hundreds  of wagons 
must have been requisitioned, and they 
must have been taken all the way 
from the east coast to the west coast, 
with the result that  a  number  of 
wagons must have been kept in use 
until they were taken over to Bombay 
and probably they took a very long 
time to come back to the respective 
areas.  In that way, a  number  of 
wagons  must  have  been  misused, 
rather not fully used, and that is one 
of the reasons why I said that there 
must be co-ordination in thinking and 
acting between the Commerce Minis
try and the Railway Ministry. At the 
present juncture also, unless the Com
merce Ministry consults the Railway 
Ministry, or rather the Industries Min
istry consults the Railway Ministry 
with regard to the  location of the 
several facilities and with regard to 
the transport of very heavy machinery 
from the post to the place of erection 
there will not be a proper adjustment 
of affairs.  As a matter of fact,  the 
present idee is to spread the indus
tries in several places all over India, 
not concwitrating them in a particular 
place, and as such the need for deve
loping those areas which have  not 
been developed by way of commimica- 
tions will have to be taken up more 
aeno\z8ly.  Otherwise,  the  expected 
spread of the industrial advancement 
will not take place. So, in that view, 
I urge upon the hon. Railway Minis
ter to take up these things seriously 
with the Ministry of  Industry  and 
Commerce before further development 
of the railway system is taken up.

I have got only one word more to 
mention i.e. with regard to the water
ways. Before creating new waterways 
in this coimtry for which there are 
numerous facilities,  it is possible to

develop the existing waterways where- 
ever they are.  I have on a differ̂t 
occasion brought this also to the notice 
of the hon. Minister and told him how 
it is possible to utilise the existing 
j;ource of the Buckingham canal which 
has got a course of nearly 300 miles 
and which has now become an inter
state waterway.  If a few lakhs  of 
rupees are spent upon that,  and if 
probably the Railway Ministry takes 
it over and manages it, the transport 
bottleneck would be to a large ext̂t 
relieved by  the diversion  of goods 
traffic.

I do not want to take more time or 
trouble you for greater indulgence. 1 
would only say that there are very 
many complaints now  going  about 
with regard to  transport,  and  this 
whole file before me would show how 
many difficulties have been experienc
ed all along.  I hope it will be possi
ble for the appropriate authorities to 
send these representations to the hon. 
Minister so that he might look into 
them and see that these are attended 
to with the greatest expedition.

Shri L. B. Shastri:  1 am thankful
to Shri Tulsidas and other friends for 
their balanced speeches and the kind 
sentiments they have expressed to
wards the Railway Ministry.
The problem of transport is a diffi
cult one.  I have never hesitated to 
acknowledge this fact, nor do I want 
to minimise it even today. In the fast 
developing economy of our country, 
more and more movement would take 
place, both  of  raw  materials and 
finished goods.  Agricultural produce 
is also on the increase. Similarly the 
raising in mines of coal and ores. The 
burden on the transport services  is 
thus on the increase, but this has to be 
welcomed as it is an indication of the 
growth of prosperity in the coimtry.

During April-June, that is during 
the summer months railways have al
ways to face serious difftculties.  The 
rigour of the climate reacts on  the 
efRciency of the out-door staff  and 
leads to an abnormal increase in the 
incidents of sickness  among
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Water shortage for loco requirements 
is also generally eĵrienced, and this 
affects operaUon. This year moreover, 
the movement  of  foodgrains  even 
from usually deficit Stetes created a 
special problem for us.  The heavy 
rains followed by floods and breaches 
in so many parts of the country, espe
cially in North Bengal  and  Assam, 
have also considerably added to our 
difficulties.

Pandit D. N. Tiwary; North Bihar.

Sliri L. B. Sbastri: North Bihar also. 
I am not recounting these things as 
a sort of defence. In fact, I have said 
elsewhere that I consid« the present 
situation a challenge to the railways 
and railwaymen to face it boldly.

It has often  been suggested that 
there should be better co-ordination 
between the railways and other means 
of transport, and I have also myself 
laid great stress on this matter.  In 
the Transport Ministry we are giving 
serious thought to problems connected 
with road transport and shipping.  I 
hope I shall be able to introduce the 
amended Motor Vehicles Bill in this 
session of the House.  The Rail-Sea 
Co-ordination Committee which  has 
been set up recently by the Railway 
Ministry has also started its  work. 
How to develop further the existing 
road transport capacity is under our 
active consideration.  But there is no 
doubt that the bulk of the transport 
burden will still have to be borne by 
the railways, and we are planning for 
it ̂ d are determined to  discharge 
our obligations.

I would like, however, to clear some 
of the misunderstandings which have 
been created in the House by a few 
speeches made now.

With regard to the general position, 
the goods loading on Indian railways 
from January to August has been— 
I shall quote the figures—as follows: 
The total number of wagons loaded 
on Indian railways, broad guage, in 
1054 was  29,49,081.  In 1955  it  is 
31,63,869—-an increase of 7*3 per cent. 
In the metre gauge is  1954  it  was
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16,92,582.  In 1955 it is 18,53,543—an 
increase of 9*5 per cent.  So, these 
figures clearly  show  that to from 
deterioration, there has been a sub
stantial increase in  transport during 
the current year.  Nevertheless, there 
are some arrears  both on the broad 
gauge and the metre gauge sections.

The annual rate of increase in tra
ffic in the past has been of the order 
of 3 per cent, but during the current 
year there has been an abnormal in
crease, largely  due to the bumper 
crop and the simultaneous decontrol 
of foodgrains.  Food movements dur
ing April-June have increased by 8*8 
per cent on the broad gauge, and 6:6 
per cent on the metre gauge as com
pared with the previous year.  Hie 
bulk of the arrears  relate to food
grains traffic.  It is true that in spite 
of the increased loading, the outstand
ing  registrations for  wagons have 
been considerably  higher than last 
year. Thus, on the broad gauge sec
tion, the outstanding demands on 3IsC 
July were 1,42,000 as against 35,000 
last year, and on  the metre gauge 
portion, 1,50,000 as against 55,000 last 
year.  I am, however, glad to inform 
the House that  these  outstandings 
have been very  appreciably broût 
down.

I shall now like to deal with the 
position relating to the movement of 
a few important commodities such as 
sugar, cotton, etc. which were refer
red to by Shri Tulsidas.  So far as 
sugar is concerned, I would like the 
House to know that ê  indigenouf 
production jumped up from 10 lakhs 
of tons to 16 lakhs of tons. This natu
rally signifies a corresponding increase 
in the  transport of  sugarcane and 
other raw  materials.  Since one ton 
of sugar requires ten or eleven tons of 
sugarcane, the magnitude of increast 
in traffic can well be realised.

The transport of indigenous sugar 
is linked with the large-scale import 
of sugar which from January to July 
1955 was about 2,67,000 tons.  Out of 
this, nearly 35,000 4ons was discharg
ed at Bhavanagar, and distributed by 
rail  to Saurashtra  area, which

Railway Transport 15664
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accounts for lack of movement of indi
genous sugar to this area.

Likewise, considerable movement of 
imported sugar was made during this 
period to various destinations such as 
from Bombay to Ahmedabad, Poona, 
Ujjan, Ratlam,  Nagpur, Jaipur, from 
Calcutta to Gauhati,  Tatanagar etc., 
and from Madras to  Tiruchirapalli 
and  Coimbatore.  In  consequence, 
there was a lesser demand for indige
nous sugar in thes6 areas. Neverthe
less, the sugar movement on the broad 
gauge portion has been, as Shri Tulsi
das knows, very  satisfactory, being 
from January to 10th September 1955, 
29,520 wagons or  21 per  cent more 
than during the same period last year. 
But I must admit that the position on 
the metre gauge was not so satisfac

tory.

On the metre  gauge the bulk of 
sugar is loaded on the North-Eastern 
Railway.  Here, the movement up to 
April was conditioned by the heavy 
movement of  sugarcane, and large- 
scale movement for the flood protec
tion works at Dibrugarh and in North 
Bengal. I trust the House will appre
ciate that it was mainly on account of 
the  railways  that  the  Dibrugarh 
rivetment could be built, and Dibru
garh could be saved from devastation 
this year. So, when we moved bould
ers and stones to Dibrugarh, naturally 
the other goods had to wait.

From 1st May to  20̂ September 
this year, 18,176 wagons of sugar have 
been loaded as  against  11,000 last 
year, on »the metre  gauge  on the 
North-Eastern  Railway.  From  Ist 
January to 20th September this year, 
over 28,000 wagons of sugarcane have 
been loaded as  compared to 27,000 
last year.

The position regarding movement of 
cotton is much better.  The Western 
Railway loaded 1,100 wagons more on 
the broad gauge  and  1,600 wagons 
more on the  narrow  gauge during 
January to 20th July this year as com
pared with the same  period during 
last year, which represent an K-rease
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of 42 per cent on the broad gauge, and 
58 per cent on the narrow gauge. So, 
we have been able to make satisfac
tory improvement even on the narrow 
gauge, where the position of the rol
ling-stock and rails etc. is not quite 
satisfactory.  The  outstanding regis
tration on 20th July 1955  were only 
128 wagons on the broad gauge and
10 wagons on the narrow gauge. On 
the Northern  Railway,  during the 
same period, there was an increase of
1,000 broad gauge wagons, represent
ing an increase of 35 per cent over 
last year.  Similarly, on the Central 
Railway we moved 900̂ wagons more 
of cotton to Bombay area during the 
first six months of this year, as com
pared with the same period last year, 
representing an  increase of 35 per 
cent.  1 might also  add that 24,700 
tons of cotton were  exported from 
India during January to June 1955 as 
compared with  13,200  tons before. 
That is to say, instead of 13,000 tons, 
we were able to export 24,000 tons. 
And this would not have been possi
ble of course,  except by increased 
rail movement.

I might also tell the House about 
the movement of oilseeds, including 
groundnut seeds,  20,515 broad gauge 
wagons were loaded during January 
to  June this  year as  compared to 
16,455 wagons during the same period 
last year, representing an increase of 
24*7 per cent. Similarly, on the metre 
gauge, 31,568 wagons were loaded as 
compared to 25,071 wagons last year, 
representing an increase of 25*7 per 
cent.

Regarding movement of coal, a daily 
average of 3,221 broad gauge wagons 
was  loaded  in  Bengal-Bihar  coal 
fields, during January to August 1955, 
as compared to 3,129 wagons during 
the same period last year.  This re
presents an increase of 92 wagons per 
day.  Taking all coal fields in India, 
the loading was 140 wagons per day 
more than last year. Coal movements 
for destinations beyond Moghal Sarai 
averaged 1,217 wagons per day during 
this period, being 81 wagons in excess 
of last year.
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The House will thus see that instead 
of any deterioration, there has been 
almost an all round improvement. To 
suggest that there has been any dete
rioration is wrong factually, and it is 
a mistake to paint so gloomy a pic
ture.

I should like now to reply to one 
or two points which were raised by 
Shri Nevatia, Shri K. P. Tripathi, and 
Shri Nambiar also, though what the 
later raised was not very much rele
vant to the discussion.

Shri Nevatia said  that we should 
arrange for better co-ordination  be
tween the railways in the different 
7ones.  I entirely  agree with tliat 
suggestion.  I would like to tell him 
and the House that we  propose to 
appoint special staff for the purpose 
of wagon cha.sing. This work will be 
 ̂independent work, and it will be 
entrusted to special stsiff who will be 
dealing with the chasing of wagons as 
and when they are delayed either in 
the yards or while they are on  ;he 
move. We propose to appoint sptvial 
staff for this purpose, and I hope they 
will be able to chase the wagons pro
perly and facilitate the movemeot of 
wagons in future.

Shri K. P. Tripathi is nut here. 7Ie 
said something about the slitting up 
of steamer companies by Government 
and their taking up this work.  We 
do not propose to do it now. A Com- 
Tiittee was recently set up witii Shri 
Lokur as Chairman.  The C >irjnittee 
has completed its report; probably it 
will be submitted very soon.  It will 
be time then to consider as to whnt 
further steps should bt* t?ken in re
gard to that matter. I  how
ever, tell the House that we are con
sidering actively  about two matters. 
One is about  the  maxiufacture of 
special types of power boats.  They 
are being manufactured in India and 
it is expected that they will be com
pleted in about two or three months* 
time.  What we are aiming is that it 
would be possible to make these poŵ 
boats navigable throughout  the year 
both  in the  Brahmaputra and  the

Ganga. The other thing that we pro< 
pose to do is that we are consideiing 
a proposal of mechanising the sailing 
vessels. These two steps, I hope, will 
be able to help us in the movement of 
some goods at least in some cases.

I welcome Shri  Nambiar back to 
this House.  I thought he had some
what cooled down or, if he will not 
be angry, sobered down. But he still 
possesses his old fire and I only wish 
that he had not indulged in exaggera
tions again, making somewhat wrong 
statements.  I might  tell him that 
there is only one federation.  There 
are no two federations, and there is 
only one President, Shri Vasavada. I 
do not think the Board was in an̂' 
way wrong to have negotiated with 
Shri Vasavada who is  President of 
the Railwaymen's Federation. In fact, 
I think he should have paid compli
ments to the Board for having accept
ed some of the. old demands which 
were hanging fire  for a long time. 
Shri Nambiar, it seems, is not inter
ested in the demands of the workers 
being conceded, but  perhaps he is 
more interested in  keeping workers 
fighting amongst  themselves.  I did 
nothing else than bringing the parties 
together.  If I met Shri Vasavada,  I 
also met Shri  Guruswamy, and my 
effort was to bring them together, to 
bring about  a reapproachment,  if 
possible*.  But I  could  only advise 
them.  It is for the two gentlemen 
who may have their internal differ
ences to settle the  matter amongst 
themselves.

I shall in a few words say that the 
problem of traxisport has to be view
ed both from the short  and long- 
range angle.  Our plans, I might in
form the House, are to increase our 
carrying capacity by about 20 per cent 
by the end of  November this year. 
This we hope to achieve by effecting 
improvements at certain  bottleneck 
points in the movement of traffic such 
as the Assam rail link, then via 
Mokameh Ghat  trafiic, then move
ments to the south via Bezwada, via 
Raichur and via Poona,  and lastly, 
movement in tiie Saurashtra area via
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Sabarmati, Viramgam  and M̂isana. 
Wî regard to the Assam rail link, 
last year due to  heavy rains, there 
were serious breaches and a number 
of major engineering works had to be 
executed during the current year on 
account of which the limited capacity 
available was further restricted.  In 
April last, arrangements were made 
with the Pakistan railways for move
ment of traffic via their route which 
afforded substantial relief.  But un
fortunately,  there  were  sudden 
breaches again in July  and August, 
both on the Assam rail link as well 
as on the Eastern Bengal railway. The 
last of these between Chaprakata and 
Bijni has been repaired only yester
day morning and I hope this will ease 
the position.

As regards traffic via  Mokameh 
Ghat and other  transhipment points 
across the Ganga, several ad hoc mea
sures have been  taken to step up 
capacity for  movement  across the 
river.  Unfortunately,  however, the 
ghat difficulties, especially at  Sakri 
and Bhagalpur this  year have been 
the worst for the past many yedrs 
and the capacity has dwindled down 
very considerably. The situation has, 
however, b̂ n saved by  progressive 
stepping up of the capacity at Mandu- 
adife, to which  Pandit D. N..Tiwary 
referred just  now.  We have been 
able to  step  up  the  capacity at 
Manduadih  from  30  broad-gauge 
wagons to 155  broad-gauge wagons, 
and it will shortly be increased fur
ther to 180 wagons daily.  Complete 
relief, however, will only be afforded, 
of course, when the Mokameh bridge, 
which is already in hand, has been 
constructed.  I have  very recently 
received a representation from Bihar 
about the old steamer services which 
used to function formerly.  I got it 
only two or three days back.  I am 
looking into the matter.  It is diffi
cult for me to say anything off hand 
just now about that.

Regarding movements to the south, 
although some increase in the trans
port capacity has  been effected in

recent months, substantial improve
ment is expected by Nwember next 
when a  number ''f capacity  works 
under execution  are likely to be 
completed such as  the  remodelling 
of the Bezwada Yard,  extension of 
loops at stations  between Bezwada 
and Madras to hold  trains  of  80 
wagons.  Here again, there has been 
a setback recently  due to repeated 
breaches on the eât coast line.

Regarding  movements to Saurash- 
tra, here again there is a progressive 
improvement  expected as the capa
city works get  completed stage by 
stage.  The question of the conver
sion of certain  metre-gauge sections 
into broad-gauge is also under exami
nation.  There have been excessive 
rains in Saurashtra recently and apart 
from slowing down loading and un
loading operations  at  terminals,  a 
number of new lines in various yards 
sank. The Ratlam Godra line on that 
section was also badly affected.  We 
have fought  against all these set
backs and have been able to increase 
the loading and bring down the out
standing demands. The steps that we 
have taken, I hope, should go a long 
way in easing the present situation.  ‘

In the end, from  the long-range 
point of view, I might give the House 
a broad indication of what we pro
pose to plan for during the Second 
Five Year Plan period. This will in
volve (a) provision of increased capa
city in sections concerned to permit 
movement of the estimated additional 
production of steel, coal and cement 
and generally to augment capacity on 
other sections of  the  main  trunk 
routes up to 50 per  cent.  So Shri 
Tulsidas should  have  no fears  in 
regard to the movement of iteel, coal 
etc. for the steel  plants or for other 
plants.  We have taken that into 

consideration while planning for the 
increased  capacity of  the  railway 
lines, (b)  Electrification of certain 
sections to promote efficient of cs>e- 
ration and to develop capacity most 
economically,  (c) Increa«ed tmpo of 
renewal of main line trade almdy
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overdue, thereby releasing maximum 
quantity of track material for build
ing new lines, (d)  Construction of 
new linee up to a limit of 3,000 miles 
in the whole Plan period, which will, 
of coî , be besides the doubling of 
the lines; and we have fixed our tar
get as 2,500 miles doubling in  the 
next Plan period.  Besides this, we 
are thinking in terms of more than 
Rs. 450 crores in the matter of pro
curing locomotives and rolling stock 
alone.  On line capacity works and 
track renewal programmes, we shall 
have to spend more  than  Rs. 300 
crores and on new  lines, something 
like Rs. 200 crores.  So you will see 
thax we are planning on quite a big 
scale to meet the increased transport 
reqmrements of  the  country.  But 
our programme will take time to be 
implemented.  It  involves big and 
dimcuit works and  their execution 
ana completion  might  take two to 
three years.  The public will, there
fore, nave to put up with the difficul
ties xor scMne time as  they, I hope, 
fuuy realise the enormity of the pro
blem xo be tackled.  We  may also 
have TO nave recourse to *ome ration

alisation and regulation in the move
ment of traffic.  Other Ministries are 
being consulted and I propose to ad
dress the State Governments also in 
this matter.  Unnecessary utilisation 
of wagons and locos  has to be put 
down effectively.

6 P.M.

Our Second Five Year Plan is fair
ly big, although I personally  think 
that it should have been bigger still. 
But, we have weighed everything and 
tried to be as reasonable as pôible. 
I cannot say what is going to be the 
final result of our consulta-tions and 
discussions with the  Planning Com
mission, but,  however, I wish our 
proposals should be  accepted.  The 
responsibility of the Railways in the 
execution of the Second Five Year 
Plan is a tremendous one and let us 
hope that the Railways would be able 
to bear the additional burden ana not 
let any sector suffer on their account.

The Lok Sdbha then adjourned tfK 
Eleven of the Clock on Tnursaay, me 
29th September, 1»59.
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